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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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MADAM SPEAKER : Question Hour — Question No. 141 - Shri Harsh Vardhan.

... (Interruptions)
SHRI BASU DEB ACHARIA(BANKURA) : Madam, I have given notice to
suspend the Question Hour. ... (Interruptions) A Central team is being sent to
West Bengal. ... (Interruptions)
MADAM SPEAKER : Your notice is not in order. So, I have not accepted it. It
has been rejected.

... (Interruptions)
MADAM SPEAKER : I rejected it.

... (Interruptions)
MADAM SPEAKER : It is not in order.

... (Interruptions)

... (qEr)
JEUET HEISAT : 3T 43 WISV 3T R WS 87
... (qEr)

SHRI BASU DEB ACHARIA : Madam, it is in order. I have given it under the
rules. ... (Interruptions)
MADAM SPEAKER : It is not in order.

... (Interruptions)
SHRI BASU DEB ACHARIA : How can a Central team be sent to the State? ...
(Interruptions)
MADAM SPEAKER : I have given my ruling. Let us continue with the Question
Hour.

... (Interruptions)
MADAM SPEAKER : Question No. 141 — Shri HarshVardhan — not present.
Q. No. 142 — Shri L. Rajagopal.

... (Interruptions)
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DR. RAM CHANDRA DOME (BOLPUR) : Madam, it is highly objectionable.
This cannot be permitted. ... (Interruptions)

MADAM SPEAKER : Nothing will go on record except the supplementary of
Shri Rajagopal.

(Interruptions) ... ~

* Not recorded
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(Q. No. 142)

MADAM SPEAKER : Q. No.142, Shri L. Raja Gopal.
SHRI L. RAJAGOPAL : Thank you Madam Speaker. In the last five years the
UPA Government has initiated several measures and several programmes
especially for the upliftment and development of rural areas in both farming sector
and farm labour sector. ... (Interruptions)
MADAM SPEAKER : Please take your seat.

... (Interruptions)
SHRI L. RAJAGOPAL : When it comes to farmers, the Government has paid up
Rs. 72,000 crore of loans and when it comes to farm labour the Government has
brought in the National Rural Employment Guarantee Scheme which ensures that
the rural labour do not migrate to urban areas or do not migrate from one area to
another areas. ... (Interruptions) Madam, in the last three years of the
implementation of the National Rural Employment Guarantee Scheme we could
see the reduction of migration of labour. ... (Interruptions)
MADAM SPEAKER : Please ask your question. Please be brief.

... (Interruptions)
MADAM SPEAKER : Please sit down.

... (Interruptions)
SHRI L. RAJAGOPAL : Yes, Madam. I would like to know from the hon.
Minister about the Rural Employment Guarantee Scheme. ... (Interruptions)
MADAM SPEAKER : Please sit down. You sit down.

... (Interruptions)
SHRI L. RAJAGOPAL : The Rural Employment Guarantee Scheme also makes a
penal provision. ... (Interruptions) How many complaints have come from
different States? ... (Interruptions)
MADAM SPEAKER : You just ask the question.
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SHRI L. RAJAGOPAL : Madam, I am asking the question. How many complaints
have come from different States on account of the penal provision provided in the
Act and what i1s the action taken and how many officers have been made
accountable under such provision? I would like to know these details from the hon.
Minister. ... (Interruptions)
DR. RAM CHANDRA DOME : Madam, It is sad and it is unwarranted. Please
stop the action. ... (Interruptions)
SHRI BASU DEB ACHARIA : I gave notice for suspension of Question Hour. ...
(Interruptions)
SHRI L. RAJAGOPAL : Madam, I am happy that in the Rural Employment
Guarantee Scheme 100 days work has been provided in normal circumstances. But
we have some unusual circumstances like drought-affected areas, flood-affected
areas or poor monsoon times etc. ... (Interruptions)

.. (eraE)
L& HEIGAT : YAl QMU Sfl, el 96 gyl

... (cgagm)

MADAM SPEAKER : Shri Sudip Bandyopadhyay, please take your seat. Let the
Question Hour go on. Everyday there cannot be such an attack on the Question
Hour itself.

... (Interruptions)
MADAM SPEAKER : Please sit down.

... (Interruptions)
JTEALT WEISAT : 3T UHh fA-c 48 WTST| ST IR Ad B |

.. (erET)

SHRI L. RAJAGOPAL : Madam, the Planning Commission and the Group of
Ministers has recommended that in such circumstances the number of working
days should go up from 100 to 150 days. I would like to know from the hon.

Minister as to what steps the Government has taken after proposing to increase the
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number of working days from 100 to 150. What steps are they taking in this regard?
When are they going to implement it? If not, what are the reasons for not
implementing it? Thank you.

ST WA 0 e wEey, ae & STER BF Wl T &1 &M & < 9d §l v fam
DT BM WIRUB D AR o1 & (Y B HIIAEl B AR ST A B, (@)
MADAM SPEAKER : Let the Question Hour go on.

... (Interruptions)
J1eT HRIGAT © MY AN 1 G|
.. (@)
LAY WIGAT © Yo AR S, 37U g IR FG 2| A9 98 A1 |
(@)

N WA © gGad Sfl, AW WA I G| H AR dre B Y gars; dal, Al
Ugcl MY 46 SIgd |
.. (caem)

G HEGAT : 3T Ysel A a1d |

... ()

MADAM SPEAKER: Please listen to me.

... (Interruptions)
MADAM SPEAKER: Shri Basu Deb Acharia, when I am standing, you are
supposed to sit down. Please sit down.

... (Interruptions)
MADAM SPEAKER: You are such senior Member. Please sit down.

... (Interruptions)
MADAM SPEAKER: You know the best practices. When the Speaker is on the
legs, you are supposed to sit down.

... (Interruptions)

MADAM SPEAKER: Please sit down. I have to say something.

... (Interruptions)
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MADAM SPEAKER: Shri Basu Deb Acharia, I have to say something. Please
listen to the Speaker.

... (Interruptions)
e HESAT ¢ Y FAT TS 82 37 I3 S |
.. (erer)
JeeT WSS : 31T 96 S8y |
.. (eraer)

MADAM SPEAKER: Would you let me say something about your notice?
... (Interruptions)
MADAM SPEAKER: Will you listen to me about your notice?

... (Interruptions)

ILhET HEISAT : 31T Ul 96 Siisd, SAD d1¢ 89 MY 39 9N & IR |

.. (@)
AT ARG : Y IS, T H AN | MU S AN WIW 2| M Y TR B forg g
ifed faam 81 9 WY o1 39 fIvy &1 SSrsy| Ued did R USd & 9gd 3MeTd Ugad 2l
U BT DI 984 AT T 8, SAMY AT IH 37T g oy |

.. (eraeT)
LT WEISAT : MY J5 8|
. (rE)
MADAM SPEAKER: Hon. Minister.
... (Interruptions)

MADAM SPEAKER: Raise it during the ‘Zero Hour’.

... (Interruptions)

<. W q.Aeht srene AR, AT e T UBT 2 {6 39 tae & o Wl faT &1 am
F < gbd 87 ... (Fau) g o |l o7 & fon € arn gl L (g@e) 50 faF @1 S
B B, U BH WRIRYG & AR & I AN BT « URA| ... (FT9H) 39 Uae & A=<id 8d
Had Wl foT &1 & B < Aehd 8l .. (aur)
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SHRI L. RAJAGOPAL : Madam Speaker, under NREGS, 100 days of
employment is provided. The other issue is that there is lot of migration from rural
areas to urban areas and from one rural area to other rural area. Because of the
Scheme, in the last three years, we have spent more than Rs. 65,000 crore in
various States. In some States, the Scheme is being implemented extraordinarily
well while in some other States, it is not being implemented so well. ...
(Interruptions)

The Scheme also provides for a penal action. A penal provision is there
under which an officer is made accountable for non-implementation of the Scheme.
I would like to know from the hon. Minister how many complaints have come
from different States, what action the Government has proposed to take and how
many officers have been made accountable under the Scheme? ... (Interruptions)
. MGl . remer qRicEn, 59 AT BT AP S A BRI B b (U A T
WRHRI B! (G o 21 ... (FagM) 881 <l Ul Bl AT &1 8, R deicd al
TS IR 9@ 3R AHINAT & Racs HRATS T I | .. (FJuT)

MADAM SPEAKER: Shri G.S. Basavaraj — not present.

... (Interruptions)

SHRI S. SEMMALAI : Madam Speaker, of course, the Scheme may be good.
This Scheme aims at generation of assets and productivity. But at the same time,
because of the implementation of NREGS, it is very difficult to get agricultural
labourers to do farm work and as a result, the production of food grains is
declining. ... (Interruptions)

Now-a-days, in other sectors, we are encouraging private-public partnership.
Why does Government not extend the Scheme to private farmlands in connection
with works like ploughing, sowing, transplanting and harvesting of crops on a
50:50 wage-sharing basis between the land owner and the implementing agency of
NREGS. Will the hon. Minister come forward to implement it at least in future

course? ... (Interruptions)
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S WLALSE:  siee Heedl, A 9 1 I8 9 Y81 ¢ b ufeid-urgde aeaRiRT
P I AT URY & Wbl © AT qoi? fl 89 39 W Big IR T8 fhar 21 enft s
S sM Y ¢, BTrquia%&luNWHlsfc?dé\lﬁaﬁ‘s‘Wﬂﬁq@ﬂl &)

11.10 hrs.

At this stage, Dr. Ram Chandra Dome and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

SHRIMATI HARSIMRAT KAUR BADAL : Thank you, Madam.
(Interruptions) NREGA is a revolutionary scheme impacting the lives of millions
across our country. ... (Interruptions) But, unfortunately, due to its rigid rules,
certain States are unable to take the kind of benefit of the scheme that they would
be able to take from this scheme. For example, I would like to talk about my State
Punjab where we have a three-crop cycle every year consisting of paddy, wheat
and cotton. ... (Interruptions) This keeps the labour busy for at least over six
months of the year as they get a much higher remuneration of approximately Rs.
200 a day as compared to Rs. 129 offered under NREGA. ... (Interruptions)

Now, many things like dug-wells and small wells have been allowed under
the NREGA scheme, but in Punjab, the canal water is channeled through small
water channels called Khals. These water channels or Khals that supply water
from the main canal to the field of the small farmers are kutcha, which leads to
loss of great amount of precious irrigation water.... (Interruptions) If these Khals
were allowed to be made pucca under the NREGA scheme or concrete water
channels would be allowed under the NREGA scheme, then it would not only turn
these Khal water channels into a permanent durable asset for the farmers, but it
would also stop the wastage of precious irrigation water as well as bridge the gap
of labour as the small and marginal farmer would themselves work towards

making the Khals in his field or the water channels pucca. ... (Interruptions)
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I would like to ask this from the hon. Minister. Would they allow
construction of concrete water channels or Khals in Punjab, so that the largest
grain-producing State of our country, that is, Punjab may also get its due share of
benefits of this revolutionary scheme? ... (Interruptions)

31, d .Sl sremer wEiea, SAd & WRrg # 3eRTd FUe & I 98 & fRar S
REIN
& HEIGAT : 37T AN IfSY| &R =Sl R WS 78l 81 2l

NGl
1. WA sremer ARG, DA B ARG B fhAT I Fahdl gl HeRId dUNe BT 40
gfIord 8 URd WRBR <ol B, R Ifffd U1 e Ma9He € 98 S B Bl o Fqhd

gl ... ()

11.12 hrs.

At this stage, Shri Dharmendra Yadav and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

SHRI N.S.V. CHITTHAN : Madam, the NREGA scheme is really a shining flag
of the UPA Government, and as we all know, the Bill was introduced in this
House by our UPA Chairperson Shrimati Sonia Gandhi. This scheme is
implemented in all the villages of our country, and numerous families -- which are
below the poverty line and mostly belonging to the dalit community -- are
benefited by this 100-days work per-year NREGA scheme.... (Interruptions)

Previously, our Government has fixed Rs. 80 per day per worker. Now, it
has been increased to Rs. 100 in most of the places, but the villagers are not paid
fully. ... (Interruptions)
MADAM SPEAKER: Please sit down.

... (Interruptions)
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SHRI N.S.V. CHITTHAN : Has this Ministry taken note of this fact? What steps
will the Ministry take to disburse the full amount of Rs. 100 per-day per-worker
all over the country?... (Interruptions)

. WAt sremer "EleT, TUR-UNEl ANl B SoRe Bl Wicde A B forv e |
iAo o 1T 8, Sl R b AT S| . (egae)

MADAM SPEAKER: Please sit down.

... (Interruptions)

MADAM SPEAKER: Q. No. 143, Shri Pulin Bihari Baske -- he is not there in his
seat.
Shrimati Jaya Prada -- not present.

Q.No. 144 — Shri Adhir Chowdhury

... (Interruptions)
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(Q. No. 144)
SHRI ADHIR CHOWDHURY : Madam, it has been observed from the reply that
infiltration has been declining on the international borders. In this regard, we must
salute our security personnel, our jawans and paramilitary forces who -- by their
due alarcity and strict vigil -- have been able to decrease infiltration bids of these
subversive forces. ... (Interruptions) But there is no reference of exfiltration bids.
I think that there are some incidents of exfiltration bids also. ... (Interruptions)

I am coming from West Bengal, and the Indo-Bangladesh border has been
stretching to more than 4,000 kms. ... (Interruptions) However, this border is still
recognized as a porous border. Now, the insurgents who were earlier based in
Bangladesh have shifted their focus to the Myanmar region. ... (Interruptions)

I would like to know this from the hon. Minister. Has the fencing work on
the Indo-Bangladesh border been completed? If not, is the Government thinking to
expedite the fencing programme on the Indo-Bangladesh border to check further
infiltration into India? ... (Interruptions)

SHRI M.M. PALLAM RAJU : Madam, India shares its largest border with
Bangladesh, and we are taking adequate measures to check infiltration across the
border. ... (Interruptions) However, there are large tracts of lands that are
inhospitable, difficult and riverine areas. Still, we are trying to bridge these
gaps. ... (Interruptions) A lot of steps are being taken like increase in surveillance;
increase in the number of border outposts ... (Interruptions) and such other steps
have been adopted to check infiltration. ... (Interruptions)

SHRI ADHIR CHOWDHURY : Madam, as you know, the insurgents and
terrorists are now adopting more latest technological gadgets and equipment to
carry out their subversion in our country. ... (Interruptions) It is often disputed
that due to obsession with nuclear deterrent by our country, the modernization of
our Army including that of the paramilitary forces is not being given due diligence
and attention. I would like to ask this from the hon. Minister so that he may be

able to enlighten us in this regard. ... (Interruptions) I think that the modernization
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programme is of paramount importance in view of the latest technological
adoption by the insurgent terrorists and subversive forces.

SHRI M.M. PALLAM RAJU : Madam, upgradation of arms, ammunition and
equipment given to the border personnel forces is constantly reviewed, and it is an

ongoing process where constant upgradation is implemented on a timely basis....

(Interruptions)
MADAM SPEAKER: Shri Pradeep Majhi -- not present.
Shrimati Maneka Gandhi.
... (Interruptions)

SHRIMATI MANEKA GANDHI : Madam, I would like to thank you for giving
me this opportunity. I want to ask this from the hon. Minister of Defence. There
was an animal sacrifice in Nepal between 24™ and 26" that killed 200,000 cows
and buffaloes. ... (Interruptions) It was done only by Indians who had crossed the
border along with 2,00,000 animals over a period of two weeks. They went from
India to Nepal to a place Bara for an animal sacrifice in Gadimai Temple. ...
(Interruptions) 1 spoke to the Border Security Force (BSF); I spoke to the
Sashastra Seema Bal (SSB); I spoke to the DMs; I spoke to the SPs of the three
constituencies of Bihar that border the area, but nothing happened. Nearly,
2,00,000 Indians crossed the border to Nepal, killed and came back.
(Interruptions) Many of them carried drugs; many of them went in trucks; many of
them were leather merchants; many of them were blood merchants; and many of
them had guns and drugs that they were buying from Nepal and bringing back to
India. Not a single person was stopped by any of these three border forces
including the police of these three constituencies. ... (Interruptions)
MADAM SPEAKER: Please ask your question.

... (Interruptions)
SHRIMATI MANEKA GANDHI : Could you please let me know whether the

border is always going to be so porous? ... (Interruptions)
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SHRI M.M. PALLAM RAIJU : The question that has been raised by the hon.
Member is not directly related to this Question. However, I will try to give a
reasonable answer. ... (Interruptions)

As you know, according to the Indo-Nepal Treaty, we share an open border
with Nepal. Therefore, there is free movement of people from each other’s
countries. ... (Interruptions) However, primarily, BSF or SSB -- which is posted
on the Indo-Nepal border -- is there to check infiltration or acts such as these, and
it is there to check smuggling and activities such as these.Eﬁs particular instance
has not come to the notice.

2 Ao freaw : sreel wEledl, B dfe] §ftheeyM Uhy & fU gANN ST WY €, Sl
GRIAT T & 9gd AR BRIGH ©l § AF HA ARG A Ml Aedl § (6 i,
AT, AT 3R Y VAR g7 IR <=M & WY ST AN A1 N1 Sl ©, S AT
@Rl W BRET, ARl iR 9% URe & fha a9 @1 9@ € iR it fhae a1t kg

g1 U FSD I BT HIUIHH BN I8l 980 o T I =l Va8l gl dfhT el Wt dier R

ASH I BT BM R T8l 83T & SATY H AT HAeqH I A1e b 3T S & Pl g1y
6 X A & W 59 PR BT AP BT RT-RT B TN & IR AT T8I gall & qAT 590
FT BRI 87

SHRI M.M. PALLAM RAJU: Madam, one of the elements of infrastructure that is
essential for proper border maintenance or border patrolling is the presence of
these roads. There is an ambitious programme to construct roads along these

borders and we are making good progress.
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(Q. No. 145)@
MADAM SPEAKER: Shri Ganeshamurthi, please ask your first Supplementary.

SHRI A. GANESHAMURTHI : I have no supplementary.
MADAM SPEAKER: Shri Sanjay Dhotre. - Not present.
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MADAM SPEAKER: Q. 146, Dr. Monazir Hassan. - Not present.
Shri Jagdish Sharma - Not present.
Q. 147, Shri Prabodh Panda - Not present.
Shrimati Meena Singh - Not present.
Q.148, Shri Varun Gandhi - Not present.
Shri Madhu Goud Yaskhi - Not present
Q.149, Shri Anandrao Adsul - Not present
Shri Adhalrao Patil Shivaji - Not present
Q.150, Dr. Sanjay Jaiswal - Not present
Shri G.M. Siddeshwara - Not present
Q.151, Shri Jose K. Mani - Not present
Shrimati Botcha Jhansi Lakshmi - Not present
Q.152, Shri Anto Antony - Not present
Shri Rajiv Ranjan Singh - Not present
alias Lalan Singh
Q.153, Shri B.B. Patil - Not present
Shri Eknath M. Gaikwad - Not present
Q.154, Shri P. Lingam - Not present
Shri Mahendra Kumar Roy - Not present
Q.155, Shri Asaduddin Owaisi - Not present
Shri Baijayant Jay Panda - Not present
Q.156, Shrimati Shruti Choudhry - Not present
Shri Wakchaure Bhausaheb - Not presentE
Rajaram
Q. No. 157 - Shri Ahir Vikrambhai — Not present.
Arjanbhai Maadam
Q. No. 158 - Shri P.T. Thomas — Not present.

Shri Anurag Singh Thakur - Not present.
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Q. No. 159 — Kirodi Lal Meena
Shri Radha Mohan Singh

Q. No. 160 — Shri Kodikkunnil Suresh

Not present.
Not present.

Not present.

23



30.11.2009 24

12.00 hrs.

The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid on the Table. Shri Vasan.
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Shipping Corporation
of India Limited, Mumbai, for the year 2008-2009.

(11) Annual Report of the Shipping Corporation of India Limited, Mumbeai,
for the year 2008-2009, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library , See No. LT- 853/15/09)

(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:-

(1) G.S.R. 767(E) published in Gazette of India dated the 20™ October,

2009 approving the Kandla Port Trust Employees (Recruitment,

Seniority and Promotion) Amendment Regulations, 2009.

(i)  G.S.R. 800(E) published in Gazette of India dated the 7" November,
2009 approving the New Mangalore Port Trust Employees’
(Retirement) Amendment Regulations, 2009.

(iii) G.S.R. 801(E) published in Gazette of India dated the 7" November,
2009 approving the Mormugao Port Trust Employees’
(Superannuation and Age of Retirement) Amendment Regulations,

20009.
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(iv)  G.S.R. 802(E) published in Gazette of India dated the 7" November,
2009 approving the Mormugao Port Trust Employees’ (Allotment of

Residences) Amendment Regulations, 2009.

(Placed in Library , See No. LT- 854/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYA M. SCINDIA): I beg to lay on the Table:-

(1

2)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Design, Ahmedabad, for the year 2008-2009, along
with Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Design, Ahmedabad,
for the year 2008-2009

(Placed in Library , See No. LT- 855/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
Indian Diamond Institute, Surat, for the year 2008-2009, along with
Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Diamond Institute, Surat, for the
year 2008-2009.

(Placed in Library , See No. LT- 856/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the
Gem and Jewellery Export Promotion Council, Mumbai, for the year 2008-
2009, along with Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Gem and Jewellery Export Promotion
Council, Mumbai, for the year 2008-2009.

(Placed in Library , See No. LT- 857/15/09)
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4)

A copy each of the following papers (Hindi and English versions) under
section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Jammu and
Kashmir Development Finance Corporation Limited, Jammu, for the year
2008-2009.

(i1) Annual Report of the Jammu and Kashmir Development Finance
Corporation Limited, Jammu, for the year 2008-2009, along with Audited
Accounts and comments of the Comptroller and Auditor General thereon.

(Placed in Library , See No. LT- 858/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU): I beg to lay on the Table:-

(1

A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(@) (1) Review by the Government of the working of the Bharat
Dynamics Limited, Hyderabad, for the year 2008-2009.
(i1) Annual Report of the Bharat Dynamics Limited, Hyderabad, for
the year 2008-2009, along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.
(Placed in Library , See No. LT- 859/15/09)
(b) (1) Review by the Government of the working of the Bharat
Electronics Limited, Bangalore, for the year 2008-2009.

(1)  Annual Report of the Bharat Electronics Limited, Bangalore,
for the year 2008-2009, along with Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library , See No. LT- 860/15/09)
© (1) Review by the Government of the working of the BEML
Limited (formerly Bharat Earth Movers Limited) Bangalore, for the

year 2008-2009.
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(i)  Annual Report of the BEML Limited (formerly Bharat Earth
Movers Limited) Bangalore, for the year 2008-2009, along with
Audited Accounts and comments of the Comptroller and Auditor
General thereon.
(Placed in Library , See No. LT- 861/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): I beg to
lay on the Table a copy of the Telecommunication Mobile Number Portability
Regulations, 2009 (Hindi and English versions) published in Notification No. 116-
4/2009-MN (Vol.II) in Gazette of India dated the 24™ September, 2009 under
Section 37 of the Telecom Regulatory Authority of India Act, 1997.
(Placed in Library , See No. LT- 862/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI HARISH RAWAT): I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under of Section 6D of the Employees’ Provident Funds and Miscellaneous
Provisions Act, 1952:-
(1) The Employee’s Pension (Second Amendment) Scheme, 2009
published in Notification No. G.S.R. 546(E) in Gazette of India
dated the 24™ July, 2009.

(i) The Employee’s Pension (Third Amendment) Scheme, 2009
published in Notification No. G.S.R. 594(E) in Gazette of India

dated the 21* August, 2009.
(Placed in Library , See No. LT- 863/15/09)
(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (1) of Section 15 of the Unorganised Workers’ Social

Security Act, 2008:-
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The Unorganised Workers’ Social Security Rules, 2009 (Hindi and
English versions) published in Notification No. S.O. 118(E) in
Gazette of India dated the 24™ February, 2009.

The Unorganised Workers’ Social Security (Amendment) Rules,
2009 (Hindi and English versions) published in Notification No. S.O.
1878(E) in Gazette of India dated the 3™ August, 2009.

(Placed in Library , See No. LT- 864/15/09)
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12.02 hrs.

MESSAGES FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA *

SECRETARY-GENERAL: Madam Speaker, I have to report two messages

received from the Secretary-General of Rajya Sabha:

(1) "In accordance with the provisions of rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, I am directed to enclose a copy
of the Representation of the People (Amendment) Bill, 2009 which has
been passed by the Rajya Sabha at its sitting held on the 25™ November,
2009."

(i1) 'T am directed to inform the Lok Sabha that the Rajya Sabha at its sitting held
on Friday, the 31°" July, 2009 had adopted the following motion in regard to the

Joint Committee on Offices of Profit:-

"That this House concurs in the recommendation of the Lok Sabha that a
Joint Committee of the Houses to be called the Joint Committee on
Offices of Profit be constituted for the purposes set out in the
motion adopted by the Lok Sabha at its sitting held on the 27" July,
2009 and communicated to this House, and resolves that this House
do join in the said Joint Committee and proceed to elect, in
accordance with the system of proportional representation by
means of the single transferable vote, five Members from among
the Members of the House to serve on the said Joint Committee".

(ii1) I am further to inform the Lok Sabha that as a result of the election process
initiated pursuant to the above motion, four Members of Rajya Sabha were duly
elected to the said Committee and their names were communicated to the Lok
Sabha through a Message dated 7" August, 2009 from the Rajya Sabha. As

intimated therein, the election process to full up the remaining one vacancy in the

* Laid on the Table
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Committee was deferred to the next Session of Rajya Sabha. Now the election
process to fill up the remaining one vacancy in the Committee, having been
completed during the current Session of Rajya Sabha, Shri Bharatkumar Raut,

Member, Rajya Sabha has been duly elected to be a member of the Committee.

2. Madam Speaker, I also lay on the Table the Representation of the People
(Amendment) Bill, 2009, as passed by Rajya Sabha on the 25" November,
2009.”
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12.03 hrs.

COMMITTEE ON WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES
2"! Report
SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to present a copy
of the Second Report (Hindi and English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled Tribes on action taken by the
Government on the recommendations contained in the Twenty-ninth Report
(Fourteenth Lok Sabha) on the subject “situation arising out of the employment

secured on the basis of false caste certificates”.

CONSTITUTION (ONE HUNDRED AND ELEVENTH AMENDMENT)
BILL, 2009*
(Insertion of new article 43B and new part IXB)
THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): I
beg to move for leave to introduce a Bill further to amend the Constitution of India.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

SHRI SHARAD PAWAR: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part II, Section-2, dated
30.11.2009.
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SHRI BASU DEB ACHARIA (BANKURA): Madam, I have given a notice
initially for the suspension of Question Hour, to raise a very important issue. This
1s very important.

MADAM SPEAKER: Please wait for your turn. aJ<d Sil, 379 SHM ORI P HIDI
7d o | 31T 95 sl

St agda ST @ g DY 4 Gy §?

e TR ¢ W, Al AU TS Y| Pav il 7 ({48 off |

SHRI BASU DEB ACHARIA : This is a very urgent matter and this has to be

disposed of first. ... (Interruptions)
TS FHEAT : AT PYAT I ATl QTR | HaR &l AT S, 9 qiferd |

it Yot W g (3oemene):  orege weidn, #9 S Aifew faar &, 98 wewyql W §, a1
e P § IR Alchlieard 1 gl A & 918 9 <9 H il aRe Pl... (Faem)

& WEGAT 3T HUAT I¢ dle Qo | #9 I Aol & fo Fal 2l oy 39 dre |
T TE A Fhd &l 98 W AD! R I e & GHINT TG 8, MW I drer Ao |
AT MO HET o 6 IdTe | et "yt it 1 oY Y WS B W §7 377 98 S|
Yl T Sft, g difery | &Y Sff, onY i @S ' T E7 , Iy 93 sy

... (cgaygm)

SHRI BASU DEB ACHARIA : Madam, this has to be disposed of first.
MADAM SPEAKER: No. I will decide how it is to be done.

... (Interruptions)

3reaeT WRNGA Nl A g Sfl, a1y aifery|
St Yt wE R 2 orene wEEn, H9 oud e fhn © 6 ool & a1e .. (Saem)
JeAE WEIGA : g Sfl, U FRIIIG WS il %8 8, MY S alet Qo |

... (Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

* Not recorded



30.11.2009 33

SHRI BASU DEB ACHARIA : Madam, this is a very important subject and this

has to be disposed of first. All of us have given a notice.

LT ARG : & 9T MY I T8 STl b 2 I8 b F8l § | MY ga-T IR A
g oy S € 5 SeT Wt g € SHal aRAT ], 9N S diem AR ey AfSd | v
et o g Sfl, s aifer |
S Yacht = Rig ;. ot ween, #9 U fhar € f6 39 <9 § ofiel & 91 s Wl A
sﬂmmsﬁ?qﬁaﬁémm‘g

AR 9 ARl R & Uik o - a18 98 Siels, Wi A1 S W eI @ @l
BT AU & 918 YR & YA UM H3 4 J9H Ufeoid daex &) Uil &l 39 < |

G BT B b

AR, § 59 TS Pl AIG PR d1ed1 § (6 o9 g1 § #& g3 ok |9 S8 di
SleaRel Hicitd Bl TS - ATE IWRDI W8T 81 AT Y R8T 8, SH 0T WA § HGl Al 3T,
Afh T8l Bl rfedw Bicied T8 8, @ T8l gs| ofhd gl WRBR 1, USdl TASIY o
Uon fafvaer &1 &M fean oiR Froft &3 &1 957 &1 &M fHar] W H1 SIgaEser A B
Tt 3R gAY &1 WBHR R-4R HR @ 2l #7931 off & S ufeerd daex @1 dufrai
TS FHAT &, D! AT WY, Afh H <xa7 o GACRAT H, Qo 3 o) uig ufcrerd
o fafaer =M f5an 1 oFR J@l B @1 1 g% W[ ¢ & ufedd daex @ Hufi |
49 vitera 7 o0 fafrder ol &l & FRIGA| oFR a8 & e @ 39 Q9 H $u TE
TN 37T SFHARBT Y& ARE A SarferdT 8 ol 8, JAU Qarerdl 8 bl 8, olfhd BARI <A
A1 B &l H MU U8 Hwl [R5 daed, vl a3k $9 ke DI aHqM
HUFET S TS S Fhell 2 AR D H TATS S AHA! &, 39 HUCRI DI AT ST, TP
Uont fafvaer 7 fean Sy, @7 ordier  sfue #ew | HRAT Aredn gl

# TR Qe ArEd § P SR 39 ORE B B JUIY B ARBR Bl Al S g,
H TADGT T8 BH BN S UASIY T goml ofl H oy Al & e argm, drfgw oiik
Afrems A A f6 T AT f T & Adbrs H sABT GHIAT B BT B B |

# 3= TR ® AT AHR W IMUT HW [ §9 W [AGaR B BT B DY 3R
ufeeter ddex Bl &1 goit fafraer 9
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SHRI GURUDAS DASGUPTA (GHATAL): Madam, will you allow us to raise
an important matter?
MADAM SPEAKER: I will allow you to raise it.
SHRI BASU DEB ACHARIA : This is not the way. You first dispose of this
matter.... (Interruptions)
MADAM SPEAKER: I have your notice.

... (Interruptions)
SHRI BASU DEB ACHARIA : We will not allow the House to function in this
way.... (Interruptions)
MADAM SPEAKER: I have received your notice. | had told you also about it in
the Question Hour and I am telling you again.

... (Interruptions)
12.09 hrs.

At this stage, Dr. Ram Chandra Dome and some other hon. Members came
and stood on the floor near the Table.

DR. KIRIT PREMJIBHAI SOLANKI (AHMEDABAD WEST): Madam Speaker,
thank you very much for giving me the opportunity to speak on a very sensitive
issue.

Amidst all the preparations for the Commonwealth Games to be held in
New Delhi, a far more low profile event is taking place at Bangalore, that is the
International Wheelchair and Amputee Sports World Games in which over 1400
athletes from all over the world are participating. They are facing a lot of
problems and their event is undermined and ignored.

There are many infrastructural problems. As for example, disabled-friendly
toilets are not available. There is lack of basic facility such as access to ramps and
inadequate transport arrangements.itable wheel chairs are not available for
them. Public transport is inadequate and problematic. Lack of planning and
infrastructure is also there. It has brought various difficulties to the disabled.

There is a lack of sensitivity in our Government and also in our society. When it
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comes to such matters, we do not only lack the infrastructure, we also often
overlook the need for it. Many problems of the disabled are the products of
societal blind spot. That is why, I would request that the Union Government
should pay proper attention to the disabled and also to the games for the disabled.
It is our moral responsibility and it is for the natural justice also.
SHRI P.T. THOMAS (IDUKKI): Madam, the Mahilla Pradhan Agents of the
National Savings Scheme are facing difficulties in their career. It is mainly
because of unattractiveness of the Scheme when compared to other saving
schemes. The main income of Mabhilla Pradhan Agents is commission from
recurring deposits. The interest rate for RD Scheme of National Savings Scheme
is less than that of other institutions offering. So, the interest rate should be
revised. Currently the period of RD is five years and it should be reduced to three
years to attract short term depositors. Tax concessions should be offered for
Recurring Deposits. More than that RD Scheme should be offered with insurance
coverage to make it more attractive. The bonus of Monthly Income Scheme (MIS)
should be reinstated to its ten per cent rate. Also the commission for deposits
canvassed should be reinstated to the former rate. The interest and penal interest
of the loans from deposits may be reduced. A provision for transferring the
agency of Mahilla Pradhan Agent on her death to her nominee should be
considered. The issues such as shortage of employees to receive the collected
deposits, inadequacy of publicity about schemes should be addressed.
MADAM SPEAKER: Shri Gurudas Dasgupta to speak.

... (Interruptions)

MADAM SPEAKER: Shri Gurudas Dasgupta.
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12.14 hrs.
SUBMISSION BY MEMBERS

RE : Need to review the decision to send a central team to assess the law and
order situation in West Bengal
... (Interruptions)

At this stage, Dr. Ram Chandra Dome and some other hon. Members
went back to their seats)

SHRI GURUDAS DASGUPTA (GHATAL): Madam, with your kind permission,
I would like to raise during the ‘Zero Hour’ an unprecedented move on the part of
the Central Government.
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, will you
allow us also to speak? Kindly allow me to speak.
MADAM SPEAKER: All right.
SHRI GURUDAS DASGUPTA : Under the federal system of Constitution, law
and order is the subject of the State but I agree that if there is a break down, the
Government can promulgate article 356. If the Government has it in mind to
declare 356, let them straightaway do it. On that there can be debate but I cannot
question their right.E

But the point is that to send a delegation to the State of West Bengal to look
after the law and order situation is unprecedented because firstly, it gives a signal
to the bureaucracy not to listen to the advice of the Council of Ministers and also it
tantamounts to paralysing an elected Government. Let the Government come clean.
Why is this duplicity? If they want to promulgate article 356, let them do it. But
instead of promulgating article 356 they are holding a stick in the hand which
means they are unconstitutionally preventing the Government of West Bengal
from discharging its constitutional responsibility.

Madam, let us look into history. In no State, if my memory does not fail me,
such a delegation had ever been sent even during a situation which called for such

an action. Never has it been done... (Interruptions) My point is simple. If the hon.
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Home Minister and the Government of India believes that people are being
murdered in thousands; law and order has broken down and people belonging to
the minority communities are being assaulted, let them promulgate article 356, we
shall face it in the streets. But without taking that course, the Government of India
is indulging in unconstitutionalism of preventing the Government of West Bengal
from functioning and that is what I am opposing. I would like to appeal to
everybody to kindly realize that if the State of West Bengal is made a victim of
such an aggressive action of Government of India, then that may happen in every
other State and that may result in breaking down of the constitutional foundation
of India.

SHRI BASU DEB ACHARIA (BANKURA): There is a provision in the
Constitution under article 355 where it is stated and I quote:

“Duty of the Union to protect States against external aggression and
internal disturbance — It shall be the duty of the Union to protect
every State against external aggression and internal disturbance and
to ensure that the Government of every State is carried on in
accordance with the provisions of this Constitution.”

Madam, I would like to know from the Government, particularly the hon.
Minister of Home Affairs, under what provision of the Constitution a Central team
is being sent to the State of West Bengal. The problem of law and order cannot be
called an internal disturbance and almost all the States are facing this problem of
law and order. What warranted this Government to send a Central team to the
State of West Bengal? Is it being done to please one Minister of this Government?
After the Lok Sabha elections, since the day results were declared, there has been
a demand for imposition of President’s Rule in the State of West Bengal. Elections
to the State Assembly were held in the year 2006 and the next elections to the
State Assembly are due in 2011. Why are they in so much hurry? In order to create
such a situation, to invite such a situation, that situation is being created in the

State of West Bengal.
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Madam, law and order is a State subject. If a Central team is sent, which is
being sent and I am told that the team would be reaching the State today. E

I want to know whether this interference in the State matter is correct or
not. The maintenance of law and order is the responsibility of the State as per the
Constitution. We have a federal structure in our country. Just because one
Minister desires, to please one Minister for the compulsion of coalition and to
remain in power, the Constitution should not be violated. What is happening
today? The Constitution is violated. The federal structure is being violated. The
Sarkaria Commission was also against articles 355 and 356. We are against
retaining article 356. The Left Parties were the first victim in our country in 1959.

I demand a response from the hon. Home Minister on whether a situation
has arisen for Central intervention. Why is a team being sent from here? We have
seen a number of times in the past as to how the Central Government had
interfered with State matters. I oppose this move of the Central Government. The
move to send a Central team to look into the law and order situation, which is
entirely a State matter, is unconstitutional and undemocratic. They should desist
from taking such a move and the Central team should not be sent to the State of
West Bengal. The Central Government should desist from interfering with State
matters which will be treated as violation of the Constitution, violation of our
federal structure of the Constitution. We oppose this undemocratic, autocratic and
unconstitutional move of the Central Government.
MADAM SPEAKER: Shri Sudip Bandhopadhyay.
DR. RAM CHANDRA DOME (BOLPUR): Madam, I have also given a notice to
speak on this issue.... (Interruptions)
MADAM SPEAKER: Please sit down. Your name is associated with this. Your
leader has spoken on the matter.
& HRIGAT : AT ID] qler Qg | earad g <, 3y puar dfsy|

... (Fagm)
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DR. RAM CHANDRA DOME : Under what provision of the Constitution has the
Central Government sent a team to West Bengal?... (Interruptions)
MADAM SPEAKER: Dr. Dome, you may associate yourself with him.
DR. RAM CHANDRA DOME : Okay. Madam. I am also associating with him.
$it gomm Rig area (F9R): &1 Y g W 2
.. (e

et WA gomuw f4g SN, $U wRa uET wiF W'Y BRA| His name has been
associated.

... (Interruptions)
it gomm R area @ e WY fog w FEr?
el HENSAT : HUT B 3MT I MY, AT T HRI| H I gt fora

.. (o)
SHRI SUDIP BANDYOPADHYAY : The basic question stands as to whether
sending a Central team to any State is constitutional or unconstitutional. It is
totally permissible under our Constitution. I appeal to both the sides of the august
House on this issue. About 130 Trinamool Congress workers including the
Congress workers have been killed after the Lok Sabha elections.
(Interruptions)
MADAM SPEAKER: Shri Acharia, he was not disturbing you when you were
speaking. You are always disturbing other Members when they speak. He is an
hon. Member.

... (Interruptions)

MADAM SPEAKER: Only what Shri Sudip Bandyopadhyay says will go on
record.

(Interruptions) ... ~

* Not recorded
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Y ABIGAT : AT I© dlei Qo] | 9 DI eMRIYgdes G I8 &, (G 3T ID] AM<IYdeh
g

.. (2
& WA : 4 JAUD! I A © U, 39 AT JSHR G| IGad AR Sfl, S AT A
®A AT TS YA B I, MG AT I3 MY, 3MT IThT G| 3y V1 78 o Jaha
SN 3MUBT JA of 3R MU IThT &l G|
SHRI SUDIP BANDYOPADHYAY : The State Government of West Bengal is

not able to control law and order on its own. One police station in Lalgarh was
kept under lock and key for eight long months. They themselves requested for the
Central forces. Shri P. Chidambaram was kind towards the State and he sent the
Central forces to West Bengal in the District of West Midnapore.

(Interruptions) State-sponsored terrorism is going on in West Bengal. We demand
imposition of article 356 immediately. In the last Lok Sabha elections, they have
been defeated. They could secure only nine seats out of 42. They are frightened
that they will be defeated again in the next Assembly elections. They have
unleashed a rein of terror through the police. ... (Interruptions) Why not a
Central team be sent there to asses the situation? We will defeat them in the polls
with the people’s support and opinion. They are taking shelter under violence and
they are killing Scheduled Castes, Scheduled Tribes, minorities and women. So,
the Central Government should certainly intervene. ... (Interruptions) We agree
that law and order is a State subject. But the Central Government should intervene
at this stage. We want protection from the Central Government. Let people of
West Bengal get protection from the Home Ministry. We appeal to Shri P.
Chidambaram to visit the State. The Leader of the House, Shri Pranab Mukherjee,
is from West Bengal and he knows what is going to happen. ... (Interruptions) We
urge upon the Government that article 356 be imposed without further delay.

SHRI L.K. ADVANI (GANDHINAGAR): Madam Speaker, it is a curious
situation in which I have decided to speak. Shri Sudip Bandyopadhyay had been
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my colleague earlier. I have sharp differences with the Communists not only on
ideology but also on various other issues, including the manner in which they have
been governing West Bengal for all these years. Only some time back, Shrimati
Sushma Swaraj and I had gone to Nandigram to protest against what was
happening there. But I feel that this is a matter relating to the Constitution, which
is a federal Constitution.

The core issue is not the Central team. The core issue is imposition of
article 356. There were reservations even when the article was being incorporated
in the Constitution. Very many senior Members said that having adopted a federal
structure, let us not have a provision which will undermine it, which is likely to be
misused. The principal architect of the Constitution, Dr. Bhimrao Ambedkar,
conceded that there is a possibility of abuse. But he said, “I hope that the wisdom
of the Government and the rulers would make this a dead-letter in the
Constitution.”

The Sarkaria Commission had gone into it in length because it was a
Commission set up for the purpose of ensuring that Centre-State relations are as
normal and as healthy as possible.

I would think that the Government should not think lightly in terms of
article 356. 1 would like to caution that the Government should not think lightly in
terms of invoking article 356 and certainly not in the case of law and order.E

E So far as my friends are concerned, I am very happy that the Marxists are
conscious of imposition of the Article 356 today. ... (Interruptions)

SHRI BASU DEB ACHARIA : We were never in favour of it. ... (Interruptions)
SHRI L.K. ADVANI : Please do not forget that in 1992, you allowed Himachal
Pradesh, Madhya Pradesh and Rajasthan to come under Article 356....
(Interruptions) 1know about Kerala also. That was long back. ... (Interruptions)
MADAM SPEAKER: Please address the Chair.

... (Interruptions)


rbn
ontd. By   N1    

tkd
hri Advani cd. 


30.11.2009 42

SHRI L.K. ADVANI : That was long back. But I would think that there should be

no double standards even about imposition of the Article 356. Therefore, today

when the possibility of imposition of Article 356 is there, I would like to appeal to

the hon. Minister of Home Affairs, do not do it lightly. It is a very serious matter.

Article 356 should be invoked in an ultimate situation and rarest of rare situations.
Madam, this is my plea to you and my plea to the Marxists is that please do

not have double standards on this matter. ... (Interruptions)

SHRI BASU DEB ACHARIA : No, we do not have double standards. ...

(Interruptions)

o gemaw [ area @ areger WRISAT, AT Dl AT b SMUD! JeIgd ... (Ager)

A WEIGAT : FIT 37T 9 A9 WR qreil?

A goraw Rg area @ S i

A& HEIGAT © TIHT AlCH &l & AR NI qIAT|

st oA g area : e H@Eledl, MU g e &l 9Hy [, 3o foy 9gd-agd

gqTG| S8l db SF Wl BT gaTdl &, 39 WK ¢ {6 WHR B a4 @ie g1 I Hr-

AT W T4l 8 WY, A1 H B8 Ahdl g (b Rgwe H I qa TR DIT-IaR Bl ©

1 8 faeell @1 Bl...(FqUM) AT SIS BINY, Ub Wdaelld HHS fdarg oy forrd o oft

w, 8 W T AP HIF-FaR & 9 W I§ 98T ¢l 99 $9 W IMuiT 2| AfS BIg ver

B TS, HIA-TaN TR 8 g, A 6 Gal H JS 8 Q| HIA-TaRRAT H ARG GRAT

ART 3R BIs T8} B Thdll AU B YN He-l died & (b Ig W Tad &1 AT =T,

He T8l 96 Y ©| 37U ufPeH el B ©l PR IS © Al A Y I IareRvl T, offh U

HF ISRV § AT IAMUDH THR T IEA SIA-ARAT SAET ©RE gl T8 TH-JZHR HTA-
T BT 3R S 1 BT & & 2| I8 DR bacl Jed BR 6l 2l SUD QI8
FEIT R [ [Pl TRE aRERA Bl SIY, S}y HIA-aRe Bl & 3R TaT TR HR I8
gl U8 el 91 8, b T BE TE T X &l gAlQ 34 9 W 9§ fifoq| # A
rsarfl St | FeAd g 6 T 39 TRe IHRI W TqE@ 3R I I BT BT I8 B
STQ, A1 A€ DIH G8d WRATD BN 3 3179 |ifey 6 afs gz RAUfd g 81 smeel @ wel

& IS AHR TgAT | &, Wl & WRBR 37T A I o, oMfh T8 Ahad &, fRgeam
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& 3SR ST Iele-Yalc HRAT WG 15 2| I91 84 |l Uefel 3R 3Mueh! W uerel &l 3fd Sl
W g B

saferg # =rear g b Adn, weT 39 GHRAT 9 of 3R ¥l deepral Wed B b
FHHC TS T, 98 918 [l B Wt A A TS BN, AP TSR W B P, GRT 356 AT B
DT PIS FNIEl T8l | JATIBT Y8 W DA ARy ... (AGET)
2 STefaE! e (SARATIS):  J1edel weledl, g3i Wt are &l Aldl Qo |... (1ger)
T FEGTT : (Y HYAT B 93 ST

.. (o)

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam
Speaker, I understand that some hon. Members have raised an issue about the
Central team’s proposed visit to West Bengal. The Chief Minister of West Bengal
and I have a good working relationship. We talk to each other frequently. Since
the 18" of June, we have worked with him in maintaining law and order in several
districts of West Bengal.E

In the last few weeks, we think that the matter has taken a turn so that it has
to be viewed with utmost seriousness. Inter-party clashes have resulted in the
deaths of a number of cadres on the side of many parties. Therefore, I suggested
to the Chief Minister to take a review of the situation and let me know what his
views were. I also suggested to him that I could send a team of officers to hold
discussions with his officers in Kolkata. We are doing this not in a spirit of
confrontation. There is no reason to read any confrontational attitude in what we
are doing. It is entirely non-confrontational. It is intended to assist the State
Government to maintain law and order and put an end to the inter-party clashes.
There is no reason, Madam Speaker, to view this through the prism of Article 356.
Post-Bommai, there is no scope to misuse Article 356, and I have to come to this
House and to the other House. So, there is no need to view this matter through the
prism of Article 356. Since June, the Chief Minister is on record on more than one

occasion, saying that the Government of India has been of great assistance to him
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and the visit of this team to hold discussions with the officers of West Bengal is in
the same spirit in order to be able to assist the State Government in maintaining
law and order.

I made the Statement in the other House. I was able to convince the leaders
of the CPI (M) there. And, I am confident, I will convince the leaders of the CPI
(M) here too.... (Interruptions) This is in a spirit of non-confrontation. There has
been no demur from the West Bengal Government. The team is intended to assist
the State Government to maintain law and order and put an end to the inter-party
clashes.... (Interruptions)

SHRI BASU DEB ACHARIA : This is not fair.... (Interruptions)
MADAM SPEAKER: Next, Shi Rajaram Pal to speak.



30.11.2009 45

£ IACRM I (PaRYR): A Aehel HBIQdT, § g=yars &1 Aredl § b 3o g7 59
T B AT 15 BRIS AN B N H A 919 WG BT BT AT 39 G | e b 62
AT qrg W TR Fer, RISE ) bR, |ad] e, ffdhaar iR gRam a1 dR Bl
1T B ST 8, offh JATSMSl & 39 62 Iuf 916 W) BIs 39 < H W Y oIl a8l B,
PTs FHIOIAIE T dAT8dT ©, Pls FISHRAIG T dATedl 8, ol hlg Warg =T arsdl gl
TR 15 RS AN U 8, e ax § 7 a1 midiag & Rl 7 S b ), 1 M I
qrall < ArEl, | SFdSHRAG ardl J QT SR A g FErSaral ARl 7 dre B HH fHAr gl
S 15 BRIS AN U4 &, ! i, |amnfore, Aeafores 3R ol gled STari A
M IeR Bl Sd N 7 WA & oIy 796 7 IR 7 & e &1 d1g a9 g, Jef 9% B
BT A TS B A Gfaen Iuae TE 5

AT el HEIGH], 3MUd! ALheTdl H AHING  =a1d 3R SAHIRAT FATery &
aRRUed H T AT NI HHIT B Hihd gg | ATS 62 WA DI 3Gl B dla W 15
IS AN U O gAY Y B T, W ST, FSdl AR TG-Sl & fHAN 37
ST @R R §l 9T WRA 2131 W& P AR 96 @ T, 99 15 IS Al D IR H AR
e H Sod] THRAT W =dl 7 dF oY, 91 89 WS © {6 39 SOTel HdeTeid "l Bl
ﬁ?ﬂﬁﬁW|E

gAY # 3MUe HIEH H AT AT dledl § b 9 $9 <9 H &9 A A arel A
& e @ FaRen & T, ST@ ASRONR B Fawel & S Fhdl 8, T | 37
U AN & foly oraven & ST |t B @ $7 15 RIS AR & IR § ST (U DI VR
AMA €, ST 30 DI fag dEd &, S AT ST SR & 8 QU S W fhfeas v o
Fahd ¥, 9 37T & URATT PR Fhd A, Afh I ST Ht HRAT 99 Y T, B R & =
ST A1RU1 9 U AT & IR ISl & oSiE § e Sa1el ANEH AT 8| Hed e
T W g SR & A8 fQAT| Geld g | Bl A1 B g AN Bl sl gAd 3R g
AN F W 9&0R T, §9D (oY T A DIs U HRd, ¢ 9 DI IR § AN B JA™
ferar <

ABSYT, TS T 15 B AN & gfAfAfRHed Sav-Har W eRAT Ye9ie & & 21 &
3MUe HRIUT H Y8 AT Bl § (b Wedld ey, O IR 4 goi-ghel drm & oy
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e # erave 8, I ARE B AARAT 5 AL AN b aR H W B SY| 8F S 2 [P
YUY TRBR B TIRIA, B IS Dl 2 [ HIUF BT T 3 SHT & A1, saferg H
HRBR A A BT § b I 15 B T 9 &, Sl o¥ ! G 3ffeH dfey # w81 9 59
U P IR H AN B A MU ST B 39 15 BIS ANl HI WG H JraeT dRa
31, AHTD, Aferd SR oD w0 A A ™ & fy 9Ra WReR 61 Few <) §

U AT R §Y, 3MUP] qga-98d gdla o gY U1 10 FHIE DRl gl

£ fots HUR (BT 5 ASRM U1l S b A0 & A1 L Dbl g DA gl

3feE Weledl, ATYT g1 dlei b1 HidT fodn, s forg smueht vt |

S g B WY § 39 GG B A H AT A [H SR UG B YD ARS ASYTH
AP 2 SRHR (8 7 Pl MIASAT BR ol 2| IASYUA PR B DR B BN
B © iR SYCTA W AT H 9ol S & ATHBAT B &I HRU I8 AT b IR T Bl
AT IR BidTe Ahed T Bl HHATRAT 3R Jdw AfHRAT & 9= 3§ ga=1 sie &
& a8 Gapdl & fov AR Ul
Jreme WA : Yol PR SN, MU Far o % oy feh v favy & wwafRya wmen gst
SISl
2 Yt s PR ¢ T- AT UIREH A DI I B, NS IR Yo DI PIIT-gavel 1 agd

TR 3

A& HEIGAT : TEI-8! | 3 MY YT AT T HIFQ|

AN dors FAR : AT # 71 a1 § 5 g9t Adiens S wR1g wg | .. (FaeT)

$t a1 Rig dlem (9RR): A2, a8 Jed &1 gl 2 5 g8t fd) aifferd @t #ia we oft

RIS B <@ 2. (raer)

2t s HAR ¢ Y8l T [P IS H S golc SKIATA afl, 98 aRMa Tl gall, Jargs Al
B W TIE B e Tl (@) W AN § 6 gad! Adies S aRs Y iR SR
YR WRHR DI TR AT WY1 I8 VX Ugat e T 8, ugel W &3 famRal @ 39
TR F TAT g ... (M) I8 AHSA H¥ & g Aoy gY¢ &1 MU T o o
AT 3, § e HAIegH ¥ B ARBR A I8 AN BRA1 g (b Icbial sud] AR Sfia
e WY .. (1)
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JEALT WRISAT : SIGRIBT UTel Sff, 37T (U DI T g P o]

3t TRFIEHT I ¢ HeIedT, § dad Ydb d1d bedl dIedl § b 59 AFel Bl Adieg A S
EaIEIN

A e R e @ e F & WO TG URARS AW o, 98 STl I 9 R
EERER]
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12.44 hrs.
MATTERS UNDER RULE 377 *

MADAM SPEAKER: Hon. Members, the matters under Rule 377 shall be treated
as laid on the Table of the House. Members who have been permitted to raise
matters under Rule 377 today and are desirous of laying them may personally
hand over slips at the Table of the House within 20 minutes. Only those matters
shall be treated as laid for which slips have been received at the Table, the rest will
be treated as lapsed.

(i) Need to construct manned railway crossings in rural areas of Churu
Parliamentary Constituency, Rajasthan

3t T e @@l (%): A8/ey, STR UlRad Yod & G & g% H A4 Afgd Yeld GHIR
B fIbe GHRT 8 | Ja &F H PG N MSAT BT FATST 8 @ 2, A Al eld
HIRET AT 30-35 8 9 W I & SHl "B | IS ARBIA WAl A ST ML), TdeR T
affe e AI9E &, fbw] fHam o Wdl | T8 S b, Rifh I FAMUHT W0 A ¥
TS P IR HAT TS W61 2l oF Iad &7 B AHIY 9 H A uRawd 9 S & 2
IqB Al A 3R W fawe gHR Uar B S | ved @) a|E AT @ S ER qa
AlET FHIR W B alell A [ ARBR T84 DA | T ARBRI D U a1 AA1ET T8l
g 5 9 vs A Afed IR TR BN dTel 1.40 PRIS W BT WAl 98T PR D | Xed A
qg fed IR & HT07 BT g€ B AT © | WX & B BIH! AT T 3 GHIRT B
AT @ AR SR gU eRA-UeRH, Yol AT SN Il @1 7 | uEewR, Wil Ars e,
SIehdl, BISAT, ACINR, BSX, URICll, Wo[dR, GoRIRR, UISBRI AN Ta & TR0 < 37
3T Ifa H Yerd BRI & oy eRF, JeeiE d el Aehi WA ATe] R @M 2 | & § B
AR BT HRIA W& &1 Adhe Ja1 81 147 ¥ |

R A XA HA S A 37U © [ 39 fAde AT B g B g WHUR AT
DI T A FET PR Y IR @A D U A Ao FHUR A0 BRAT BT P BN |

* Treated as laid on the Table.
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(ii) Need to pay compensation to the farmers whose land has been
acquired by the B.S.F. for border fencing in Jammu Division of Jammu
& Kashmir

CHAUDHARY LAL SINGH (UDHAMPUR): The construction of Border
Fencing was started in the four districts of Jammu division , i.e., Poonch, Rajouri,
Jammu and Kathua. As per the record available, about 20564.9 Marlas of and has
come under the border fencing in these districts. In addition, land measuring
14167 Canals also became inaccessible to the farmers for cultivation. But BSF
authorities have not paid the compensation till date for the land acquired for
border fencing and for the land which has become uncultivable and inaccessible to
owners of land.

I urge upon the Government to issue directions to BSF to pay compensation
for land acquired for border fencing and for the land which became uncultivable

and inaccessible to owners of land.
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(iii) Need to rebuild Moolathara regulator and make functional the Right
Bank Canal in Kerala damaged due to sudden flush of water released
from Aliyur dam

SHRI P.K. BIJU (ALATHUR): I bring to the attention of the House a serious
problem that struck Alathur Parliamentary constituency two weeks back.
Following heavy rainfall in Tamil Nadu, water was released from Aliyar Dam
situated at the Kerala-Tamil Nadu border into my constituency resulting in serious
damage. Without proper intimation and understanding the consequence of such an
act, 45,000 cusec of water was released per second. This affected the Moolathara
regulator and the associated Left Bank Canal (LBC) and Right Bank Canal (RBC)
that distributed water to twelve gram panchayats in my constituency. With sudden
inflow of water with immense pressure RBC was completely shattered. With this
disaster, Kozhinjampara, Vadakarapathy, Erithyanpathi, Poplpulli and Elapulli
gram panchayats wee completely affected. Today the reservoir situated between
Aliyar Dam and Moolathara regulator is completely submerged in water. With the
rapid inflow of water, agriculture was severely affected. Roads, bridges and
houses were destroyed. One man lost his life.

Hence, I request the Government to take immediate measures to rebuild
Moolathara regulator and recover the function of RBC so that the second rotation
of crops can be done without fail. This is of utmost importance as a large number
of people of my constituency are farmers and rely on agriculture as their sole
source of income. My constituency is also renowned for paddy cultivation and, if

affected, will disturb the contribution of rice production in Kerala.
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(iv) Need to rehabilitate the textile mills workers rendered jobless after the
closure of textile mills in Ahmedabad

DR. KIRIT PREMIJIBHAI SOLANKI (AHMEDABAD WEST): Earlier, in
Ahmadabad textile mill industries were flourishing and Ahmedabad was known as
‘Manchester of India’. However, since few years, many textile mills have been
closed down. Hence, mill workers, labourers and many others have become
unemployed. As a result they are jobless and live in miserable conditions. Due to
unemployment, their families and children are facing hardships. Most of them,
belong to Scheduled Castes, Other Backward Classes and economically deprived
sections. I request Central Government to rehabilitate them and provide job

opportunity, particularly in Apparel Parks and also provide ‘package’ for them.
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(v)  Need to extend subsidy on light-weight tractors and power tillers under
Macro Management of Agriculture Scheme to the farmers in Himachal
Pradesh

2t 3R RiE ogR (FRER): weiey, § e ATegH | A BN 7 S & e | AT
TTedl § b fearael gew ustst Ud WHradt Uo¥ § | 98l anrEr & W9 $iN @l vl
AT BIc-<IC Wl H Bl & | $9 Wal § 2l 9¢ ¢aex U4 UleR fead W <8l fy o
Hhd & | g8l 3fftdar A Td oY B § | 9Rd GRPR HBl H-oie e Tiiheer
AT & <A TU R @ [haml &l daed/ued fead wiies & fau afedsl wem
BT B, b 59 AISHT B A B dded MR UiaR fead w) fheft ff bR &1 afesst
e & W g | AN e © b fRATeer uew vd o=y feHTerdl e o sl | el e ud
g fHaM 9gad H €, S 39 A1l DI A9 UGH BT & [olf HRA WRPR gRI Wihd
£d1 garedi/diaR feerd @ gl § arge de Saed/diaR el @ Afsal o ¥ wnfier fdar i,
qifh UBrel AT & fHAFI DI AW Ugd Ab IR a8 D BIc [Har Ul Ug@aR & g
b |
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(vi) Need to retain the Survey of Medicinal Plants Unit — Siddha under
Government Siddha Medical College, Palayamkottai in Tamil Nadu

SHRI S.S. RAMASUBBU (TIRUNELVELI): The Survey of Medicinal Plants
Unit — Siddha (SMPU -S) is functioning at the Government Siddha Medical
College, Palayamkottai since 1971. This is the only (SMPU — S) in the entire
country under Central Council for Research in Ayurveda and Siddha (CCRAS),
New Delhi. In this premier unit, Siddha Scientists and others have toiled selflessly,
collected and stored more than 3000 medicinal plants specimens from Southern
India including Andaman & Nicobar Islands. This is a rare repository of medicinal
plants collected from Pothigai Hills and other pats of Western and Eastern Ghats
supposed to be the seat of origin of Siddha Medicine. In this Unit, there are nearly
2,500 specimens of plants, animals, minerals and drugs displayed in glass jars as
exhibits.

This wealth of information accumulated over the past several years is
utilized by Siddha medical students, Research scholars, Teachers and Traditional
Medical Practitioners. Several exporters of crude drugs from adjoining Tuticorin
Harbour use this SMPU-S as a reference enter to clear their doubts in medicinal
plants.

Now, the Department of AYUSH and CCRAS have issued orders to give
this prestigious unit to a private Siddha Medical College at Salem.

If the Government wants to establish a New Survey of Medicinal Plants
Unit at Salem/Mettur, it can do so but not at the cost of destroying the Glasswares
and Herbarium of the present SMPU-S Unit at Palayamkottai in the name of
shifting. The proposed move of shifting the Unit has triggered stiff opposition
from students, research scholars, Siddha practitioners and the public at large and
they are at war-path since then. It will completely destroy the fruits of nearly four

decades of hard work done by them.
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I shall, therefore, urge upon the Union Government to intervene in the
matter and continue to allow the functioning of SMPU-S at Palayamkottai itself
and to protect the interests of students, research scholars and others associated

with this unit.
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(vil) Need to check the damage caused to crops by ‘Neel Gai’ in Pratapgarh
Parliamentary Constituency, Uttar Pradesh

TG I RiE (FawTg): WEIRY, SR OUSY & ds el d fRmexr Wodwdy a8
TATRTG § et T & fHami & Bae Bl 95 JHAN 8 @ gl W UGS § 50 FAR e
TR E 3R o & ahiE § R IR U H 9 IR o e T 2 I e T ge #
ATt § IR Ml &1 ATl IR B B BT d8d 189 DR <ol 8, oD HRO Bs [
DI AU IRAR BT ATH-UTeT DRAT bl 8 1T 2l 37 A TN B A& TAR TG |
WAl B Gl BIA Bl T B Bl "y df IOl B G 96 @l 2l I Sfid b BR
TR $B 8l R U1 @ gl TR HaE 99, @rg, REg 7 0 o1 Faw - 7EE) U
YF-URIT Yeb PR WA DHRAT 2 AR Yeb 81 fad F el TR Il Bl WRE B ol 2| 59
R H @R B S W B @ T SR 3@ HIFd W 98 I 21 ST A RN BT 3D N
TITH T4 o o 2

e & AW W PR A IR © b W Hami B G DI A A A A
T B Hed IO AN RN IS HH BT FATAT ST S |
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(viii) Need to put the courts cases of HIV-positive people on a fast-track
seeking legal remedies in court

SHRI R. THAMARAISELVAN (DHARMAPURI): I wish to draw the attention
of the House towards the problems faced by people living with HIV, while

approaching courts for justice.

People living with HIV face discrimination in education, employment and
in hospitals. Very few approach the courts for legal relief. The long-drawn legal
process coupled with the fear of public identification, discourages them from filing
cases. There is a need to reform the existing procedures in order to make it more
conducive for people living with HIV to opt for legal redress. Presently, some
courts pass orders suppressing the identity of the HIV- positive person by
substituting the name with a pseudonym so as to ensure confidentiality. This must

be uniformly followed by all courts in the country.

Time is of great essence for people living with HIV. In order that justice
does not elude them, courts must treat cases involving them on a priority basis.

They should not be a victim of dilatory legal processes.

In the absence of an accessible relief mechanism that is not time
consuming, people living with HIV have been unable to realise the guarantees of

the right to equality contained in the Indian Constitution.

I request the Hon’ble Minister of Health and Family Welfare to take steps
to introduce a law to deal with issues surrounding people living with HIV/AIDS at

the earliest.
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12.45 hrs.
CENTRAL UNIVERSITIES (AMENDMENT) BILL, 2009

MADAM SPEAKER: Now we will take up item no. 11.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): Madam, I beg to move:"

“That the Bill to amend the Central Universities Act, 2009, be taken

into consideration.”

Madam Speaker, with a view to increase access and improve quality of
higher education in the country and also to remove regional imbalances in the
higher education sector, the Central Universities Ordinance, 2009 was
promulgated way back on 15" of January, 2009. Under this Ordinance, we were
able to convert three State Universities in Madhya Pradesh, Chhattisgarh and
Uttarakhand into Central Universities and we decided to establish Central
Universities in 12 States so that there would be no State in India which would not
have a Central University and one of the 12 States in which we decided to set up a
Central University was Jammu and Kashmir.

Now, the parameter for setting up a Central University is that the State
Government has to provide land, free of cost, to the extent of about 500 acres and
then we set up Site Selection Committee. When the State Government tells us as
to which are the sites that are possible for the purposes of setting up these
universities, we would then, after the stipulation of the exact sites, send the Site
Selection Team to the sites and ultimately the final selection is to be made by the
Central Government on the basis of the recommendation of the Site Selection
Committee with respect to the exact location of the university. After the location is
finalized, then we issue a notification under Section 3 (v) of the Central

Universities Act, 2009. So, this was the procedure that we have set up.

* Moved with recommendation of the President
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Now, the Government of Jammu and Kashmir had informed way back in
July, 2008 that a Committee constituted by the State Government had identified
three sites in and around Jammu for the purpose of setting up of a Central
University and efforts were being made to actually find out more sites other than
the three that they had suggested. But, unfortunately, they never indicated the
exact sites and because they did not indicate the exact sites, we could not send the
Site Selection Team.

In the mean time, Vice-Chancellors were appointed by the previous UPA
Government to all the 15 Central Universities by the then hon. Minister of Human
Resource Development. So, wherever the sites were selected, the Vice-
Chancellors set up universities temporarily in those sites, but wherever the sites
were not selected, they went to the State Capital and set up an office and decided
to run the university temporarily till a site was selected.

So, the Vice-Chancellor of the Jammu and Kashmir Central University set
up the office in Srinagar. When this happened, there was a furore because the
people of Jammu thought that they were being deprived of a Central University as
the State Government had earlier written to us saying that they had identified three
sites in Jammu. Therefore, this created a lot of misgivings and, as you know — and
we have seen it in the past — there were certain vested interests which tried to take
advantage of the situation. In the mean time, the Vice-Chancellor had started
activities in Srinagar and the people of Srinagar thought that they would be
deprived because they assumed that since the Vice-Chancellor started activities
there and if it is moved to Jammu now, they will not get the university. So, the
people of Jammu thought that they are being deprived of a Central University and
the people of Srinagar thought that the Central University was being taken away
from Srinagar. In this situation, there was a lot of confusion and there was an
upsurge of sentiments.E

So we thought that it would be best in this context to remove the regional

imbalances and to avoid a very unseemly situation that could have arisen, we
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decided that it would be expedient, in the case of Jammu and Kashmir only —
because of the peculiar circumstances that have arisen here — to set up two
separate Universities, one for the Jammu region and one for the Kashmir Valley
and to restore regional harmony in the State. So we have decided to rename the
original Central University, and we renamed it Central University of Jammu and
Kashmir, and then we have a Central University of Kashmir and a new Central
University of Jammu. So now we have a Central University of Kashmir and a
Central University of Jammu, and appropriate amendments had to be made in the
Central Universities Act.

But, since, this is an ongoing process and since we want to be ready for the
next academic year, we decided to issue an Ordinance in the meantime. So, in
those circumstances, the Central Universities (Amendment) Ordinance of 2009
was therefore promulgated on the 20" of October, 2009 to amend the Central
Universities Act. By way of these amendments, the Central University of Jammu
and Kashmir will be renamed as the Central University of Kashmir with territorial
jurisdiction limited to the Kashmir Division. And a new University bearing the
name of Central University of Jammu will have territorial jurisdiction extending to
the Jammu Division, which has been established.

It is in these circumstances that we are moving the Bill. The financial
requirement of the new Central University of Jammu during the Eleventh Plan
period is estimated to be Rs. 240 crore: Rs. 160 crore non-recurring and Rs. 78
crore recurring. This expenditure will be met by the Central Government through
the University Grants Commission. The Bill seeks to replace the Central

Universities (Amendment) Ordinance, 2009.

MADAM SPEAKER: Motion moved:

“That the Bill to amend the Central Universities Act, 2009, be taken
into consideration.”
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M R g ogR (FRWR): e Agwl, AEHE A S 7 as AR i s
freafaemea &1 T @ 21 fRgwm A e &1 wR $9 e 4 IR Ay, I9d oy q93-
T R A 9e% & BN AR < B BN TIN™ IR @ ol S A JFAaad @t
I HA S T FEl @ B, T 12 o= H 12 T By [Aedfdererd Wie B ard el
TS| R U & U Th-Udh S fawafaened @ras & a1d et T8 | ool T fha oy
H fha T H 3@ I by [Avafdene™ & dRiS Yo Bl g, 3R IFD! SAFDHN T
1 el A1 37<eT BN R BRYT 2 6 oo SR 4 U &l g9y a1 faafdened o &
I Y TE? R Had g8l W EFAE DI GOM DI I T8l Dol TS R fFEES waw S
I T A TP I 5 B et g W A9 & dSX & W1 oI @ Al QA% WRT =T
H BT & A ST 8] 3R SRRAT Dl <@l WY 9 1 8N AR 1 ST ke 4
31 fozafaermerdl &1 a9a1 Bl T SR USW iR I9 wow ff v B AR B A R IE W
G S faeafderad e & 9 & AQN? T Bl DI dde-oerd drdl |l dedl fH
TP B fAafdemery Wiell ST @ T b IRER TP IR d<ig [Azafdenay @em &)
q HE?

gl db Jed e BT Fard ©, A FGEE B SeRd © b Sea Rienm & &3 |
RET 9 STl faeafdenery gol| e e o &1 & fofg Sigf W soR-aral faenedi wr &
3feR 3R oW & qreR Rier U & & oY I &, 317 Ig STl 81 1T 2 b Sarar 4 SA1ar
S e & AR fagea # el olfd a8l W AR g A W § Sl W b ey
W g o A Ry dR W e uew @ | W S, U s [qwafdernery fearae
T BT W B wmwaﬂdw)ﬁl

A @ REewm St 3 A garEE St @ @98 R Rever | sra) aGiwon @1 b
T MRS MR U warg favafdenery RArae us # a9 | 9% 2 31agEy, 2007 & a1 2
S I B gl o i RiE ot 9w 6 smdensd Rrem w9 # ok adw
faeafaemea e wivTer & @ren MU 919 dog aF fAeror & fov fRamee uewr ong a9
It T BITSl # IR WM IR, SHT, BTl 3R A T &7 &g 1| ISR o
T H 695 UHS SHIF o4 Pl 910 Hg WRAR & AW &I | S HSl H IS BT QNI
B B 915 Y aifig HivTeT # ams 3N o W= o &) 919 Bl 59D 3Tolal T
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20 3R 30 UhS & I WM QWY Y| SH-HeHR H &3 I gerdl od §¢ al JHarge
@ T, W TP WRA Hxd 3, fRg T8 S 2| T 9T UF 9§ A D5 WHR 4§ JR-aR
AT 1| gAR grEEsl 7 faed far 6 S/ qR biver el § U I SE) § 695 UhS
SHF IUAE B, TQ¥ WRBR $H bg WBR Bl o D (Y AR 8 Al D& ARBR R T8l
ARl B FIISl Yo DR DI JAN BR X! 57 BA FAN bl 15 AR R SaTell
S RAM W Pl Bl [AfeST 7 D1 a1d el AR el [ T8l AT Ugal a9 B FARIS, TSl
WA Y& BN cfh Uoel 99 a8 9 P& T8 a1 T 3 Dad U SIgYR DI A4S
forgax <t € 5 oviemen § 400 UdHs SHIF Iuae B Afhd U6 R R & 99 9 B
TR = faam S g1 qu A § o SR 87 F Sdgas e aew § Sa
feafdened e & oy &l a1 <1 k81 27 $9a foi 500 Uehs Y A1y <ifdh &9
695 Vs YA < W& § R 1 8l @il o %@ 27 o 4 &1 91 eFiRen § el S, asf
ORI @ deE ¥ IS o gY € Rode wwe 71 Ssw @ qfY, et aa § @' <@ g ug
IFFARIBIgS BT 8, I favafdarea &1 Haior fear S dawdar g1 afed <@w § I8 8
el & fo for &l # o BfoRIR Sord €, @8l &1 gafid & ot €1 S8l S-thdre SR )
oy o € @8t &1 AR < & o 21 afea S wifafi uew & Stel e9Ri AieaE 56
¥ B! M1 DY R/ S AU O O < <A §, 981 Yo by favafdereard die H et fahan
EIRGIR

AEIGT, Had 31 & 78], 3R §¥ < Pl BRR Y@ Il e F <@ 9 &6 |
Qe H UTRIHT 999 WMl §, o f3amae ueer § 22 ufoerd 21 R s9 eNYR W fRHrad
Yee H U T8l dfeth Al dard [Avafdenad T8 Gel AMey? 3ol w1 dad &=de 3R fquer
ARBR DI W& Y DHard [qeafdenery wem H facia 78 fvar o @1 8?2 fUod ue 9y H§ &g
fafeaat fordl 18 ok @ IR w21 S A e 7| # S =med g 6 o1 SR 87 B |
I 8 ol Il b Y Sud™ TEl BRIs M7 IR STR YS¥ SNl g9 Y i
fagafdemery &1 41T BRaT & 1 1 Bg WHR i fdeafderea <fi? rorer & forg fhaq
favafaenery <9 & a1d BE TS 27 I BH g BT @ [ 9 e ¥ fhan fzafdene
Pl fau Sga? e &1 WX 961 A1fv] del 899 dl | <@l {6 dhe & 3 arsd g |
BRI AREl &I AT | oAl B We o A Qghd gy, Wer € 31 5| [fvgd dR w®
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T & w1 e & WR A el B ARy IR ARGl DI dEg H AR Bl e W Iuae
ﬁaﬁﬁl?@ﬁmaﬁaﬁﬁwaﬂ@?wwa@a@wﬁ@wqa%lg
SH-BR ST H @ fqeafaenery SEfe g oy H e il fawafdemey @l gl
fUed Uep af 4 SN SUae BRI & dravie Hl 98l fazafdene T8 @ iy gl d# Sr
3R W IR IR S AN DI ST & AR TS W IS =AM | Dol g1 & el (Fagm)

MADAM SPEAKER: Mr. Thakur, you may continue your speech later on.
The House stands adjourned to meet again at 2.00 p.m.

13.00 hrs.
The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.
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14.01 hrs

The Lok Sabha reassembled after lunch at One minute past fourteen of the Clock

(Shri Francisco Cosme Sardinha in the Chair)
DISCUSSION UNDER RULE 193

Natural calamities in the country

MR. CHAIRMAN : Hon’ble Members, we are going to take up Item no. 12,
Discussion under Rule 193.
... (Interruptions)

MR. CHAIRMAN: All of you will get chance later on. We are going as per the
List of Business.

Shri Rajiv Ranjan Singh.
) wofta o Rig S @em Rig (R): 9wl #2igy, § et SR erad 31 aredl §
5 UTpfies omuaT ST fawy WR SMU Hel dle &1 JaWR fQAT| UThfad 3Tuar 89 AN &l
9 ¥ @ FRfd 99 S 21 39 9¥ & 5 T 5 TR A4 W are, W gars, d g,
U TRE DI P YTHIAd AMIETY AR &R 99 AN o DI JHIMAT BT &l 21 Afdh ared
H Ao @ ga ol a1 W ST O 89 ARl < B¥l $9 UTdhiad aual & RART & &
FUS, SHHT 991 DU BN, 39 Q2 H JAR T8 [Ha1| 59 HH Py TA 2ATST AT garl al
I T B fRft 9 fft dRoT |, A1 98 Iofae BIRO Bl AT 3R BIS BR8N, R 7
Pl SR I IDI FATK B AT TAT| 3 B9 W W A1 7 MUA 6 6 a9 I|dh!
AT T 1| AfhT At S W g€ Acehlel WA 8, 98 IE © [ IR SR AR JETS
P TUC H ¢ 3R 0T qRT B hs TS B, 3G H, Blcd ¥, BRI H, 91¢ 1 RARY a1
gs| 319 gTe & AT ST 9a1 g8, 8A 93 © b Afe |9y e 99 W DHRATS Bl Tg Bl
Al P! BT A1 Fha ATl Rifp AF-aR &7 &1 awt 7 R Jpae T80 b, 99
TS SMASH ST & g+l H S TR gfg g, S DRI a6 A JHIfad gall
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I AT 885 BIC Bl B AR g8 896 WIC UM ATl M AR W AFYT H SAU-4RT H
Ryar a@ auf Bt 21 Afe T99 /A WWIEaTT B S §Y S SR & U Bl Ugdl Tt
foam a1 B A1 wrE s WA R &1 89 AT BT AT A8l BRAl gsdl| B I
Pice H 28 RITwRR ¥ IR AR AP I g, d8l D Y& HAl Ol BT 94 & IR H
@ © {6 98 20 BIR HRI$ IUY B q@ial g8 ol 98 BE Bl g9l gs, R AR Y, T
TRE &) qai<! a8 g1 T8 T A A FFHARY TR AN IR € ST IThT 9 89
SRIARI H ST 3R & RI 3R Y7 W HAS q61 gs | I a8 g § W I 12 TR
IS BUY I B BT JEIRI § AHATIR IMMAT §| TTHT @18 A1 AT WX 8, 39! e & gat
g 5 P9 240 AT WX B 3 fHaw o SUH YA B, 39 IR H T8l hal o 9Hhdal g
SIT-YRA, AERTS H 3o+l Yaas fRAMRT s 8 S0 84 Ad Adhd | 8F AT & SADI
fRTPRoT W) AHd A, S Tl fear T

[UTAfT AEISY, BHA YT HA! SN BT 94 <l| # 9gd W Aeal H bl Aredl g b
Y TS, PAlch AR ABSRIE § U HAT Sff Sl 99 3ot ¥ 91 § ¢ a1 S|4 $al b
T TSI AT T ST Y ot § 5 O oRRIRY # wer w5 Sft S I amer wea
IF@T T ARATT B? 9 5 919 BT Wahd B € R 9 e AreiEar sifie ave & forg
SRIARI H AN SHR < DI I 6T < ¢ b 89 Ui URRYATT 7 9ga Hdeeliel © A1 avad
# P BRAT AlSd 87 T IS 3MMYET B BH @l SR SANT Ha¥ Y|l 81 §AN Jedr A
o a9 RN H WA 916 A | DR T4 B R 95 T 3R gR IS B BRIl
ST guIfad gQ1 BIRA A& Ul Bl A ®, BH W W S | AUl H A gel, 98 37l
fdare @1 Hare 8, P W R AAR I8 YA Bl 8l &6 uret 9 S qiy 2, 99 qig 4§
RR T 3R ¥ RR & HROT IFD! &R 95 dlell 8, oifhd S0 W B Hriarel T8l gsl o9
DA H 1S 31 Al oI qaTd Wl 7| Hg A8 B Aoifad aaig W ggl Hg drh =
Il TP e (AT {6 T ARBR DI BRI W ASH o1 A1y R T4 g1d 83Tl Al 9D d1a
I TAD B SN 1 IS ISR DI ATAT TgH B B b1, Ioifae g 1 gel e
HH St iR faqer #= S 7 T5u & [ @ St @1 S MUy o foran, 99t IoEifas
el & ANT YedT H IRIART § 9N R < U1 IE B B 918 I ueq &1 dg WRBR Bl
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AT SR AT oY S qraofe qg HAT Sff g8l 7Y, gUY Bl AR g, S drfn
et Sft agt T &R fIER & g W it ff S W 9, AR AT 9@t Q| wae w4 S q
T8l S@H B I Bl & I8 AT YT & SfF IR AT AT Hel A1 84 3R IR J&w
@ AN Bl A8 oM b qar HAT S A ISY STUET el & Al RN PV el | I8l B Al
1 Ferdl el dfee @ e, a8 89 31Ul IamMT ared 21 d8f 99 WBR 1 S Reflh
HT S FAR, BH T8 WAl S A HEl A1, MW I IR AT | IRIE T8 T U | el
B0 BN, S DRI H Reflh D7 Famar 11l 15-20 IR AN Dl HEMI db U Rellh
DY W G FR, D] AR GE-FIAHT BT BT (AT TAT| 5T WRBR 7 17 TR RIS IUY
H IKE B meEﬁﬁTﬂTIE

TR # o7 f RN T B R d8e & RO S Rieced & M B S e
HAT, AT BT G, I TAD H FSH DI Sl g ¢ IE 984 I 8, 3 HRUT IE FATDI
T A Y TRE YHIAT B 1, SN AN & qHY AR IR BT <ad U ASD Bl Sl
HAT AR TEl B HHGR a1 D AN D oIy YAaid DI FaAT HRAT Al ad A | 39 I
Il @ U 17 B9R RIS BUY BT UHh UG, AT AT BT A H Rad gU Fifh TeT
7 St 7 Y BEr 6 U8 U 3muel €, S¥filU MR WRBR 7 B WREGR B AT IR
WHHRT B AT TS TSR MR g8t @ SFar 1 arar 6 59 g 75 w@d 99 %@ 2 e
IS JATIET &, Al Ua¥ ARBR Bl PV BRI s ARBR I, offeh B WRBR DI AR A
T 41 G WY @ e

RIS, I 3T 919 2 fh S 9e § UP U b IR § US fddre gam o1l UdH
RUC & MR R T ABHR 7 Iq¥ WHR B (& e fodt 6 S 1 59R RIS vuy
T5 AR S Jo¥ WHR W &, I 3d a4 [Ha1 gl 89 I8 #3 off & N ©
IBH I9 IS DI AU of forn 3R 98 39T 9199 7@l ARl 59 oy 89 I8 H#A S Bl
gIdTE o1 ATed 8, olfhe o ARBR 7 Sl 17 FAR HRIS BYY WIhd B bl JKd o],
ID AR W G T8 el & [ AT T b ARBR o Ueh U A 7% ARBR bl
&l

HEIGd, 39 d1G AT ARDR o 14 IR 800 HRIS DI Yeb YAard Ao aIbR o |

g3 S8l b WRU 8, 99D AR W H Bl Aedl g b SU YA ASHI D A Pl
PR (48R & = HAl e o9 fQeell MY, A1 3@ S I8 #3130 0. fogwd €, 9 59 WY
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fo w3 gom &xd 1 T A1 9 et 91 SR Sd! a1 B URR B oY, ofhT i db
Th B9l W BRI & 96 Nifsdl & fo 184, JAaid 1al Wl & [y & ARBR Bl
IR ¥ & A 2 S IST WEHR B AR S 9ed 9 9ERT B, 98 AT ¢ B I%
defaferce o fhar Syl St TN @ d6R 8 g 8, ST "™ Bl 0 9 fhar Syl
D AU U ARBR 7 14 BIR 800 PRIS ¥UY DI YA UG, offheT TS Th bsi WRDR
BT AR A U AT W IER ARBR BT A1 (AT| 30 9 w9y o< @30 &, 37U 99 y=ira q
aqfep® 1 o9 f[eR & &1 #4301 9 99y Mud el 9, MU Ui &1 Y| I8 WaR AR
7 ag off fp fam W= 1 @er f ¥® uRaE 9gq ol ©l 39 IR # oY faqw @ Sufy |
I HEI AR ITHT T HM H G, AT 1l I& 9 IN H B U T8l gg | swferg
B T8 HAI SN W A P 99 I 39 989 BT 9919 ¢, 99 AT SRR 9d1Y 6 pRft & 91
Nt &1 A T 7 B AIBIE TTYeT H ST g AT TR AT SN I 37 T Al
BT & fawg 3 gal

JHIT HEIGT, BRI B 916 Sl b ATl Ugel, 99 2007 H X1 IR 48R a1¢ &l
TUC H AT AT T BTy BRI Al I q16 I YU gU| oW 7 &g o) qdis gel &0
§PYad IRV AGd, AT UG, Sl 3@ A AW 2l 3 &g A 9ad W 39
I W TS A &1 Sd 9 dlel?l, 99 J 59 91 BT 9q16d {5 I9 qag ¢ Nedl & fov o
ed B fIeR WeR 7 Iar, 98 TR & sfie™ 4 Ua Sarexvr 21 o hed © b fIer
P OB # O & 915 ¥ 1S dd VNl 8d $i A8l fhar 7| 98 WeR 7 US98
dif$d TRaR 1 e fdaed SIS Bic W Al o) (@aT| Ue fdaeel &1 Aderd g1 100 fdhall
el &R Refie v # q-1 100 fFal TS dR1 Afgd drad R &A1 7| RIS, TR IR
TRIHR R 100 fhell TS ST AT ATl IH FHY ST ARBR A D75 ARBR Bl Faral b
2 BIR 156 PRIS BUY BAN X Ed HIAI W WY Y &, AT 3T I I IRBR Pl
HRA ARBR 7 2,156 BRIS Y § A AH 745.26 BIS Y (AU AR Pl [ 1264. 51 B
BUY MY AT MR = gan &, g 9 A fren SRl

QUTIRT HEIGd, TR & M IRAR & g8 @ Y T80 d8dd o ol 119 O
JMART & RUIC DI ST Deg ARBR 1 WIhd [Hal, A 6 THI AT e [d8Ry arordt
St & Igdd H S SIS Mo & ARAR oA Eﬁﬁmﬂaﬁﬁqﬁéaﬁw
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d5 WRBHR T Wipd a1 A I 9T I8 Hdel goll & Il &1 i I fan o <e1 8, <
few faar <1 %1 &, 9% 9N uiE @i o9 §¥ 8 G 1 Ui 9d @ 99 98 i I B
FaIfersies ws # Feft SRRM 119 fad AT &1 SEdTe 31 A1, 2005 H I & @ o
HE A ARY T4, TG b5 WPR D HAA S Jdldd I8 U4, Sl ST DI TR A, I8 e
& Hlfcrsice B H SHl 8 T A1 A fHA JUR W B8 Fobd © (b 3T I8 1264

FIS JUAT AT g1 §oll &l Bs TRPR © Gl & AA-AIJ B T8l daeid, oAb 81

3T 39 d16-faaTg & ¥R W I[E #A! Sff A ART ST a1 {6 S0 99T Y 745.26 TS
JUAT AT T, I AR Sl 445.47 DS SUAT AT 8, IAD! 3T QIMQ |

S5 VDR Bl A8 DI Adeld &4 AP IAMT dTad &l 9T WRBR 7 Sl Yo faaea
S WS aRART &1 o, Siq s=iM feara-foeare -1 % a1 a1 wal & g fdaed S
MU 3T AT 8, I8 BN S DISCINAT § &l AW, SHB 89 o1 dld Tl ol IqDh!
e Bic ATl oMY HIF A IIT AMUST B 1 BRI &7 TR NST TRaR &1 200 T MY
S SN Al T 200 BUY W AT SHB! (S BT BIH A, 200 39U A FT I8 (U R URAR
DI Rl Fehdl 8?7 MR b fdacel ISl IHD! 9T ARBR - Ied @ oy fan, Ry s
ISR 3TYST AT © 1 &1 3T SR, 3MMUdT daed el o fh I WRBR A I Agg D,
SAH 3T I WRBR DI FEINT B Ao BRI § IR-BIUAT S8 T BN &, ITb
foTY SRR 37TUhT ATIGUS e &, 9 R BHG] $O T8l Hel| SHDI SIS DRV Bl Hehdll
gl

3 ST AT U # SR Hel 2 fh I8 AT 37eT 8, RIS I8 7 T « <,
fh & RN &1 a1 oSl d& el e, $g 9Tt 8 S W& 2l s &l U § | E,
3T QY SR fR7 9T BT 319 <1 A8 &, |4 B QAOY, 891 fHAl & »Ig faRig 781 2
EH®! MIIHAT 59 a1d B § b f[I8R S g2 # 2007 # 3R 2008 § S 91 31Ts, I 916
TEd H S T WRHR 7 Td B, 39 01 oy § ARIY| 8 wahan g, smud fRwme-fedre
H 3R T AR & ZAE-fhdig § B PIs dla¥al T8l 40 &1 81 al 399 3o+ forar-va,
AR B DI T SR | AT T SMBAR B SH A S, 98 96 S AT I WRDR
& 0 AfIHIRAT BT T8t goll AAY| 3R AMUSHT HeM AH 8, IR YD A /b 2 Al
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3T g1 Y| 3777 15 & A ATABIRAT BT Bfed {6 24 € & <R doax fFara-faparg
PR Y1 3R ST I WRBR FT I 4371, 7Za1 991 €, 98 89 D! |

fIeR e fUest gom usw 21 I8 w3 Sft, oy 9+d B, fad #2i & o § Y o 39
Ye¥ Bl ol &l [I8R v fUwst yew ¢ SR 48R & |reqi & ar § A1 el A1ed & &b
AEFAEN TC¥ B 3R MY I8 Aag el ®yil al fhR 3 b & fasRid Isg &) doust &
% 2l R fagr faefia =8 g a1 Aelia g &Y dour I$a Bl Argarwt B,
S MY IAB! Bl W T8 PR Fohdd, IF I Bl 997 Aeg fHI gUl 99 7 &
TG I R PO FERAT AR JAAF BT B Gl T Al ISP T <A1 T8I ATee],
MU DN AU o fol@d 21 8 TS & H3l Sl A JUE B b My U A
AMBERT BT AT @ Uh S g1 ST, ST geAT H 96h) Bl &I 2007 &I 916 Bl Sl 5T
WRBR Bl AN 8, S AUHT feara-fhde 8 Iqd! Yeb W dod) qF PR o, T8l dl 3
iRt @1 e AT 6 g & er & @19 nfherl &1 a8f gar o ok gamas |«
e & R IR fRTe-fhae &1 HHaT IR S, IR 3T SHMERN & A1 HAT 916 ol

S 48R &1 @1 W% G & RAT # 8, @© 9w qW A AR g 2 Iy B 38
ﬁaﬁﬁﬁﬁa—ﬁazsﬁﬁq@%mmﬁ%l@
3T TS <Y b SR o & 38 3 9 26 Rl G & ywa # & @1 Ot RRufa o faem 4
FIT B WHAT &7 WAB B T B g4l 8 ! g, [P Bl Bleld agd @ gl
Uy RO AT A E1 I oIy ART B FawT T8 2l ST ARBR F AR UAr 7
3R 23 IR 71 BRIS WY P UP UG TR WAl 3T AT b S 41 a1 faar|
MO ST 4T Wihd fhan, 99 09 & oy 1 9-11-2000 &1 ARA WRGR - b et ford
3R el fb a8 IR A1 faqax 81 &1 S Wbl AT DI A AT IMMUGT Bl a1 DT I8 o7
I AT WP MUGTsit F Frae &F U] HeM 5?7 3R 3T S kg &I JIHarell SEaR|
fow & € 99 O g 3B T8 HEA B, Hifh $HH SHMEN T g1 ISgd Muer 3R
T muer | froes # o o AR T8 R W)

Terey, J8 TR ot da1 & <& 27 #9 v 7 @t 5 aw oIy safag e
21 I 2 5 S ST 89T 91 99 8, ST dTe} A-oie 8, 98 del T8l §l dTe} d-onie &I
f=m 3 SISIEl & 915 W AT O ARBR 1 DIs TAN T8l [HAT| T B3N AR AR HATA
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D FHAG PR < BT B g1l 37 . Tol. G S I GHY HA g3 B Al I8 60-70 &
SUH B I B, B & 39 AN BT U frar {5 SER oo weed & fog et &y Siren
ST 9P 91 99 1979-80 H ¥ Wlfded ®R drer RO Saaude 1 ff g9d 3iR
Afefhd e fharl S 50 R § SN S96! I o, SS9 I &l 3R SS9 1T 81T 3R
I A€o a1l I9e a1e a9 1980 W bR g9 2000 T IE FHIE <& |

3} 3 TRy Aol S & @ ¥ Old A SAdi D TodeT Bl WRBR a1, Al
I=M AT BT e B 91 dall  ARAT B e B foIU TIEA HHINNE M TAsS
ghETHG R ORIl 2Ny ARl o S=i RUl off 3R Pl fh 98dR ot Yeee & forv g
Maead ©l A YA IY S IH THI WRA WHR B FA A ITh! ALher H Yb TRD
BRI P AR TN I SRS BRI 1 3 R ARBR BT < &Il IF W3S qb T
PHRATg A &7 IS db Pl HRAls el gal, dfet DA g Bl ABR o, adq [SH],
JTeli o # 7 &Hd IFD! @ B & [y, IAD! Pics RSl | STl & oIy o
T fRAT? AT B D! D ol WINUT § B gl dfed @l a¥ 2004 § 9@ U w0
H o, a1 fa #A S T i IoIC WU ©, U HEIGY, SHdT PO AW BH MMUD! AN
A ggT Ired 21 9 9N 36 H foran ® -

31 § U TP g9 WH Pl g9l PR gl O [HAT Hl AR B Siad Xl B Bl
g Tara & W g 6 21d1 wraredt 7 v 1 O Fa9 g dde BT WA HIAT TS, I8
S BT Hhe BRI Sl AT H U TAIDRONT A ©, ofed [ ot af | 3% e
T B Wbl O B Adbe A AR @l il ANRD B Sitaq gHifad g¢ 81 P el A
3 I & q16 R URAR Y-l dreet uTl Bl W & fy S [ed &1 Jeior e 7
AR & Y SRR aiferarall &1 Wher A fabrer foram orar g1 § 39 3~ e 4 0 @RE
i g1 swferg § U Aearsiel ATSHT 31 UAE e g1 ¥8 fox w3 S @1 Ay 2004
DT W &

-G |, IR B S, drene SN wiefae qen e [ S frent w®
M3 <& g1 F- STA A WA € b e fAforaT & W a1fdes Ui WREY € e oW
UE g 1 I fGars & fofg fhar Sar 81 S ¥ 9gd A1 AREAe &1 SuART T8
frar Sirarl Tga AT WREER H e W R § iR Hs ARITRl Bl AREHd By S @

ATTTHT 2l
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safely 31 yd & f6 Y 4 o @il a1 Mpral &1 #Rerq, Fdiesor qor g
R & oY U I AT IRF &1 Y| d1¢] 99 & ARF 84 ¥ 4§ &F uia el |
IR ATSTTSAT A YA YA AT 8F ¥ & Ui &3 4 A TAb H HH 4§ BH U el
BT TIT BT ajﬁlﬁd T Al B BUd gl 9 Ui urfiie aRarsEei & forg
vaSiierRars, drorsivaars, Srfed, St o sdeey it S Hiver sriwHt & At
@1 fr@Ten STl v IR e gRaATSel & q- 81 S 99T JHIG B S & UREn
INBR AET St Ga1eA faprg aRASHT &1 oY &x it @1 7 & 10 a9 &t o@afy § s
RN R ol I8 T w3 S &1 |9 2004 HT T AT| T 2004 & IS M 2009 B AT,
g ATl i Y| 9T ATl H dal U Ao A FoR T8 81 I8 ] S8 S JTorel Bl
qrell IeRT & forg fopan| it &1 Sired &1 A1 Ao oY, I9 A Bl S T | el &
fTU g=8in §9 AISIsT 1 Vel |+ 2004 ¥ b1, S UM Aol QR B S &b dl& TS Th
WMl W BE fe@rg T8l us I §, A8 H HeAl ARl gl M IRy, 9 2008 B TSI ATl
H g AT IR U Ul IMSHR I BRI W) Hdb (&A1 87 MBI §IH1 T 2008 Bl

qoIe ATl | AT ArEd &

“Agreements have been signed with the World Bank by the
Governments of Tamil Nadu, Andhra Pradesh and Karnataka under
the project to repair, renovate and restore water bodies. The three
agreements are for a total sum of US $§ 738 million that will benefit a
command area of 900,000 hectare. I am confident that similar
agreements will be signed soon between the World Bank and the
Governments of Orissa, West Bengal and some other States.

g AT FR I Yool PR g WRBRI P A1 WR Bh AT T 37IhT SHFGR
T ©, Te! S9P! ST &9 &1 F97 21 A7 WY IR TR IRIY g b I8 IRBR STd Y4+ a1
BT ATEH | AT ARHR I8 ATy HAoHE B 3R &I MBI el o 8 8 afeds Iorifad
DR A VA YATG qoIc 90T H qehR dlferdi qeiRAT ared! &

T T IR SRITRE H U e (B r 8 6 oy I F& A1 iR Al |
Tgsd faurel T o wad| afe afel & o @ Sl T8 feret stoh @ sssa
TIoige dhal A 3MUAT| U a_% 3T dad & b IS 80 famRa e a9+ & o1 oot & & &
AR BT B fI8R o1 o9l # 9 S 8] adHN WRGR 14 S I W 104 W
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UEATT| el B9 I8 W AT B fF oy 39 R W Tl B SR ARG araR Al I H
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DR. MANDA JAGANNATH (NAGARKURNOOL): Respected Chairperson, Sir,
I thank you very much for giving this opportunity to participate in the Discussion
under Rule 193 on ‘natural calamities in the country’.

First of all, I would like to thank the hon. Prime Minister, the Chairperson
of the UPA, Mrs. Sonia Gandhi, and our hon. Home Minister who had come to
Andhra Pradesh, took an aerial survey of the flood affected areas both in Andhra
Pradesh and Karnataka, and instantly announced the relief and measures to combat
floods as well as drought in Andhra Pradesh as well as Karnataka States. Likewise,
the UPA Government has taken all the necessary steps throughout the country — be
it Southern, Northern, Eastern or Western India — wherever natural calamities
occurred and responded immediately by providing relief measures to mitigate the
sufferings of the affected people.

Sir, every year we are discussing the same subject of ‘natural calamities’. |
am a Member of Parliament for the past 12 years. Out of these 12 years, [ must
have participated at least nine times in the discussion on the same subject. I think
we are not able to come out with a concrete programme which could mitigate the
sufferings of the people and give them long-term relief. Of course, we are
providing immediate relief measures to mitigate the sufferings of the people. We
have a Disaster Management Authority which, time and again, suggested that we
should take certain measures. I think we must look at it in a broader perspective
and take a concrete decision on this issue.

Hon. Member Shri Rajiv Ranjan Singh raised the issue of interlinking of
rivers. This proposal was initiated during the NDA period. It is not merely an issue
of interlinking of rivers. We have seen, be it in Southern India, North India,
Eastern India or Western India, that several States are involved in inter-State water
disputes, and Tribunals have been constituted by the Government of India to go

into the cases filed before them in order to solve the inter-State water disputes.
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MR. CHAIRMAN : Hon. Members, let there be no disturbance in the House. If
you want to speak, please go outside and speak. The hon. Member, who is
speaking, is getting disturbed. Please continue.
DR. MANDA JAGANNATH : I am from the State of Andhra Pradesh. We have
disputes with Maharashtra, we have disputes with Orissa, we have disputes with
Karnataka, and being a lower riparian State, we are losing a lot of water because
of the illegal storage of water by the upper riparian States. Under such conditions,
when we cannot solve minor problems, what purpose does the interlinking of
rivers serve or how are they going to solve our problems? Though it is a good
issue, it is a very big issue and there are so many factors involved in it. How are
you going to calculate the transfer of water from one basin to another basin? What
share are you going to give? When the States are not following and implementing
the agreements which they have reached amongst themselves, how is this
interlinking of rivers going to solve inter-State water problems? It is a very
sensitive issue.E

Now, I come to the issue of recent floods in Andhra Pradesh. My State has
two issues — one is drought, and another is floods. When 22 districts in my State
were reeling under drought, suddenly, on 20 September, 2009 onwards, there was
heavy rainfall in the State, in addition to the flood waters released from Karnataka
and upper riparian States that had a heavy rainfall. This has resulted in the
Srisailam Reservoir receiving 25 lakh cusecs of water while the reservoir was
designed to hold 13.6 lakh cusecs of water. These heavy rains have caused a lot of
damage in my State of Andhra Pradesh. Nearly five districts, that is, Mahbubnagar,
Kurnool, Nalgonda, Guntur and Krishna, have received heavy flood waters
because of which nearly 142 mandals in the State got affected. In total, 13 districts
were affected; the number of mandals affected was 142; the number of people
affected was 20.72 lakh; standing crops in nearly three lakh acres got damaged;
nearly 50,000 to 60,000 cattle died; and the number of human lives lost was 90.

More than three lakh houses were collapsed. Some of the villages in Tungabadhra
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as well as in Krishna Basins were totally inundated and submerged, and the people
were left with no livelihood or a place to stay.

That is why, I said that I am thankful to the hon. Prime Minister, and the
Chairperson of the UPA because on the very second or the third day, the Prime
Minister took an aerial survey the UPA Chairperson along with the hon. Home
Minister took an aerial survey after the survey the Prime Minister himself saying
that it was nothing less than a natural calamity, the Prime Minister announced a
relief package of Rs. 1,000 crore to Andhra Pradesh, and more than that amount to
Karnataka from the National Calamity Fund.

It was under these circumstances that the Government of Andhra Pradesh
had taken immediate steps from day one. If you look at the magnitude of the
floods, you will find that never in the history of the Srisailam Reservoir, it had
received more than nine lakh to ten lakh cusecs of water. However, this time, it
received 26 lakh cusecs of water and all the nearby villages got inundated because
the inflow was more than the outflow. Likewise, the impact could be seen in
Alampur Temple, which is a world famous Shivaite temple; in Rajoli where the
weavers are very famous for their weaving activity; Kutkanoor village in Alampur
Assembly segment of my parliamentary constituency, and in Kurnool Town,
which was our State Capital earlier. The world famous Mantralayam Temple is
located there in that district. All these places remained submerged in water for
many, many days. When you come down from Srisailam to Nagarjuna Sagar and
to Prakasam Barrage and Guntur district, many villages in the low lying areas
situated between Krishna Guntur, Naigonda, Kurnool and Prakasam Districts were
affected; several dozens of island villages got submerged in the floods waters. A
long stretch of the bridge located on the National Highway between Kurnool and
Mahbubnagar got washed away. On October 4, 2009, more than three dozen
deaths occurred, and during this entire period the number of deaths occurred was
90. The lower death rate could be attributed to the rescue and relief measures and

the immediate reaction of the State Government which requisitioned power boats
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and provided all the relief measures. Around 300 relief camps were organized
round-the-clock, monitoring and control rooms were set up in the Secretariat as
well as in the districts, and all the public representatives, that is, the Ministers,
MPs, MLAs, the lower cadres, and all the people belonging to whichever party
they belong to, participated in the relief operations. Then, the services of Army,
Police accompanied by many other NGOs were requisitioned in relief operations
and they have played a very big role in mitigating the sufferings of the people and
helped in bringing down the death rate of human lives.E

From Government side we immediately started providing food packets,
drinking water, shelter and clothing to the people affected by floods. The Chief
Minister of the State announced that for three months all the affected people in the
State would be given free ration of 20 kg of rice, 2 kg of dal, 2 litres oil, kerosene,
etc. All put together the loss is estimated to be around Rs.12,824.69 crore. Central
teams visited Andhra Pradesh, they toured most of the areas which were affected
and interacted with the people. Personally our Prime Minister, Chairperson of the
UPA, and hon. Home Minister have seen the situation on the ground and said this
is nothing less than a natural calamity. As against an estimated loss of
Rs.12,824.69, a relief of only Rs.1,000 crore was announced and out of that only
Rs.500 crore were released. I request to release Rs.12824.69 crores immediately to
A.P.

At the time of construction, at Srisailam dam height the FRL calculated to
be 885 feet and the extent of backwaters was calculated on that basis and villages
were settled. What happened now is that because 26 lakhs and plus of cusecs of
water got into Srisailam dam suddenly and the outflow was less and inflow was
more, such villages got totally submerged. Now the height of water flow was
896.5 feet at Srisailam dam which was 11.5 feet above the calculated 885 feet FRL.
Because of, that nearly 96 villages in my Parliamentary Constituency in Alampur
Assembly segment got affected. Also the world famous Balabrahmeshwar Temple

at Alampur, the Mantralayam temple were completely submerged. People could
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not visit those places for about 25 days because of water-logging. They were put
in the relief camps and food and shelter was provided to them. Even now, things
have not become better in Andhra Pradesh.

In a village called Rajoli in Alampur segment of my Constituency nearly
three thousand houses got washed away. Water got logged for nearly one
kilometre from the village. Nobody could go there. Like that Kutkanoor village
was there. We had to requisition power boats and reach there to evacuate all the
people.

Fortunately with the best of the efforts of our State Government and under
the guidance of the Central Government things improved. The Chief Minister was
always in touch with the hon. Home Minister, the Prime Minister and the
concerned departments and thanked them for giving their particular guidance. The
human loss was very very less. It was only 90. Nobody got washed away in the
floods. Not a single person got washed away in the floods because we have
evacuated them on day one to safer places. We were able to reduce the human loss.
People of these 96 villages in 16 Mandals of my Parliamentary Constituency are
afraid. They have said that they have not seen or heard of such a devastating flood
ever before. Even the oldest people in the village, some of who are of the age of
100 years, have said that they have never seen such flood fury in the Tungabhadra
and Krishna river basin.E

Now, all of them wanted to be shifted to higher places and totally
rehabilitate them with the construction of new houses, at higher places, duly
paying compensation to lands which they had lost; and also pay compensation for
the loss of crops, etc. Artisans, weavers, petty vendors, village people and others
have lost everything in the floods. Before the floods, they were crorepatis, now,
they are penniless. They are at the mercy of the society. Here, I would like to
thank all the NGOs, philanthropists and individuals who have extended their help
during the floods. I have never seen before such a response in such a big way in

the calamity-prone areas extending relief to the affected people. The Government
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should thank them. Though they were having calamity in their own houses, they
had extended help to others during the floods and when relief measures were
undertaken.

The hon. Prime Minister, the hon. Home Minister and the UPA Chairperson
has seen the devastation caused by floods. It is nothing but a natural calamity.
Hence, I would request the Government of India to release immediately the funds
asked by the Andhra Pradesh Government — it was estimated to the tune of
Rs.12,829 crore — to mitigate the sufferings of the people of Andhra Pradesh.

Now, I come to drought, before the floods, there was severe drought in
Andhra Pradesh. Both Krishna and Godavari Basins, where paddy is the prime
crop, the yield used to be earlier around 83.81 lakh MT, now it is estimated to be
48.75 lakh MT, almost 50 per cent less. Likewise, in the case of sugarcane also, it
used to be 153.22 lakh MT, now, it is expected to be around 100 lakh MT Rice.
The Government of Andhra Pradesh have taken many measures like giving input
subsidy, supply of fodder, provision of drinking water, seed supply, employment
generation under NREGS. Around four lakh animals have been given fodder and
feed. Keeping this in view and also the financial constraints of the Andhra Pradesh
Government, | would request the Government of India to extend help. Our State
Government had submitted a proposal of a sum of Rs.9,745 crore to combat
drought in Andhra Pradesh. I would request the Government of India to release

these amounts so that normalcy can be restored.
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SHRI ANANTH KUMAR (BANGALORE SOUTH): Thank you, hon. Chairman,
Sir, for providing an opportunity to participate in the debate on the natural
calamities in the country. Unfortunately, in the recent months, especially from
September 28 onwards to October 4, there were incessant rains in Karnataka. Of
course, rains were rains in the adjoining State of Andhra Pradesh also. To the
extent, it was unprecedented in the last 100 years. Instead of 25 or 30 mm rainfall
during that period, it was more than 250 to 300 mm of rainfall, which is an
increase of 673 per cent. All major rivers like Krishna, Bhima, Tungabhadra,
Malaprabha, Ghataprabha, Doni, Hirahalli, Bennihalli in North Karnataka have
overflowed. E

The villages in the districts of Raichur, Koppal, Bellary, Bijapur, Bagalkot,
Belgaum, Dharwad, Gadag, Davanagere, Chitradurga and Haveri were totally
inundated. That was the situation. The hon. Prime Minister visited the State; the
Chief Minister of Karnataka was, round the clock, with all his Ministers, MPs and
MLAs was there on the ground, to provide relief and succour to the victims of the
flood. The Home Minister, my dear friend Shri Chidambaram and other Union
Ministers from Karnataka were kind enough to visit the areas.

Today I am raising this matter with great pain and anguish. I am not here to
criticize or allege, but I want to put forth the horrendous experience the people are
facing in the State of Karnataka, especially in North Karnataka.

Actually 229 people have lost their lives; more than 6.55 lakh houses have
crumbled because in the entire North Karnataka, the houses were all with mud-
roofs; 22 lakh hectares of agricultural crop, which was ready for harvesting, have
been totally destroyed; more than 4,292 villages were affected. We have submitted,
to the Government of India, a memorandum stating that Rs.18,500 crore is the
total loss. According to the CRF norms, we have also requested Rs.7,047 crore.

At the same time, I also want to bring before this hon. House, the efforts
made by the Government of Karnataka, under the leadership of our Chief Minister,

Shri Yeddyurappa Ji. For the first time ever, in the State of Karnataka, we went to
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the people at large; we said that so many houses have been totally destroyed; we
want to construct pucca houses for them, who have lost their house. For each
house, whatever the Government of India is going to give, according to CRF
norms, that is, Rs.35,000 is not sufficient. So, we are going to pool in Rs.1 lakh
from each donor; they can construct very good houses and they could reconstruct
the entire villages, as it happened under the leadership of Shri Narendra Modi,
after the Earthquake in Kutch in Gujarat.

In one of the foundation ceremonies, even the hon. Home Minister, Shri
Chidambaram participated. | am very pleased to state in this House that from
Infosys, to Biocon, to Sysco, from Jupiter Investment, various corporate houses,
various mutts, like Adi Chunchunigiri Mutt, Chitoor Mutt, Dharmasthala
Veerendra Hegde Ji — all these mutts have come forward and they are adopting the
houses. Hon. Chief Minister and the Government of Karnataka, from these public
donations, have collected Rs.1200 crore, which itself is a national record during a
calamity. An amount of Rs.1200 crore has been collected to build houses.

I want to thank the Union Government for providing immediate rescue
facilities like aircraft, helicopters, food grains, army personnel, etc. On behalf of
the people of Karnataka I want to thank all of them, who have helped us in that
hour of need and crises from the bottom of my heart. Ehe issue is whether
whatever we are doing is sufficient or adequate. We had met the hon. Home
Minister and the hon. Prime Minister. There are three stages of disaster
management; rescue, relief and rehabilitation. If I may point out to the hon. Home
Minister, before that even precaution, prevention, mitigation, or preparedness is
also required on which there is less stress from the Union Government and various
State Governments also. We are not totally equipped to manage the disaster in
the country.

The Government of India has announced a compensation of Rs.1000 crore
other than CRF and NCCEF grants to the Government of Karnataka. I would like to
point out to the hon. Home Minister that out of Rs.1000 crore the Karnataka


parthasarathy
d G2 


30.11.2009 80

Government has received only Rs.500 crore whereas the Karnataka Government
through its exchequer has till today spent Rs.1569 crore. Hon. Home Minister was
formerly the Finance Minister and he knows that the total plan size of Karnataka
State this year is Rs.28,000 crore and with a huge loss of nearly Rs.20,000 crore
hardly any money is left in the Government exchequer for the development of the
infrastructure and to pursue the plan. Therefore, I would urge, through you, Sir,
the hon. Home Minister while replying should assure the Government of
Karnataka that he will be immediately releasing another Rs.500 crore within a
week to the Government of Karnataka. We have also requested Rs.7055 crore
under the CRF norms. Andhra Pradesh Government has requested for more than
Rs.11,000 crore. I would like to bring out a comparison, Sir.

The Government of India has sanctioned Rs.1000 crore to Andhra Pradesh
also. We are with the people of Andhra Pradesh and request that Rs.1000 crore
should be released to them and if something more is required that should also be
released. But, at the same time, the havocs that floods have created both in
Karnataka and Andhra Pradesh are not similar, parallel or equal.

In Andhra Pradesh the human lives lost is 90 while in Karnataka it is 229;
house damaged in Andhra Pradesh are 2.14 lakh and in Karnataka it is 6.55 lakh;
crop area affected in Andhra Pradesh is 2.82 lakh hectares whereas in Karnataka it
is 22.85 lakh hectares; damage to roads is 14,135 kms. while in Karnataka it is
29613 kms; number of bridges and culverts damaged is 3115 in Andhra Pradesh
and in Karnataka it is 5240; number of irrigation systems damaged in Andhra
Pradesh is 1,811 and in Karnataka it is 2,182; damage to power sector is 10132
KV lines and two KV sub-stations have been affected in Andhra Pradesh and in
Karnataka 1.15 lakh power installations have been affected. Therefore, Sir, they
are incomparable. We are with the tragedy of the people of Andhra Pradesh but
compared to Andhra, Karnataka has been ravaged by the floods this time,
unprecedented in last 100 years. Therefore, I plead with the hon. Home Minister

to see the gravity of the situation and provide the necessary relief to the State
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Government of Karnataka immediately. We have already requested Rs.7,500
crore and we hope that the amount will be coming to the Government of

Kamataka.E

15.00 hrs.

Sir, we have some perennial issues. Actually for the last 15 years, I have
been raising and arguing in the House the issue of revising the guidelines of CRF.
But unfortunately whatever is being given according to the guidelines of the CRF
is a pittance. For example, for the damage of houses also, the CRF guidelines
make a distinction between pucca house and kachcha house and in pucca house
and kachcha house also, there is a distinction between fully destroyed and partially
destroyed. If a pucca house is fully destroyed, it is Rs.35000 whereas for others it
is Rs.1000, Rs.1500, Rs.5000 and Rs.7000. I hope all the hon. Members of this
House are with me on this issue. The pucca houses should be completely
reimbursed but at the same time who are the most affected in a natural calamity or
earthquake or flood or drought or a cyclone? It is the poorest of the poor and if he
loses his entire house and it is totally destroyed, I feel the entire amount should be
compensated because in those seven days, his kachcha house is destroyed but
rains were continuing till the other day. For more than one month, the rains were
pouring. Therefore, the remaining house was also totally collapsed. So, when do
they do the survey is the question. For the crop loss and for the destruction of the
houses, when is the survey conducted? If the survey is conducted just after the
floods or if the survey is conducted just after the incessant rains, that is not
sufficient. Therefore, I urge the Government of India through the hon. Home
Minister that they need to revise the CRF guidelines for the houses also.

At the same time, regarding crop compensation in rainfed areas, it is
Rs.2000 per hectare, in irrigated area, it is Rs.4000 per hectare but for horticulture
crop, it is only Rs.8000 per hectare. A hectare is made of 2.4 acres. So, per acre

the poor farmer gets only Rs.1000. 1 also want to urge the Home Minister,
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Government of India, whatever guidelines that have been made for the CRF, they
have been made for the drought conditions. When the drought condition is there,
there is no sowing, fertiliser is not put, manure has not been put and pesticides
have not been used. It has not been irrigated. Therefore, there is no investment.
But when the floods happen, when the standing crops are lost, there is a huge loss.
I think for the floods, there has to be different type of norms for giving crop
compensation. Before the announcement by the Government of India regarding
loan waiver last year, under the leadership of our hon. Chief Minister, Shri
Yediyurappa, who is a farmers’ leader, we had waived off all the cooperative
loans of Karnataka State farmers and we had incurred an expenditure of more than
Rs.2800 crore. So, that has been a huge burden on the exchequer. Therefore, we
are pleading with the Home Minister that to continue the credit facility after this
havoc, Rs. 2800 crore should be reimbursed to the Government of Karnataka
because anyhow that money was to come to the Government of Karnataka from
the Government of India. It was to come to the farmers of Karnataka because if
we had not waived off the loans one year earlier, we would have availed of the
loan waiver scheme of the Government of India.E

Therefore, that sum of Rs. 2800 crore should be reimbursed to the State of
Karnataka. I understand the problem that a similar petition has also been made by
the State of Tamil Nadu. But I would like to urge upon the Central Government
that this amount should be given to the State of Karnataka. When 50 per cent of
the farmers of the State have lost their crops, they cannot repay their agricultural
loan. They can neither pay their interest nor their penal interest. The Central
Government should come forward to waive off their agricultural loans. This is of
great importance.

I would also like to request the Central Government for additional houses
under the Indira Awas Yojana because more than 6.55 lakh houses have collapsed
in 15 districts and we are demanding for two lakh houses under the Indira Awas

Yojana for our State. Now the amount that is being given is only Rs. 35,000 per
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houses but that is not sufficient and this amount should be revised to Rs. 50,000/-
per house.

Sir, before I conclude I would like to refer to two more issues. According to
the CRF norm the food grains that are being given to the affected people, the
period is only for a month. If that period of one month is over and later if the
affected people do not get employment, then they continue to remain in a difficult
situation but that period is not enhanced. Therefore, I would like to request the
Government to remove that stipulation of one month and extend it up to three
months and also provide 1.5 lakh MTs of food grains to the affected people of
Karnataka because they are totally unemployed. They do not have any place to go.

Sir, according to the NCCF norms and CRF norms, the period stipulated for
reconstruction of bridges, culverts, irrigation dams, roads and drainages and even
electrical installations is 45 days. In a period of 45 days these cannot be
reconstructed. In this period one cannot create a state of co ante. Just filling the
places with mud is no reconstruction. One has to reconstruct the whole area in the
same manner for which at least six months time would be required. Therefore, 1
would like to request the Central Government to remove this stipulation of 45 days
and make it six months.

Sir, I was going through the issue relating to disaster management. I spoke
to the hon. Chief Minister of Gujarat Shri Narendra Modi. We are required to
bring in a Constitutional amendment to the present law to handle this issue.
Disaster Management does not find a mention neither in the State List, nor in the
Central List, nor in the Concurrent List. It finds a place in the Residuary powers.
Therefore, I would like to urge upon the Central Government to bring in a
Constitutional amendment in this regard. We will support it. This aspect of
disaster management should be made a part of the Concurrent List so that both the
Centre and the State can participate. Now, the entire responsibility of disaster
management lies with the provinces and the States which they are unable to handle.

If at all there has to be a semblance of disaster management in the country we
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require a Constitutional amendment. There are three institutions, namely, National
Disaster Management Authority, The National Institute of Disaster Management
and the Ministry of Home Affairs. But the roles of these three institutions have not
been specified. There is no co-ordination between these three agencies. Therefore,
I also sometimes think that we require a separate Ministry on Disaster
Management. E

It 1s because, in the South Asia Pacific Region, India is the most disaster-
prone country. More than 60 per cent of our country is affected by various
disasters like the Gujarat earthquake, Orissa super cyclone, West Bengal cyclone
and the continuous floods in Andhra Pradesh, Karnataka, Maharashtra and Orissa.
Therefore, we require a separate Ministry for this.

Everybody comes forward for rescue and relief. But what is important is
the reconstruction of the area. For that, there is no money available from both the
CRF and NCCF. The hon. Home Minister has, again and again, assured this
House that there are two agencies or instruments in the names of CRF and NCCF.
But I want to put a straight question through you to the Home Minister. Both of
them are for rescue and relief. They are not for reconstruction. If at all they are
for reconstruction, they are not adequate. =~ What about the funds for precaution,
prevention and mitigation? There are no funds for it. There is no system and no
research. Therefore, the Government of India has to come out clearly on that
aspect. ... (Interruptions)

Sir, disasters are hitting our country again and again. The hon. Home
Minister has an arduous responsibility of managing the national internal security.
Today, fortunately, we have the hon. Defence Minister who is responsible for our
security against external aggression. But my request to the hon. Home Minister
and the Government of India is that we require a national policy for disaster
reconstruction. Many articles have appeared in the newspapers that, if there had
been a Doppler radar in Mumbai, they would have tackled the cyclone. We lack
such a thing.
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Building codes are not there. I am asking the hon. Home Minister on one
point. We have got disaster resistance construction buildings only in urban areas.
When we construct houses for EWS, BPL families under Indira Awas Yojana,
Valmiki Ambedkar Awas Yojana, etc., where is the planning for disaster
resistance? Do we have a component like this? If at all affected, only they are
affected and not the multi-storeyed buildings in the urban areas. Therefore,
housing codes in the disaster prone areas are required.

Lastly, I urge the hon. Home Minister that he should pilot a Bill called the
Engineers Bill to regulate the profession of engineers because there has to be a
code for the construction of houses and buildings across the country. There are
two issues here. One is the residential buildings and commercial buildings.
Another one is the irrigation dams, mud dams and other dams. Who is going to
vouchsafe for their safety? We have got the Council of Architects and Council of
Chartered Accountants. Why not the Government of India think of a Council of
Engineers? There has to be a Council of Engineers.

Within the next week, the Government of India should provide us another
Rs. 500 crores. The amount of Rs. 7500 crores which we have asked for under the
CRF guidelines should be sanctioned to the Government of Karnataka forthwith
without comparing us with Andhra Pradesh. Kindly sanction us that amount.

Regarding the longstanding issues like the Policy, the Council and the
Constitutional Amendment, I hope, the Government of India especially my dear
friend Shri Chidambaram will take note of these points and pilot a Bill in this

regard.
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SHRI ABDUL RAHMAN (VELLORE): Mr. Chairman, Sir, you have given me a
good opportunity to take part in the discussion on natural calamities in the country
and put forth my views.

Unlike earthquakes, which can neither be predicted nor prevented, floods
are both predictable and to a large extent preventable. The country has an
elaborate country-wide flood warning system in place with two well-equipped
Central agencies — the India Meteorological Department (IMD) and the Central
Water Commission — charged with this task.

Though these kinds of measures are in place in the country, sometimes in
an unexpected way, an unanticipated and unprecedented event is happening in
some parts of our country. Recently, two weeks before, in Nilgiris, Tamil Nadu,
there was heavy landslide triggered by torrential seasonal rains which took place
in hundred spots and 400 metres in length, and around 3,000 people were affected.
Many parts of the Nilgiris were found cut-off due to landslips. People had begun
venturing for essential items and food supplies. Road transport was completely
suspended. Railway and communication infrastructure had suffered massive
damage across the district.

Sir, you know very well about Ooty, which is called ‘Udhagamandalam’.
That is a very famous tourist place in India. Though it belongs to geographical
piece of Tamil Nadu territorial area, that hill station is the pride of the country. It
attracts people not only from various States of our country but also from various
countries of the world. Thousands of people are daily coming to Ooty as tourists.
Due to that, economy on that portfolio is also a positive side to the growth of our
country’s economy.

About 50 people had died in the recent landslip event, and 2,000 houses
were lost. The moment this landslip happened, the Tamil Nadu Government had
undertaken immediate relief measures. Our hon. Chief Minister, Dr. Kalaignar
Karunanidhi had immediately sent a team which consists of the State Ministers,

our Telecommunication Central Minister, Shri Raja, who had been elected from
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Nilgiris, and the Government authorities with relief materials. So, immediate
relief measures were undertaken by the Tamil Nadu Government. A rehabilitation
centre was also established for providing temporary relief to the affected people.

Our Chief Minister, Dr. Kalaignar Karunanidhi had announced that a sum
of Rs. 1,00,000 would be given to the deceased people. Not only that, he had also
announced that those who had lost their houses during this disastrous landslide
would be provided with houses in a separate place. Even if this measure is
undertaken in war footing, it will take at least six months’ time. Within that six
months’ time, how will the affected people live, and where will they reside and
sleep? Temporary shelters were given to the affected people at the moment.
These are all the measures which have been undertaken by the Tamil Nadu
Government.

The Central Government is having the Calamity Relief Fund. Recently, the
team had surveyed the disastrous area and concluded that around Rs. 3,000 crore
valuable losses had happened in that landslide event. E

E Sir, I take this opportunity to request the Central Government — though the
State Government of Tamil Nadu has taken all adequate steps and measures — to
give their full support to the State Government of Tamil Nadu for taking up
speedy and further rehabilitation measures.

Tourism is a very important sector in Tamil Nadu. The Central
Government is having full-fledged right and privilege to extend support by
spending sufficient amount of funds to get back the tourism sector on track as it
was before. After the disaster, the tourism sector requires a great help. So, for the
speedy recovery, I would request the Central Government to provide all help and
support to the State Government.

Sir, I come from Vellore constituency. Though it is considered to be a
drought-prone area, yet sometimes, all of a sudden, heavy rains come there, and
there is a flood like situation in the small canals, which are running in between the
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when the people, encroaching the bank of the canals by having their huts in the
edge of the canals were sleeping, very heavy rains came continuously for three to
four hours, with the result immediately there was a flood like situation. In that
flood, five people got stranded and died on the spot. Though the State
Government of Tamil Nadu had immediately given relief of Rs. One lakh for
every deceased of a family, I would, at this juncture, request that as the Central
Government is having the National Calamity Contingency Fund (NCCF) to help
the States for undertaking relief and rehabilitation measures, they should take all
necessary steps to construct cemented edges in the canals so that proper protection
is there for the people living on the banks of those canals to avoid any such
disaster. Actually, due to unexpected rains in the small canals, which are not
having proper banks and cemented edges, which are running in the midst of the
towns, the downtrodden people living there face very difficult situations.
Therefore, all help should be given to the State Government in carrying out the
relief and rehabilitation measures post floods.

Though with the magnanimity and generosity of the Chief Minister of
Tamil Nadu, Dr. Kalaignar Karunanidhi, proper compensation has been given to
the families of the deceased persons, and also to the affected persons in the
rehabilitation centres, yet I would request the Central Government that through
the CRF system, they should give voluntary support to the State Government of
Tamil Nadu.

By taking this opportunity, I have made certain points for the consideration
of the Central Government. Thank you very much for having given me an

opportunity to speak.
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SHRI P. KARUNAKARAN (KASARGOD): Sir, we have been discussing the
problem of drought and floods, I think in every Session of this House. I remember
that in the Fourteenth Lok Sabha also, in every year of the total tenure of that
House, we had been discussing this issue. It is true that it shows the significance
but at the same time it also shows the need and demand of the issue that the nation
faces. In order to meet such dangerous situations, both the Central Government
and the State Governments come together, which is true.

There are two Funds, the CRF and NCRF, to meet the situation. The State
Governments with the assistance of the Central Government, to some extent,
really give relief to the people. We realize the fact that now-a-days various types
of natural calamities are coming. Take for example, flood, drought, sea erosion,
landslides, lightening, thunder, Tsunami, earthquakes, etc. This really causes a
huge damage to the farmers, not only to the farmers but also to the States, not only
to the States but also to the nation as a whole. But the reality is that at any time the
real loss of the farmer is not compensated. They really get a meagre amount which
is really inadequate to meet the actual loss that they are experiencing.

Though the nation faces a very serious situation, still the Central
Government has not evolved a permanent disaster management instrument. Of
course, it 1s true that there are different schemes. At the same time, it is not a
short-term method that they have to take. Of course, when floods come or drought
comes, for the time being the Government used to take serious measures. But the
Central Government has to take a serious long-term measure because every year
we see either on the Northern side, drought or on the Southern side, we experience
floods. India is having this complexity in nature. We see in natural calamity also
this diversity of floods and drought now and then.

As a result of floods or drought, the States or the nation as a whole faces a
serious decline in production also. When there is decline in production, of course,
there should be scarcity in food grains. It really leads to hoarding and black

marketing. That finally leads to price rise. Really, it affects the common people.
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So, the Government has to take a very serious step. It is not only the question of
some farmers but altogether it affects the nation as a whole.

Whatever may be the Fund, whether it is CRF or NCRF, the objective is to
give immediate relief to the aggrieved parties or people. So, here my complaint or
the complaint made by the States or the complaint that comes from the State is that
when such occasion comes, the States give the representation to the Centre. The
Centre sends a Central Team to the State. They visit the State for spot study. Of
course, essentially they come back and they report to the concerned Ministry. The
report of the concerned Ministry goes to the Cabinet. Of course, it will take a long
time.

It is not only that, you see when there is delay in the visit by the team,
sometimes the team may not be able to see the actual situation that was prevailing
there. The hon. Ministers know it well in Kerala. When there is delay of the team
to go at the time of floods, after two weeks if they go, they may not be able to see
what has happened there. So, this is one of the main reasons for delay in giving
relief. So, timely action is essential.

The second one is the complaint of the State Governments about the
inadequate assistance that is provided by the States. Even if the team goes based
on the State Governments giving representation, the Central Government and the
Central Team give only a partial compensation or partial amount that is really
inadequate to meet not only the needs of the farmers but also of the States.E

It is not only the crops but the National Highways, the PWD roads and
other assets—all are going to be ruined as a result of these floods and other
calamities.

The third issue is that though we have funds from the CRF, of course, you
have to give the CRF fund on 75:25 share basis. You are bound to give. That is not
a special fund but the main issue is regarding the NCRF. But at the same time,
many of the items are not included in the NCRF. You see, with regard to

landslides in Kerala or sea erosion or thunder or lightening, that is not the case of
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Kerala alone but they are not included. But that really affects not only the crops
but also the lives of the people.

Antony Ji knows it well that Kerala has a very lengthy sea shore, about 600
kilometres. But at the same time, sea erosion is not included. In Wayanad district
alone, there were landslides in which some of the villages, some of the places
disappeared due to those landslides. But that is not included. So, how can the State
Government meet this huge loss? So, there should be a change in the norms of the
criteria prescribed by the CRF or the NCRF.

The other point which I want to make it clear is regarding the compensation
given to each item. You see, that in rubber, the farmer can get the yield, if he
nurses it at least seven or eight years. Then only, he may get some yield from that.
If there is a loss, we prescribe only Rs.60. That is true in the case of areca nut,
coconut, banana or any other plant. So, there should be a change in the case of the
compensation prescribed for these items.

You are well aware of the fact that in the Estimates Committee, we asked
this question to the Agriculture Ministry whether they have made any suggestion
to revive the norms but they have not made. I want to know who are responsible
for this. The State Government is not consulted. The Agriculture Ministry is not
given. So, the Thirteenth Finance Commission, I think, is going to change the
norms. But the Ministry has to give or the State Government has to give. These
norms have been prescribed years back but many changes have taken place in
regard to price rise and also living standards. So, these issues have to be taken
seriously.

Sir, in this connection, I would like to point out some issues with regard to
Kerala. Last year, Kerala experienced a very severe flood situation. Out of 46
Taluks, 539 villages were affected seriously. About 12 lakh people were affected.
In the Northern Districts alone, 11 rivers were overflowing. As a result, people,
who were in the two banks of these rivers, were affected. Districts like Wayanad,

Kozhikode, Cannanore, Malappuram and Kasaragod were seriously affected. We
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lost 127 valuable lives; 150 houses were completely destroyed; and 21,252 houses
were partly destroyed. About 30,000 people were rehabilitated. There was a loss
of agricultural crops. The area comes to about 26 hectares of land. So, due to this
heavy rain, a large number of National Highways, PWD roads and village roads
were heavily damaged.
I really appreciate Antony Ji and Ramachandran Ji that they have sent a
special team and army people to give assistance.
MR. CHAIRMAN : Please conclude.
SHRI P. KARUNAKARAN : Sir, [ have to say something with regard to Kerala.
But at the same time, the Central Team had visited to assess the situation.
There we see the disappointment. The Central Team had come and discussed with
the State Government officials and then they returned. The information given to
the State was that the financial assistance has to be met with the assistance given
through the various Departments. There was no fund. Though this is known to the
hon. Ministers of Kerala alone, a special fund was not given. This is very
unfortunate. This is not the first thing. You see in 2008 also, when there was an
untimely rain, the loss was estimated at Rs.1,431 crore. As per the strict norms, we

were really eligible to get Rs.240.88 crore. E

16.00 hrs.

But not even a single paisa was released. This year also the State deserves
Rs.334.30 crore. But the Ministerial Group has suggested not to give any special
assistance, but include the assistance in the Plan Fund. As a result of strong
protests, the Government has released Rs.61 crore, but that is also under the CRF
and 75 per cent of the balance amount.

I would like to make one more important point. We discussed with regard
to the climate change at the global level. It is known to all. It is not a question of
temperature or human life alone; it also affects crops. In some parts of Kerala, not

only due to floods and drought crops are affected, but also due to the climate
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change crops are really ruined. But we are not taking into account all these issues.
How can a farmer or even the State meet this situation? In the changed new
situation, how the climate change affects crops and how it affects the life of
farmers also should be taken into account.

The Government of Kerala has already given a representation with regard
to the funds that have to be allotted and also changes in the norms of CRF and
NCRF. Adequate compensation has to be given to farmers. The three Ministers
from Kerala who are sitting here are well aware of these facts. Shri Chidambaram
also is always kind to Kerala. All of them may kindly these issues into
consideration.

I also lay my speech on the Table of the House.

*The second major complaint from the side of the State Government is
inadequate assistance given by the Centre. Though the State Governments submit
the actual accounts due to various reasons, Central team makes only partial
payment. Here the actual loss is not met by this Central assistance. So there should
be a thorough charge in fixing the norms for the compensation.

Here also there are various problems faced by the farmers as well as the
State Governments. Many of the natural calamities are not included in NCRF. This
is really a very serious issue that we have already advised the Central Government
as well as the Planning Commission. Sea erosion, landslides, lighting thunder etc.
are not included in the list. This really makes huge loss to the State who will be
given compensation the victims. We have been rising this issue in the House for
many times. It was stated that 13" Finance Commission would revise the norms. I

Other issue is the inadequate compensation to various items. For example
for the loss of a rubber tree, the compensation is Rs. 60/- and the farmer has to
work the rubber plant for six or seven years to get the yield. So the compensation

is inadequate for a coconut tree and banana and for the loss of these trees and

*...* This part of the Speech was laid on the Table.
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plants the compensation fixed by the Government is very meagre. So the review
of the norms, the compensation fixed has to be changed.

Last year Kerala experienced very severe flood situation. Out of 46 talukas
539 villages were affected. About 11,97,467 people were affected. The northern
districts alone eleven rivers were overflowing which resulted huge damage for the
people who lived in the banks of the rivers. Districts like Vaynad, Kozhikode,
Kannur, Kasargod were seriously affected. As a result 127 persons lost their lives
and were completely destroyed. 21252 houses were partly damaged. Around
30,000 people were rehabilitated. There was a loss of 25948 hectars of
Agricultural crops. Due to the heavy rain large number of national highways,
PWD roads and other village roads are heavily damaged.

I appreciate that the Central Government has sent disaster management
team and more valuable services. State Government has released about
Rs. 50 crore for immediate relief. Central Government team also visited the State
to have on the spot study with regard to the serious situations. Though Central
Government has convinced the severe situation in Kerala, no special fund under
any head has been released. The decision informed to the State Government was
that the financial schemes under various departments can be utilized for the relief
works and that fund would be considered as the central financial assistance means
that there is no fresh financial help to the State. This is really unfortunate.

This is not the first instance in Kerala. In the year 2008 when there was
untimely rain, the loss was estimated 1431 crore. With regard to the norms itself
the State Government had to spend atleast 214.88 crore. But not even a single
rupee was sanctioned.

This year the State deserves to get 334.30 crore rupees to meet the flood
situation and the severe damage incurred. But the inter ministerial group has
suggested not to give any special assistance but to include the assistance of the
plan fund. As a result of strong protest Government at least released 61.26 crores

and that also the 75% of rest amount of the CRF.
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The fishermen also face serious difficulties since they are not given
adequate compensation when their boats and nets are lost. And a set of boats and
net cost lakhs of rupees, the amount as compensation as they receive is meager.

Since natural calamities have become a frequent instant in our country, a
permanent effective disaster management scheme should be organized. The
norms have to be changed. Many items which are excluded from the list should
give due importance. The State of Kerala has repeatedly submitted to give to
sanction adequate funds to give relief to the poor people and also to compensate
the heavy loss incurred due to the unforeseen natural calamities.

Now we discuss the climate change at the global level. The change in
climate seriously affects various crops, and the cultivation is affected. Measures

should be taken to face this challenge of climate change and help the farmers.*
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DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Mr. Chairman Sir,
in regard to the Central assistance for floods and drought, I may like to draw your
kind attention to the following few lines.

Once again the BJD Government in the State of Orissa has accused the
Congress led UPA Government at the Centre for adopting a step-motherly attitude
towards the State. This time they have also alleged that the State has always been
neglected by the Centre in terms of flood assistance in comparison to other States.
The hon. Prime Minister Dr. Manmohan Singh has recently announced that floods
in Andhra Pradesh and Karnataka are a national calamity. He declared Rs.1000

crore as relief assistance to the concerned States.

16.03 hrs.
(Shri Arjun Charan Sethi in the Chair)

But Orissa, which faces the wrath of floods every year is unable to get the
similar treatment from the Centre. Whatever was given to Andhra Pradesh is
justified. But the Centre should also treat other States including Orissa on an equal
footing. Moreover, the then Union Home Minister, after visiting the flood affected
areas of Orissa last year, had announced Rs.500 crore assistance. But only
Rs.98.87 crore has been sanctioned. As if this is not enough, the Centre has asked
the State Government to refund Rs.80 crore which it had earlier got to carry out
relief and rehabilitation work in the flood affected areas.

Orissa has declared 15 districts as drought affected; 3264 villages and 41
wards in nine municipal areas as affected by drought. I can draw the attention of
the Government that the survey work block-wise is also not justified. The survey
work should start at the grassroot level, that is, at the Panchayat or village level.lél

The roads built under the Pradhan Mantri Grameen Sadak Yojana are
damaged because of the floods. There should be more grants to repair these roads
not only in the entire State of Orissa but also for the entire country. I would like to

draw the attention of the august House to one aspect. We are now in winter season.
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But where is the winter? Last year we were enjoying the winter. But this year the
summer is dominating even in winters. Nobody is thinking as to what will happen
tomorrow.

Sir, recently in the newspapers and in the media there was a report.
Everyday they are declaring and warning us as to what would be the life in India
and also in the world by the year 2012. There is a cinema also on this subject.
Through cinema also this is being said. The people are not able to get the tickets to
this picture. Even black-marketing is there. But the tickets are not available.
People are enjoying the cinema.

MR. CHAIRMAN : Hon. Member, hon. Minister would reply to the debate at
5.30 p.m. Please try to conclude.

DR. PRASANNA KUMAR PATASANI : Yes, Sir. Within five minutes I would
conclude. I am telling that nobody is bothering about the nature. Why is it
happening? It is because every man is releasing his stress, tension, fatigue in the
air and that is getting accumulated in the air which is resulting in famine, floods,
war and drought. It is by nature and promulgated by law. It is promulgated in this
august House, the modern temple of democracy. It is not visible to the common
eye. It is invincible, it is not recognised by law. It is framed by the law against the
laws of the nature. You do not know how to tune your body and mind. You have
to suffer. The country will suffer positively because you are living everyday
through your Karna Pisachi, the mobile yantra, the mobile phone, through laptop
and are using modern techniques. Everybody is in tension. Everyday is stressful.
The modern life is also going to be in that state. I do not know what would happen.
Therefore, the life of the country would be affected.

Everyday people are cutting the trees. The tree will cut us. Everyday you
see the weather. The global warming is there. Therefore, the natural calamities are
possible anytime. So, in the following words the holy masters were praying to the
God, to heaven to see their country progress in the modern times where through

the wind of science we are perceiving the horizon which is poisoned by we people.
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“FiRaen ffemar uRae Rifga faex e,
AT AR SIS ueH, T FwH @

Therefore, I pray the nature and see how to protect the nature. Only by that

there will not be any natural calamity.
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3t A TIRW M (IAQ) : [HIUNT HBIGY, BH W Had & & 93 H UIhiad 3fTUar 1R
Tal B | fTaH e, o7, Heied iR fUva 7Ee § "ERE § 11 I9FR Bl favyex
HERTG, & gl d¢ TR HieU &89 H FHEd & HRU A iR A1 b 9 &1+ g5 |
THTETT BT HAF & A9 A ST 1 8T &l §9 BAF o BIol B 741 77| Sievr &5 &
TR ISR, RTE 3R Raggy, A A9 el s3 9ad Sa1a1 gH1fad gqllél
S AT IR FE dTel AGIIRI bl U AT BRAT TST AR [ D $9 WA D aghaa
A WGRNRI BT JHAH gaNT| ITb! 19 74 9 TS| 59 Fhald & PHRU 27 AR DI G Bl
TS 3R 70 WGRAR 3 db AU &l Jaddb FGARI & URARI DI HERTG, TRBR B AR A
UPH-Uh kI Y FerIam I oy S &) ’iwon & T 21 # U W W, s WK,
T8 HA! 3IR Py w0 & yam /2 | Wi S 9 gg H#l A8d BN 9 qdd 7GR
® URARI D Th-Uch oG BYY eIl UM by R gl YbR < b1 O A bot(ie
®E 8, IWY W UH-Uh g BUY P AGIARI & URARI Bl QG S 1 rel=r e g

| weed, # A T A SN BT &I UdH SR 91 B IR JAMHING BT
Iredl gl O YR ¥ 39 WIH & HRU HGIIRI DI JHA TAT &, ST YR A fhami o
A A JHA AT 2| HGRARI Bl 19 A T& g & H AU #eaq F ARBR A WIA1 BTl
5 O 7gRi & A9 @ € SF@T T W &Y g, 98 7 fhar el # St d wRe
e § 6 U A1d BT WIS H 15 ORI BYY A 35 A IUY W o) O BRI fhaE
H1 e W W 1R 2 S TR A AR &1 Sitad 995 W R 21 Agem 9§ =
Tat & AEH J AGEl UHS B ST SiaT AU B 2| 99 TG I SR B, A AGIN Bl
R S T B Sl gl gaterg # A0 wRar g 6 O Ageml @ A1d gdl € S9aT dad
Bl B A% | fhar 9y, afcs 9 7 A1d @led & forg g oo faan S|

QAT Weled, H 3fUch HIRM | I8 HAl St @ €9 H AT dedl g (b HGSIRI ol
PN AT S TIALSLAL & 7eE ¥ A9 W oy XU IuAR BT S gl H
AT T8 HA S | W dem R 9 A Sy # S @ RwiRe wY fF wme
AT B HRUT T AGIRT DI AT Al 8, ITHI 7 bacl Hol AP [HAT SMY, qfeth I© 8
a WEH & oIy PN FATT & YA.ALSLAL & HIgH I AT 01 I U BT Y|
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JUTIT F8Igy, S Ig W AP ghdid dR H¢ b dal, dl s99 SE[BR JdT
faT| QX PihUl &3 H BRI FHM @ B MY SR A W AR ufPed ae W ARI 3R
3 & el a1 9, 9 |9 I B Y| 54 §4 YR B DIy WPHADH AU 3T 8, dA Ha=T
WRBR DI AR A A8d & Sl 8, <fbd 98 9gd DA 8l ol § 3P HERIG, 1T R &l
ST dTelt XTed W & IR # g1 Aredl gl 98l gl Uil AMUer & HRN B b1 Hepr
SR BT ©, Al Iod ARBR DI AR T IH 4800 UV Ay 9T © &R g fHlt & A
urcell JHAM BT 2, Al SW 2400 ¥UY fAU S €1 3@ 3y & AN sy b ATk
S YT H HbTE Hel a1 ol 9 PR A $B a9 Usel Ydi de W Gl 3775 oY, 99 ARd
AR - 99 qd qEY &3 B O yprR A Aefaferes e, S gerR 4w =hard |
T gU AHM AT DI Al I8d Ja Bl S| A § ST (80 WRA IRPR 7 & oY, IqH
R F A Targ o & S 9ifsd € 9 Wt g €1 9@ 2005 H S UBR & TH
Ui 3MTIGT P MY AERIE, BT R dNT & HRT AHAT HAT TST AT, 9 89 g1 0T H
geTTHA! | W AT @ oY B S R a8 & BRU GRS W ofdhR HidhUl db MY HERTE, Bl
AR JHA Ugdl AT A GAH B qea STl I Ied & ORI | qEHAT S A I qd Bl
IR B Y 2005 H U a9T & BRI HERTG, H Sl HT JHAT FAT T, ITh! I8 & TS |
# ool fhR 39 Wad & A1EH ¥, 37U AIEgH | FATTHAT S | A AN HIAT AR 6 W
H Thard B DR A JHAH gAT 8, b A1 Refafercem, g gt & qgd o9 yaR
Y fopar T o, ST ARE | ST gar Al fhar S|

Teh a1 bl AR A A9y a1 T8 #3A1 SN 1 ATehia A1 g b O By HJArery
B PV (ST T B AEWHAT B, I THR F AR AP dx1e ™ &1 ff § =g fF s
T HA SN A <1 MY S § 6 Sl R € 9% fog sfR|r stmary Ao gang o ®
3R MR WHR & g JERI DI BR A S | GUIIae 9 RN § U Py 37 37
Srredi &, forepT dER B §Y R AT o, I BRI fR IoTs W 8, 9 arwnedf s R
H IR gU & 3T oA B S M SARH &, S aldd g9 Aol I ¥ Sitaq 3 R
U IR AT 21 SIaRT 39 ISl DI ¥ I A8l (Ael ardr 21 # T8 J=1 St | wreer dwet
5 59 WM B aoE 9 T 3= oma @ Amwredl 3T 4 JER gY ©, S ATl Bl
i q Uk IR T WA dH B dgd il AT Aol BT oY S [Hal a1y, 9

TSI T Bl S Ao T T2y 3R ol & 9N W) ST g+ far sirr anfeu|
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Y8 S UIHIdD AT 8, AR fHAMl HI §69 IR WG & Sl N Wl ofl, 98 99
TH B gl 3, T I W B gH B TR WAE H VS [ AT @A B gHT 2| T

WRER B AR A P (e < DI YN 81 &1 &, fbd § URd IRBR 4 =AM b 57 bl
BTN ARG ARBR B AR A B SR | [IRWSHR AN AGITR 8, ITb! 1@l & oy B I ool
& SR | I qRAT FHoll A% fhar S iR Jdd @ IRIR DI JGHAT I8d DY A UH
ARG BUAT AR GRe DefAel Rellh B A U ARG S Bl 80 P D URARI BT &l
S |

ART WRBR - & IR 39 THR DI THIH AT § &R A58 Bl Gedl bl 8, 39 dR
0N o IR
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SHRI S.S. RAMASUBBU (TIRUNELVELI): Thank you, Mr. Chairman, Sir.

MR. CHAIRMAN: Hon. Member, I would be able to give you only five minutes
to speak.

SHRI S.S. RAMASUBBU : All right, Sir.

Natural calamity is an unexpected thing, and our country is confronted with
flood, drought and also heavy rains occurring sometimes. In the previous session
of Parliament, we were elaborately talking about the drought situation affecting
various States of our country. Most of the agriculturists were affected due to the
drought condition, and the prices were also rising in our country because of the
unexpected drought condition.

Now, we are faced with flood situation in various States at different levels,
especially, in Karnataka, Andhra Pradesh, Gujarat, Rajasthan and most of the
southern districts in Tamil Nadu. Ooty, Tuticorin, Nilgiris, Nagapattinam and,
especially, Tirunelveli areas are heavily affected because of the unexpected
cyclone and heavy rains in these areas.Eder these situations, the Government has
taken various steps. Our able Prime Minister, our able Home Minister and our
Chairperson Mrs. Sonia Gandhi took immediate action. They visited Andhra
Pradesh and Karnataka and have taken immediate steps for rehabilitation, after
assessing the situation in those areas. Our UPA Government is really doing a good
job for the people of our country. Shri Ananth Kumar, the BJP Member, one
Communist Party Member and some other hon. Members said that the steps being
taken by our Government are very slow. I would say that it was a wrong notion.
Our hon. Home Minister made on-the-spot visits immediately; he immediately
toured the flood-hit areas in the two Southern States and told the State
Governments that once they utilize 75 per cent of the Calamity Relief Fund, the
States concerned may draw further amounts from the National Calamity
Contingency Fund. He announced it there itself. He said that within two days or

within that week itself he would take immediate steps. Our UPA Government has
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taken immediate steps and nobody, no Opposition Party, can deny it. Our
Government is always for the people.

When there was drought, our Prime Minister immediately announced a
relief package of Rs. 1,472 crore for the drought-affected States. He has taken
immediate steps, and money was also provided from the natural disaster relief
fund. Previously, when there were floods, to defend the agriculturists, our
Government had announced a loan waiver amounting to Rs. 75,000 crore. These
measures are not only helping the poor people, but also the drought-affected
people. The droughts and floods are nothing but natural calamities. Even then, we
should have the ability to forecast these natural calamities much in advance so that
we can take immediate steps. Therefore, our Government is giving more and more
importance towards forecasting.

I would now like to highlight one important point. During the Tsunami
period, most of the people living on the seashore have been affected; most of the
people belonging to the fishermen community have been affected. In my
constituency, Tirunelveli, many villages like Ovari (Idyankudi), Indinthakarai in
the seashore area — there are 14 such villages in the seashore area — were affected.
Now-a-days, the sea level is rising because of global warming. Due to the
changing climate situation, the sea level is also rising and as a result, people living
in these seashore areas are affected very heavily; their houses, and the roads are
damaged; they are not able to do fish harvesting, and they are not having the land
to secure their boats. There is such a situation there, and our Government has to
take some steps by way of constructing groins in that area — groins are the
protecting walls — to protect the people living on the seashore. One such area is
Nagapattinam in Tamil Nadu; Ramanathapuram is another area where people
living on the seashore have been affected. They will have to be protected. Our
Government is taking the steps to protect the people from these natural calamities.

In this respect, all the people, including all the Opposition Parties, must have one
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opinion in regard to protecting the people from such disasters because it is a
natural calamity.E

E When there is a heavy flood, the floodwaters must be channelled through a
separate river. There are water disputes between almost all the States in the
country. These disputes can be solved only when there is a separate river run from
Kashmir to Kanyakumari into which the excess flood water can be channelled.
Then only a solution can be found to the problems of flood and inter-State water

disputes. This can also help the agriculture sector in the country.
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2 gHIQT TRV Alqd (AYE): qUTdfer AeIed, # Ueh Wl BT =g b U ot e
Ui JAMST WR 89 8, SR I I8 FA! Sl FHY AT TR 59 W WHieaeh AaT 3R 7
STt <l AfT e BT THT YH-IMY Hel dadl 81 al de Gy, oifhT 37T ASAT dY HTaT
g ARG (caem)

JUA ABIeY : fao- Usargon BHcl 8T ad Bl gl

... (cgagm)

3t gFIGa AR A16q : (959 Teargorl BHCT & THY I 84 HHI-HHl gel 1 od Bl
QU 7B : 3P 2| ATUHT GHY Ui e 8, 3T STeal qifery|
# gHeT ARMEY AQd : [UIR Helgd, d WA dom B # 9 o 9§ oar § 98
et & S # 7l 7 VA 9G4 & o § 99 g 2 5 wigfae smuer § S o € Wiafad
3MUST ¥ Weld 8, Urhfad 3MUal # dgd 8, Wbl AUl H #RA & 3fR UIPplad 3yal &
FHRU AR &g W T &1 Ul 89 U g A O ofd g Sfoy AR 98 e 2
feR & ar # S W "eAl ufed g3, Urdbiad auar & Wdg H gHR ARl o i St |
ST 91 P, S qW[l b A1 H JUT BT Sl gl [ER WHR T I FHI Sl JAT B
fpar 8, SUS oy Wl PR IS WIS Bl @AMy | R WDHR A W1 2 & a8
fIBR WRBR BT R F0 I EM SHR I & DI G DX A b Bl faars § Iasias
U6 ARPR T ARBR A TS| AT AIBR A WA H, AT ATIH & & AR A&
@ YEET H B B | S8 I99 BN B Bl © AT TAAG] AT A IFH FEanT 34
Il JERAYdD AfRATT Al 7 &9 fodr, 7 94 gl iR W9 & urd 21 SMRaR WTepiad
3fUaT AT R 872

3l LT & [l ATl e Al IS BT HA © O AH 99 g9 wifd 9re § yiefen ad
g, 99 W@ FEd € - oiwefiy wifd, gy wif, wdwer wift, w9 wifa, wiftna wnif ereriq
T AU YR ®I wifd B wei SRd 21 AR o a1 i S 87 gl W ARI U ©
- U% gt B, gy, I, ST, urass, e, HRI 1 @1 i §, ST &1 Ui B, arg &
UhIY & AR 3D BT YT 2] 7 Wbl Bl BRI &1 82 H U a1d [agargdes e
TR 5 o9 § REE @ €98 QoE] gas 18 g Al & dedy @iy g § At
el =relt 18 €1 uere & el ot § Y &R BT 8, & & UT S B Y 8, Wd A @l
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Ty g, Afeat gfg & dr= T T8 & 21 99 9 edl 8, 99 TAT AdR MM ¥ 37 Al B
Jiee H1 B STAHD, AATEEING A T SRR 7 Fers o, = UPhid & A
Ractare foman ol gafay AER § a1 &1 SR, WHAS TS BT HRU -3¢ dedg &1 Bt
& ufeet BT FC MY, T UE ' ¥ SOR 9 SR @ okt TeR qRe 9 uf¥ed @
3R, 9iF &, Ul Jhdl §, STl Sl Bl 2l Ugel Al qrg ol off, oS S| &1 A, A
T TG q1¢ MM 21 a1 F fheris % ofR R &1 ¢, a1 ue T8 qoHl aS-al
et € 3R 9 U8 ¥ ISR I 8, WY AT § IaRBY AW &1 AUTA BT g 377 2
TaTA H 991 B ¢ A1 89 S8R § SO N B SAGY SHDT U DY @ISl ST gy
&1 B Sl IWRAT A I, A8 AR 6, T 9, e & fou 9 gu 9, S9 |§@r
srfrepHor foban T, S R fon wa, 9 Afedl #R Mg € f® BRI & Bl g8/ B T
%ﬁwaﬁﬂmwﬁzﬁﬁeaﬁwﬂ?aﬁmﬁmw%ﬁsmﬂﬁﬁwwﬁﬁlﬁ
P Uc H 39 919 BT Wall B & 2, O 91 &1 U BhdT 21 3R 3T 39! it fee
TEA B, A1 W UE W ® 5 R weRea da 2 R R 9d € ST d9at SR
PRI MG, Gaar AT | $AA T DT 98 BT IRAT (el SR 3R a8 379 Y qqs H el
SR S T YT B 3R T q18 AR | 84 g Ygell BIH BT Al |

ORI HM A8 & [ S W HAER AlfgAr 7 O WU Bl 9w o, g9 Wed 98
| f e T8d BrIA A T BT SISl | WETE, I, B, JYAT NS | Afedl SR
|l Tl § g W q1g T8 AR Bl R {Hl AfGAl 8 SR, A1 3R HEl Ul STal
MR, 1 98 g 9t Al # IR SR | 399 916 &1 YhI9 F8l US| safey |9 At
BT S BT HH HAT T |

# 3T Y J1AT 3R AT 39 3 PAR SNl 1 Dl [P STl Aade, STl G,
Sl YEed 3R Sl fAaR 1 B Bl R 89 do-dS dqTeldl B Galg BR &, AQdl DI
IS TR € A AR B WG Q6 Y BHIT| SHTE-SHT8 BIS-BIC $H 91 <, @1 9 918
DI A, STl B GRT BT A DI A, Y8 DI el bl A | GO, U Dbl IS, Al
qaTs © G [Gars S3, ST WA HAT| A DI FE T W, D, AMRIND ST A
RIeh &1 g4y fhar SR, a9l 89 gErs iR a1g &1 Rl e &) dad 2l
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SHRI H.D. DEVEGOWDA (HASSAN): Mr. Chairman, I am also one of the
Members who has given notice under Rule 193 to discuss about the natural
calamities. Sir, the hon. Home Minister is present here. I do not want to make a
lengthy speech. Every year, this country is facing on the one side, drought, and on
the other side, high floods. Due to that, other damages are taking place, about
which I do not want to narrate as to how river courses are going to be changed,
soil erosion, crop losses, animal losses, human life loses, etc. Everyone of us
knows these problems. I do not want to mix politics here. But unfortunately, I
wanted to bring certain events to the notice of the hon. Home Minister. Whether it
is Orissa, Bihar, Assam, Karnataka and Tamil Nadu, every year we see floods in
these States. Since 1991, I am the Member of Lok Sabha, barring two years in
1999 and again in 2002, I came back. I am watching irrespective of political party
in power, everybody is seriously concerned on this issue.

One of the senior-most Socalist Member I know, he said about the river linking. It
is the baby of late K.L. Rao. I do not know. Hon. Home Minister may know
whether anybody has thought of linking of rivers much earlier. When Madam
Gandhi was the Prime Minister, Shri K.L. Rao thought that this country’s
problems can be solved by linking the rivers. at is a different issue; I do not
want to deal with that matter. Today, I am only worried about Karnataka. My
friend, Shri Ananth Kumar is here. If 1 say what actually is going on, on the
ground, let him not think that [ am trying to mix politics. There is no question of
mixing politics here. Every farmer is a farmer; whichever community they belong
to, I am not bothered; whichever political party they have supported, I am not
bothered; but primarily I am concerned with the situation that is prevailing in
Karnataka. He also knows some of the developments. If they come together, well
and good; at least, they should try to rise up to the occasion, and do with whatever
assistance that is given by the Government of India, or by the State and the Centre
collectively — CRF is there; if it is going to be properly operated, I have no
problem. But things up to today, how it has happened? Some people wanted to
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construct lakhs of houses, by spending Rs.50-100 crore, maybe with concrete also
— I am sorry; | cannot say it is concrete, not the Indira Awas Yojana type houses,
which comes for Rs.50,000 or so. They said something like concrete houses, with
spending more than one lakh of rupees. Am I correct, Shri Ananth Kumar?

According to his own ‘say’, I do not want to mix matters; because of the
Chief Minister’s popularity, and the way in which he has run the administration
for one-and-a-half years as the Chief Minister — I do not want to raise the law and
order situation, which is a separate issue — he said that nearly Rs.2000 crore was
collected; the people of Karnataka spontaneously came forward and gave that
much money to help the needy people. I do not know whether that amount of
Rs.2000 crore has been actually received or whether they had made the promises
to construct houses in different areas, after the land and other things are acquired
and made available to the concerned philanthropists. I do not want to take up that
issue.

But the situation today that is prevailing in Karnataka is that the people are
on the streets. The Chief Minister has gone and he has also gone to some places
last week and laid the bhoomi pooja. There are two things. Immediate relief
should be provided; I am going to say ‘decent living’; at least food, shelter and
cloths are necessary. People have helped by giving cloth and food. But I must tell
you very plainly that they have opened ganji kendras; after 4-5 days, the ganji
kendras have stopped. This is the ground reality; Shri Ananth Kumar also can
verify it. The people today are struggling. Again there is a lot of complaint; it is
not because of Shri Ananth Kumar’s mistake or anybody else’s mistake; it is the
local people who try to prevail in the administration. That is why, once when Shri
Atal Bihari Vajyapee was the Prime Minister, I wrote a very strong letter about
calamity or earthquake — whenever such calamity comes, the disaster management
committee should be formed at the national level; that is the letter that I wrote

during 1998 or 1999, when Gujarat was affected very badly by earthquake.
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Today, the Government of India’s first task should be this. I would like to
make this request — whether the funds that is released is going in a proper manner
or not. Eday morning, it seems on the issue of law and order you have sent some
representative. At this stage, I am not going into whether you are permitted to do
so or not. I would like to know whether the money being released by the
Government of India is really going in the hands of the needy persons. A lot of
people are in the streets. They are homeless today. Their cattle have been washed
away. They have no bullock to plough and reclaim their lands.

On watching the electronic media people becoming homeless and losing
their animals in flood, I contacted the Prime Minister over phone and humbly
requested him to visit both Karnataka and Andhra Pradesh. He told me that he has
fixed his visit to Arunachal Pradesh and would not be able to come here and
would ask his Principal Secretary to coordinate. On the same day, I wrote the
letter. I will not say whether the State Government has failed or it had acted
successfully at that time. That is not the issue to be debated here. This is a
separate political platform and I do not want to use this House for debating that.

I wrote a letter and made a request to the Prime Minister and within two
days the Congress (I) President, Madam Gandhi, the Home Minister and also the
Law Minister visited Bellary and other parts of Andhra Pradesh. The hon. Home
Minister met the Chief Minister separately, discussed with him and gave an
assurance at that time. This is what I have read in the Press. Ultimately, when the
hon. Prime Minister visited the State he said that he is going to release Rs.1000
crore. Further, he has also said that the Government of India will also give Rs.1
lakh per family, it any Member washed away. He also gave assurances on
various other problems being faced by the State.

Sir, I do not know the exact Natural Calamity Relief Fund that has been
released to the State of Karnataka. According to the Finance Commission’s
recommendation, in five years we may get about Rs.250 crore. The hon. Home

Minister may have the latest figures but during our regime, while accepting the
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Finance Commission Report we had fixed certain amount to each State. There had
been a revision to that and I come to know that under this fund, a State may get
Rs.39 crore per year and in five years they may get Rs.250 crore or Rs.200 crore.
I would like to know the exact money that is being released and how it has been
spent. Everything has to be accounted for.

Last year [ wrote a letter to the then hon. Finance Minister, who is now the
Home Minister and I have the highest regards for him.  In my home district
55,000 hectares of potato crop was totally damaged. Not even one Gunda was
saved because of heavy rains. I wrote to the Chief Minister, the Prime Minister,
the Agriculture Minister and the Finance Minister. After four or five months we
were able to get Rs.800 per acre of the affected area. I do not blame anyone
because that is the amount fixed. So far as paying compensation to the farmers on
losing their properties in flood is concerned, we are, I think, following the colonial
rule. It has been my experience as Prime Minister for ten months. Please look
into this.E
A farmer spends Rs.21,000 per hectare. This has been reported by the
Horticulture Department. You forget about their return, it is the amount spent and
they give only Rs.800. Fortunately, the Government of India have, at least,
released Rs.800 but the Government of Karnataka has not released even one rupee.
I would say only that much.

Last year in my home district, farmers lost the cash crop. They have to
survive only on that cash crop. There is no other cash crop like sugar or other
crops. This year the farmers have themselves changed the crop pattern and have
switched over to maize and 2,78,000 tonnes of maize have been produced. I have
written letters to the Minister of Agriculture and the Prime Minister. You have
fixed the support price for rice and wheat. I know that. That is not from today but
it is what the Government of India is doing. They support mainly these two crops
to encourage the farmers. I am not going to discriminate between the State and the

State. But these are the two crops that we are supporting. What is the market
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intervention scheme? When you were the Finance Minister, you had provided
some money in your Budget of 1996. What happened to that? 1 would like to
know whether the market intervention scheme still exists. For which type of crop,
market intervention scheme is going to be implemented? Please tell us about it
through this House. For the maize crop, I have been forced to tell to the Press that
I may have to sit on dharna as a former Prime Minister before the State
Government because they are not responding to my call. The Government of
India has fixed Rs.834 as the minimum price. But who is to purchase? Who is to
operate? Where is the fund? With great struggle, I contacted the Food Secretary,
Government of India; I contacted the Agriculture Secretary, Government of India;
I contacted the Chief Secretary, Government of Karnataka; and I also contacted
the Principal Secretary to Chief Minister. Somehow the Principal Secretary to the
Chief Minister said that Rs.50 lakh would be released as a temporary relief for
278000 tonnes. I leave it at that stage.

We are discussing about farmers. Everybody is coming from farmers
community. I am not going to discriminate between BJP or Congress or JD(S) or
small party. I do not want to debate on this. These are the three memoranda
submitted by the hon. Chief Minister in July 2009. Sir, I was in my home town
but when I came to know that this is going to be taken up by Shri Ananth Kumar, |
rushed from there. I am only saying that they have submitted them. It mentioned
167 human lives and 1161 livestock losses; 10877 houses damaged; and 134926
hectares of agricultural crop damaged.E
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I do not wish to read the figures because it will consume the time of the House.
MR. CHAIRMAN : The time is limited.

SHRI H.D. DEVEGOWDA : Sir, I know that but this is a very important matter. I
do not speak unnecessarily. I never rise to speak when even other serious matters
are raised in the House. But this is an important matter.

Sir, so the first memorandum was submitted in the month of July. Then
there was the second memorandum in the month of August. Finally, there was
another memorandum in the month of October. These were the three memoranda
submitted by the State Government under the leadership of the hon. Chief Minister
of the State. What was the amount they requested for and what was the amount
released? The amount released was just Rs. 1,000 crore. Today, every hon.
Member from the State of Karnataka has been circulated with this booklet. The
State had asked for a sum of Rs. 7,000 crore. I myself was in office and so I would
not try to make any observation about the decision made by the Government.
Naturally there would be some adjustments in the form of tax apportionment from
the Centre to the State; then Plan Assistance would be adjusted and all. But I do
not know as to how much of this thousand crore sanctioned has been released so
far. How much amount has been released under the Calamity Relief Fund? I do
not want to take the name of any State and blame any State. The Government may
say that they have, maybe, political compulsions or any other thing. But the
Government talks of packages. But a package is outside the Budget announcement
but I do not know if that is going to be ratified through the Supplementary

Demands and all those things. I would not like to comment on that.
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16.53 hrs.

(Dr. Girija Vyas in the Chair)
SHRI H.D. DEVEGOWDA : A sum of Rs. 35,000 has been announced for fully
damaged houses. But there is a complaint by the people in this regard. If the
Government proposes to set these complaints right, then people will appreciate it. |
saw in the electronic media, I could not visit the places because of bad health, and
you all also must have seen it but one of the former Chief Minister of the State had
visited it and once upon a time you all were good friends ... (Interruptions) The
other issue is something different. I have to appear before the Supreme Court and I
do not want to discuss that here. I know all these things. I am fighting for the poor
people; I am fighting for the farmers — I do not know whether I will get an
opportunity to enter this House or not, I am not bothered — and till my last breath I
will fight against the injustices being done against the farmers of Karnataka. The
question that I would like to pose is whether the money that has been released is
going to the needy persons or not. I would not like to bring in their internal party
matters here. We are only concerned as to how the money being sent is being
distributed. The Government could send a Central team to West Bengal to look at
the law and order situation of that State, is it not possible for the Government to
send a Central team to oversee this aspect of how money is being spent? ...
(Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, I have an objection.
The hon. Former Prime Minister has taken my name four times.
MADAM CHAIRMAN : He is not yielding.

... (Interruptions)

SHRI H.D. DEVEGOWDA : He has himself seen in the electronic media as to
what kind of complaints are being made... (Interruptions)
MADAM CHAIRMAN: Shri Devegowda, you may please address the Chair.
SHRI ANANTH KUMAR : Madam, he has continuously been referring to me...

(Interruptions)
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MADAM CHAIRMAN: If there is time, I would definitely give you a chance.
There is no need for any explanation. E

... (Interruptions)
MADAM CHAIRMAN: Please address the Chair, Shri Devegowda.

... (Interruptions)
SHRI ANANTH KUMAR : Madam, he has been continuously referring my name
four times.... (Interruptions)
MADAM CHAIRMAN: Definitely, I will give you time to speak.

... (Interruptions)
SHRI H.D. DEVEGOWDA : Madam, I have been urging the Union Government
on this issue not only today but also when I was the hon. Member of the House
when Gujarat disaster took place. At that time itself, I wrote a letter to the hon.
Prime Minister, Shri Atal Behari Vajpayee, to constitute a Disaster Management
Committee. He has constituted it or the UPA has constituted it which I do not
know. Subsequently, the Disaster Management Committee was constituted. Only
once or twice, it met and it closed. 1 also know this. So, what is the amount
released under the Calamity Relief Fund and what is the amount released under
the Plan by your goodself? The State Government has collected about Rs. 2000
crores through philanthropists. Out of it, how much have been released to the
beneficiaries? It is because they have collected it under the best administration
headed by the present Chief Minister. People spontaneously contributed money.

Madam, I have not gone through all the points of the memorandum. There

are a lot of issues which I am not referring to due to lack of time. Unfortunately,
the Central team does not visit the southern part of Karnataka which has been
affected. When they have asked the media persons, they told that they have no
time to visit but they have got all the materials, facts and figures to show that
southern part of Karnataka was affected. This was told by the team sent by the
Government of India. It is our misfortune or fortune on which I do not want to

comment. The hon. Home Minister is here. An amount of Rs. 1 lakh per head
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was announced for those who have been washed away by flood.  This amount
was announced by the Government of India. Has it been released to all those
people washed away either by Cauvery or Krishna or Kabbani or Hemavati or
Tungabadra? I want to know on this point. The hon. Prime Minister has said that
he is going to release Rs. 1 lakh per head who have died due to flood.

I request the hon. Home Minister to give some information on the issues
which I have raised when he responds to the discussion. Due to time constraint, |
am not able to raise all my points. Otherwise, I wanted to raise more issues. |
would raise them on some other occasion when problems faced by farmers would
be discussed.

With these words, I express my sincere thanks to the Chair for having

allowed me to speak.
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MADAM CHAIRMAN: Shri Sivasami may speak now.
SHRI ANANTH KUMAR : Madam, he has referred my name four times. I want
to respond.... (Interruptions)
MADAM CHAIRMAN: He has referred only to the speech. It will be a new
practice which I do not want to start.

... (Interruptions)
[T AEGT @ JMUH! U & HRR dle dTl §, 9 912 A1 9 dad o[ae i1l 89 A
aRurt o el B |
SHRI ANANTH KUMAR : He has mentioned my name and some facts. So,
please allow me to clarify. ... (Interruptions)
QU wEIed © GAR A e (Al § A8 BIS qaTa-od1g A8l 8l &l 8
SHRI ANANTH KUMAR : 1 object to what he is saying. He has referred me
again and again. You have also assured me that you will allow me to speak. ...

(Interruptions)

JUAFY AEIed : 3T B9 & 1Y BI-3MWE BN AUD ARe YR 9l dlcl 8, a8 h8
| MY I 91 SR |

.. ()

[y AR ¢ 9 8 UNERT 8 STeil |

2t 3Fd AR : I8 I5 WA 781 21 You have assured me that you will give me an

opportunity to clarify.... (Interruptions) He has referred my name directly.
MADAM CHAIRMAN: Please cooperate with the Chair.

... (Interruptions)

[T "Ry : JMYBT ISt b S IS ©, d dreidl.

... (Interruptions)

MADAM CHAIRMAN: Only the speech of Shri Sivasami will go on record.

(Interruptions) ... ~

* Not recorded
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"SHRI C. SIVASAMI (TIRUPPUR): Madam Chairman, I would like to point out
that our country has varying climatic conditions and geographical conditions. We
have been witnessing natural calamities almost every year in the form of cyclones,
heavy rains, droughts and earthquakes. Our country is spending several crores of
rupees continuously every year either in the form of drought relief or in the form
of flood relief. Recently, heavy downpour and incessant torrential rains have
devastated causing huge destruction in Tamil Nadu and some of the southern
States like Andhra Pradesh and Karnataka.

In Tamil Nadu, Nilgiris district which has got the world famous hill station
Ooty faced with natural calamities in the form of heavy rains and several
landslides. Many people lost their lives and properties. Vast stretches of cultivable
lands and plantations have been affected. Road connectivity between Coimbatore
and Ooty remained cut off for several days. Many towns and cities in Karnataka
and Andhra Pradesh were virtually floating on waters due to unprecedented heavy
rains.

Though it is a continuous tale, we have been waking up only when natural
calamities strike us badly every year. We take steps to provide relief measures. We
are yet to evolve a permanent mechanism to forecast well in advance the onset of
such natural disasters. I would like to say that we have failed to find out a lasting
solution, an effective alternative to overcome natural disasters by way of taking
effective preventive measures well in time. We cannot stop natural storms. We
cannot stop natural rains. But we can definitely take steps to mitigate the
sufferings of people that accrue to them due to drought, flood, famine etc. We can
only get a negative reply when we raise a question as to whether we have taken
any positive steps in this direction.

We witness annual flood havocs in the northern part of the country and

most often, drought conditions hit the southern part of the country. I would like to

* English translation of the speech originally delivered in Tamil
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record in this House a peculiar situation available. It is natural that there could be
natural differences between the north and the south. From one State to another,
there can be different climatic conditions and resultant situations. It is quite
peculiar that in my constituency, we find different natural conditions between two
adjacent districts. The Bhavani River, that flows in the vicinity of my constituency,
was overflowing due to heavy downpour in the hills of Nilgiris. People living in
the embankments of the River Bhavani in the districts of Coimbatore, Tirupur and
Erode were heavily affected. They have suffered heavy loss to their properties and
livestock. Some of the common people have also lost their lives. While such of
those affected were getting relief and extended with relief measures, there were
drought conditions in the neighbouring district through which the same river
Bhavani is flowing. Does it not look peculiar? Avinasi, Oothukuli, Perundurai and
Tirupur are the areas that witnessed drought conditions and acute drinking water
shortage. The villagers in these taluks were crying for drought relief measures
more or less at the same point of time.

Here, I would like to urge upon the Government of India to evolve such
suitable preventive measures like completing Athikkadavu-Avinasi Canal Scheme,
which will help to effectively siphon off the flooding waters from River Bhavani
that can be conserved in small ponds and tanks in that area which has got depleted
groundwater level going far below 1,500 feet and more. The villages in the
panchayat unions of Nambiyur, Avinasi, Oothukuli, Perundurai and Tirupur must
be encouraged to store the flood waters from River Bhavani whenever they flow
with fury. This would be possible only when Athikkadavu-Avinasi Canal Scheme
is completed. This is a long-pending demand of the people of the area. Somehow,
this is not taking shape as yet. This Scheme will definitely help the Government to
overcome the problems faced by both, the floods on the one side and the drought
conditions on the other. There could be a huge saving also. Thereby, the funds

that are annually spent in the form of flood relief and drought relief measures, can
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be better utilized for the welfare of the people in the form of various
developmental works.

I would like to ask of this Government whether they are contemplating such
lasting measures. I urge upon the Union Government to apportion funds for
completing this Athikkadavu-Avinasi Canal Scheme to help the people of these
districts. It is a far cry, long-pending, much delayed and continuously neglected
demand. ... (Interruptions)

MADAM CHAIRMAN : Mr. Ananth Kumar, please let him finish. You may
speak later, as a special case.

*SHRI C. SIVASAMI : I urge upon the Union Government to take up this
Athikkadavu-Avinasi Canal Scheme as a fore-runner to the interlinking of inter-
State rivers and also as a precursor to the linking of the River Ganges with River
Cauvery. The Government would be able to save the money that is being spent on
flood relief measures and drought relief measures by way of evolving suitable
preventive measures and lasting water management measures like watershed
management etc. through interlinking of rivers. ... (Interruptions)

MADAM CHAIRMAN : Mr. Ananth Kumar, let him finish first.

*SHRI C. SIVASAMI : Ooty town in the Nilgiris that has been heavily affected by
the recent landslides must get suitable compensation from the Centre at the earliest.
Layerwise supporting walls must be erected and mud bunds must be raised to
prevent such landslides in the future in the Nilgiris area. The Centre must come
forward to apportion more funds to help the people of Tamil Nadu to overcome
the sufferings they have undergone in these rain-caused floods and landslides that
had resulted in huge loss to lives and properties, cultivable lands and plantations.

With this prayer, I conclude my speech.

* English translation of the speech originally delivered in Tamil
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MADAM CHAIRMAN : Shri Ananth Kumar, you are a senior Member.
... (Interruptions)
MADAM CHAIRMAN: The hon. former Prime Minister referred to your speech.
... (Interruptions)
QUTIRY FEGHT : YD ST el 3R 8, IT! 9a18Y, d 39 W el |
()

[UTY AL : YEAE SR St BT T8H S <l g, 9 B8 <l

... (cgagm)

MADAM CHAIRMAN: I will not allow this. I am sorry.
... (Interruptions)

MADAM CHAIRMAN: I can give you a chance only once.
... (Interruptions)

MADAM CHAIRMAN: You cannot speak twice on the same subject.
... (Interruptions)

MADAM CHAIRMAN: Only Shri Sivasamy’s speech will be recorded.

(Interruptions) ... (Not recorded)

QUIATY HREAT: 31T Ugolie Sl Sft &l i & SR, 3§ &g <A
... (cTayT)

MADAM CHAIRMAN: Let him finish first. He is speaking now.

... (Interruptions)

MADAM CHAIRMAN: I do not want any disturbance in the House.
... (Interruptions)
MADAM CHAIRMAN: It is a very serious subject. Please listen to him.

... (Interruptions)

MADAM CHAIRMAN: Let him finish.
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... (Interruptions)
MADAM CHAIRMAN: You cannot address the Chair in this way.

... (Interruptions)
MADAM CHAIRMAN: As a special case, | will allow you. But let him finish
first.

... (Interruptions)
MADAM CHAIRMAN: You cannot order the Chair like this.

... (Interruptions)
MADAM CHAIRMAN: I never assured you that you will be called immediately
after him. I will definitely allow you. When I have called some other Member to
speak, you should cooperate. Let him finish first. He will finish in five minutes.
Do not quarrel in this way. Cooperate with the Chair.

... (Interruptions)
MADAM CHAIRMAN: Let him finish first.

... (Interruptions)
MADAM CHAIRMAN: You cannot challenge the Chair. I will allow you just
after he concludes. Please cooperate.

... (Interruptions)
MADAM CHAIRMAN: Let him finish his speech first.

... (Interruptions)
MADAM CHAIRMAN: Now, he has concluded. As a special case I am allowing
you. Please wind up in two minutes’ time.

... (Interruptions)
SHRI ANANTH KUMAR : Madam, shall I tell you one thing? I respect you. I
never wanted to get up. Hon. former Prime Minister took my name and mentioned
my name five times continuously. When I got up and requested you to allow me,
you said that you will be giving me time.

MADAM CHAIRMAN: Okay. I have given you time. Do not waste the time.E
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SHRI ANANTH KUMAR : Firstly, the utilization certificate of Rs. 500 crore has
already been sent to the Government of India. ... (Interruptions)
MADAM CHAIRMAN : I would not allow any debate now. Shri Ananth Kumar,
you please finish in two minutes time.

... (Interruptions)
MADAM CHAIRMAN: Shri Ananth Kumar, I gave you time as a special case.
You just finish in two minutes.

... (Interruptions)
MADAM CHAIRMAN: Please cooperate. I will give you time afterwards.

... (Interruptions)
SHRI ANANTH KUMAR : Madam, the utilization certificate of Rs. 500 crore has
already been sent to the Government of India from the Government of Karnataka.

Secondly, the Ashray programme of building houses for Rs. 1 lakh has been

initiated by the Government of Karnataka and the sponsorers have come forward
from the Corporate Houses and from various Peethadhikaris saints. The
Government of Karnataka is giving them land, giving them infrastructure and they
themselves are building the houses. The Central team came one month back and
since then one month has elapsed, they have not given their appraisal. If they have
given any appraisal, then they should present it. In the All-Party meeting
regarding the flood relief, the JD(S) State President and the former Chief Minister,
Shri H.D. Kumaraswamy, was also present. He was also appreciative of the
efforts made by Shri Yeddyurappa. Devegowdaji has written a letter to the Chief
Minister of Karnataka, and his son, both of them have been appreciative of the
efforts of the Government of Karnataka led by Shri Yeddyurappa. So, this is the
case. He cannot, being the former Prime Minister, say that the Government of
India send another team to verify the accounts there because 95 per cent of the
victims have been paid their compensation and 99 per cent of people has been
given compensation for everything. Therefore, he cannot twist the facts. So, he

should be with the Government of Karanataka and be with the people of
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Karnataka. We expect Shri Devegowdaji, the former Prime Minister from
Karnataka, to be with the people, to be with the victims of Karnataka and he
should not be playing politics in such a situation. ... (Interruptions)
MADAM CHAIRMAN: This is not the way. Nothing will go on record.

(Interruptions) ... ~
MADAM CHAIRMAN: Sir, I do not want a debate. You are a senior Member.
SHRI H.D. DEVEGOWDA (HASSAN): I do not want to make any comment on
his statement. I would only request the hon. Minister of Home Affairs that on the
basis of the utilization certificate, you try to verify whether the needy people have
secured their real compensation or not, if it proved false I am prepared to resign
from Membership and quit . ... (Interruptions). This is the money of the people. I
am not against anybody. I am concerned with the people of Karnataka. ...
(Interruptions)
MADAM CHAIRMAN: Shri Devegowdaji, it is enough.

... (Interruptions)
MADAM CHAIRMAN: I would not allow any debate now. Now, I am calling
Shri Nama Nageswara Rao to speak.

... (Interruptions)
MADAM CHAIRMAN: Only what Shri Nama Nageswara Rao says will go in the
record and nothing else.

(Interruptions) ... *

* Not recorded
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$it AT AFER WA (WHEW) : [T 7RIGA], WTdhiad ueT ¥ AT § Sl dieerd 8 @l
g1 UTplerh 3MMUET B & BRU Tdldel dHT g Telldel alii &l ao8 A U8 Goc, Fels
UIT-9: ATl H STCT o, 37T & AT FefS 31R S Bl RIgued &8 ST o & 2| Iaah!
IIE W Dol H IS IHAM B @ 2| U8l T A Faguee # aul Brit off, AfhT s &3
SRl R HTH! &A1 % FaR a9l Bl &l © iR 39 BROT F BB JHAM Bl §l 59
IRE B Rrgues Ufear H /g SAET 81 W@ g $9al Y BRU TdEd i §1 59 R
Ta-HE BT S ST AR TFefs 3R gree ¥ M ey STl waifad &1 <8 81 39d! a9
F e ok Wa TR & dm @ dw ywifad @1 ) 21 Sa a9 9 B B B
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MADAM CHAIRMAN : Please take three minutes each now because at 5.30 p.m.,

the hon. Home Minister will reply to the debate.
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31y ga¥ & oy Refllh TAdy &R 2 &l SWH A AWl I dHadl 500 BRI UV & el
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YRGB B DI S, FIC & HRY JHAM §U BFR Bl <@ 3R TS & BRI JHAM
BU BIR Bl oI, offeh 34l Teb AR Igi fhwri &l red 78l fHell 21 # =aredm § fb war
T fSRege & B & oy Seal | STeal A8rIar Reflsr &
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SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): Madam Chairman, I am
thankful to you for giving me an opportunity to participate in this debate. When
we are discussing natural calamities, we must think about climate change. Now,
all the Heads of State in the world are formulating their viewpoints relating to the
Copenhagen Conference. At this time, everybody on the earth is concerned about
the climate change. Sudden change of climate is one of the factors for the natural
calamities such as flash floods, hurricane, super-cyclone, drought, etc.

E Due to erratic monsoon and scanty rainfall, more than two-third area of our
country is facing a serious drought situation. My State Orissa is no exception to
this situation. So, it is always subjected to the vagaries of nature every year.

Madam, hon. Members might not have forgotten the horrors faced by the
people of Orissa during the Super Cyclone which hit Orissa on 29" October, 1999
and at that time, thousands of people died due to tsunami waves in my
constituency of Jagatsinghpur. Till today, most of the people, who lost all their
properties during that super cyclone, have not yet been properly compensated.

This year, we are reeling under severe drought conditions affecting most of
the districts of our State. Due to regional disparity, our State is yet to get financial
assistance from the Central Government. Whatever amount that has been
demanded by our State Government and the hon. Chief Minister of Orissa, that
amount has not been released by the Central Government. Due to severe drought
situation this year, there is a heavy loss in crop yield which is causing hardships to
millions of farmers. Everyday the farmers of our State are committing suicide. It is
a burning problem in our State. The farmers are unable to bear the burden of
external loans and that is why they are committing suicide across our State. So, the
Central Government should take appropriate steps for giving financial assistance
to our State. Therefore, I urge upon the Central Government, through you, Madam,
to waive the loan burden of the farmers and grant a special package to our State to

meet this challenge.
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Then, sea erosion in the coastal line of our State is a major threat now.
When the Paradip Port was built, at that time Pandit Jawaharlal Nehru inaugurated
Paradip Port. But the inaugrated spot Paradip Port is inside the sea at about 2 kms.
from the land. So, sea erosion is a major threat now to the coastal area of our State.
In this context, I urge upon the Central Government that a sea wall along the
coastal line of Orissa should be built so that we can protect our people in the

coastal belt of our State.
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SHRI K. BAPIRAJU (NARSAPURAM): Madam Chairman, I am really grateful
to you for giving me this opportunity. I know about the time limitation. So many
Members have already spoken. I do not want to compete with them, but I would
like to confine to the area which I have been representing for the past three
decades, almost 31 years, from the Bay of Bengal.

The problem is this. When we talk about cyclone or flood, the worst
sufferer is the farmer. To this farmer, whatever we do, whatever we say,
ultimately we feel that we have done very little. That is what we should feel.
Especially, I just want to thank the hon. Minister, Chidambaram ji, for the concern
he has shown for the farmers for all the debts, for all the drought and the cyclone
sufferings. He has waived debts of the farmers to the tune of Rs. 68,000 crore
through banks and all tha
E For that, all the farmers owe him. I heard a proverb — “Take care of the
pennies and the pounds will take care of themselves.” It is a great saying. He is
the one person who is always taking care of every penny in the exchequer and he
has contributed thousands of crores of rupees to the needy. He is the person who
has really responded to the problems of the farmers, and for that I would like to
express our thanks to him and I am sure that he would again come to the rescue of
the farmers.

Madam, I do not want to make a lengthy speech. But out of my experience,
I would like to make a few suggestions. The persons who are being affected due
to natural calamities are the farmers, the house holding people and the local people.

As regards housing, for the first time in this country, it was Indira ji who
had proposed a permanent house to the poor people. Before that, there were hardly
any huts, and there was no realization of that by any Government that the poor
people should have a permanent house. It was her vision. She got built the houses
in my constituency, and at that time I was not a Member of Legislature. But in the

constituency where I had represented as a Member of Legislature for four times, it


RCP
ontd. By n3 

LH
hri Bapiraju – cd.�


30.11.2009 140

was for the first time in the country that she had started providing permanent
houses to the poor people.

Madam, in the same constituency, I had the privilege of representing, and
in 1986 when there was a cyclone, I did move with the people. Of course, at that
time, the State Government was headed by the other Party under the leadership of
Shri Rama Rao ji. But being a Congressman I took a lead and asked my District
Collector to give immediate relief to the affected poor people by giving a few
kilograms of rice so that they could cook and live on their own during the distress
situation. For the first time, Madam, it was the then Collector, without any earlier
Orders, had given, on my request, five kilograms of rice to the affected people
immediately. Now, this has become a practice in the country. Whenever there is
flood, immediately rice is distributed to the affected people. It is a practical
approach which I have started in this country, and it has become a precedent today.

Madam, Members have mentioned about interlinking of rivers. It is very
necessary. This will solve our Inter-State problems, the language problem and
also the local problems. Of course, we cannot directly do it, and we have to go in
for a Constitutional amendment because under the Constitution, water can be
regulated only by the State Government. Shri Ananth Kumar has also welcomed
the Constitutional amendment for that. It is very necessary.

Madam, in my constituency, one small Mandal ... (Interruptions)

MADAM CHAIRMAN : Please conclude now.
SHRI K. BAPIRAJU : I am just watching the clock also. I know the time of the
hon. Minister also.

Madam, in one Mandal, can you imagine that there were 178 millimeters of
rainfall within a span of three and a half hours to four hours? In that particular
spot, can any people’s representative dare to go there and see that area? [ was
guilty; I was afraid to approach the people of this affected area in my
constituency. ... (Interruptions)

MADAM CHAIRMAN: Now, you kindly conclude.
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SHRI K. BAPIRAJU : Madam, please bear with me for just a minute.

The people were so great. They were not demoralized. They said: “What
can you do? It is such a climatic condition. You cannot do anything. But you ask
the Government to do what they can.” These were mentioned by the people. Are
we not grateful to them? Madam, I would like to tell that this is not directly with
the Ministry of the hon. Home Minister but with the Ministry of Agriculture. The
Ministry is giving them the broken rice and the discoloured rice, and people
cannot afford to buy that rice. I would like to request the hon. Home Minister to
suggest for providing good quality rice at a cheaper price to the affected people
and for evolving a permanent solution to this problem.

Shri Trivedi, the first Vice Chairman of the Planning Commission did
mention that they have to allocate every year continuously a fund for drought as
well as flood-affected victims. E

Simultaneously, the State Governments were also advised. But there was
hardly any implementation. I am referring about the Planning Commission of 60
years back. At that time, [ was just a student, and I had read it. 1 just wanted to
remind it to this august House.

Madam, I am really grateful to you for giving me this opportunity.
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JMATTHAT ST IRBR 7 YD I IAIdd fhar g1 9RT GRPR B AR A Mg yawen el
BV, T& SR W R

MADAM CHAIRMAN : Now, Mr. Pralhad Joshi.

You have been given only three minutes.
SHRI PRALHAD JOSHI (DHARWAD): Madam, what can I speak in three
minutes? At least, give me five to six minutes.

MADAM CHAIRMAN: Others are also being given three minutes.
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SHRI PRALHAD JOSHI : Madam Chairman, in the last October, there was an
unprecedented rain in 15 districts of Karnataka. One of the national dailies wrote,
and I quote:

“It 1s like never before in the recent history of Karnataka, the

unprecedented rainfall for one week continuously leashed the State,

which resulted in a havoc of floods in nearly 15 districts of the

northern Karnataka region. The rainfall received during these five

days was more than 70 per cent of the average annual rainfall in

most of the Taluks. This area had not witnessed the rainfall of such

intensity over 100 years.”

This was the gigantic rainfall. This calamity claimed 229 people and 7,882
livestock. About 6,55,484 houses got collapsed either partially or fully; 1,15,320
metres of electric line were dislocated; 883 Government buildings and 404 health
infrastructures were completely damaged. This was the intensity of the flood.

Madam, I would just like to say that the State Government of Karnataka
immediately swung into the action and provided the relief and rescue operations.
The Chief Minister hon. Yeddyurappa himself came to the forefront and stood to
monitor the relief and rescue operations. Till now, Rs. 1,569 crore has been
released by the State Government out of which Rs. 1,132 crore has been spent and
the Utilization Certificates have already been submitted to the Central Government.
This amount of Rs. 1,132 crore was spent before the assistance came from the
Centre. After the visit of the Prime Minster, an assurance of Rs. 1,000 crore was
given and Rs. 500 crore was released. Another Rs. 5,000 crore is yet to be
released.

Now, the major task before the State is to shift around 345 villages; and
70,000 families, which is a gigantic task. The total loss estimated is around Rs,
18,5000. Out of this amount, one-third, that i1s, around Rs. 7.000 crore is

demanded from the Central Government. I would, therefore, urge upon the

Central Government to immediately arrange this amount henceforth because the
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situation is very much unprecedented. Under the rehabilitation work, more than
345 villages have to be shifted

I would also request the Central Government, to release immediately the
remaining amount Rs. 500 crore, which was assured by the Prime Minister.

Madam, I would now come to CRF guidelines, which have already been
referred to by my senior colleague hon. Ananth Kumarji.

MADAM CHAIRMAN: Please conclude, now.

SHRI PRALHAD JOSHI : Madam, give me another two minutes. After
mentioning about the CRF guidelines, I will conclude my speech.

MADAM CHAIRMAN: You please conclude within a minute. You need not
repeat the points already made.

SHRI PRALHAD JOSHI : Madam, the point of CRF guidelines is very important.

The small and marginal farmers are given Rs. 2,000 per hectare. It is to the
extent of maximum of two hectares only. In case of drought, it can be understood.
But in case of floods, just imagine the situation of such farmers who have lost
everything. If he is given Rs. 2,000 per hectare, how can they survive?E

This amounts to Rs.800 per acre and Rs.20 per gunta. If it is given in gunta,
it is just Rs.20.

My second point regarding CRF is about the big farmer. For them, the
compensation is given only for one hectare irrespective of his land holdings.
MADAM CHAIRMAN : You have a good written speech. I think you please lay it
on the Table of the House.

SHRI PRALHAD JOSHI : Madam, I will complete it within two minutes.

At least, he should get compensation up to two hectares to the extent of
what the small and marginal farmers are getting.

The third point regarding CRF guideline is that some farmers grow
commercial crops. There is no distinction between commercial crops, irrigated

crops and agricultural crops. All are given on equal slabs. If it is commercial crop,
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that 1s also given the same compensation. When the banks are giving the loan, at
that time they are treated at different level. If it is cotton, they are given more.
MR. CHAIRMAN: Please conclude.

Smt. Meena Singh to speak.
SHRI PRALHAD JOSHI : Madam, please give me one minute.

If cotton is grown, then also same compensation is given. If paddy is grown,
then also same compensation is given. It has to be changed.
MR. CHAIRMAN: Please conclude.
SHRI PRALHAD JOSHI : As far as land is concerned, I have already said that the
Karnataka Government has given its utilization certificate.
[ HEISAT ¢ 379 3MUBT Pis a1 Tl fordl Suft|

kk

*SHRI PRALHAD JOSHI :

Crops Loss due to floods,

the following compensation is given:

1. Small & Marginal farmers for loss of crops for dry land Rs. 2000/- per
Hectare to the extent of two hectares only.

2. For irrigated land Rs. 4000/- per hectare for two hectares only.

3. Big farmers — Rs. 2000/- for one hectare only.

4. Irrigated land of Big farmers Rs. 4000/- slab, non irrigated Rs. 2000/-
only.

5. For remaining of silt that is collected Rs. 6000/-

*....*This part of the speech was laid on the Table.

** Not recorded.
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For damage to housing property

The compensation is as follows:

1. Complete damage of Pucca House Rs. 35000/-
Complete damage Kutcha House Rs. 10000/-
Severe damage to Pukka House Rs. 5000/-

Severe damage Kacha House Rs. 2500/-
Partial damage to Both Kacha and Pukka Rs. 1500/-
Complete damage of a Hut Rs. 2000/-

A O i

If we look at the rates of these compensation non can say they are
judicious and reasonable. On the face of them they appears to have been fixed

before independence of India.

Therefore I urge this Govt. to bring changes in the present rates under
CRF I conclude my speech with a request to please release Rs.7000 Crores to
Govt. of Karnataka to take up immediate relief measures to flood affected

people and reconstruction of rural infrastructure.

C.R.F. Guidelines to be rationalized:

(1)  There should not be discrimination between Small and Big farmers in

terms of payment of compensation for crop loss due to calamity.

(2) Big farmers should also be given for two hectares loss of crops.

(3) There should be difference-based compensation for both Comercial &
Non-Commercial Crops. Now the system is for all crops per hectare
based compensation on slab system paid. It is most irrational the
quantum of compensation for Cotton and Wheat and Jawar is the same.
At least per hectare cost incurred for raising the crop should to be taken

into consideration. Here the bankers loan guidelines to be applied. Banks
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(7)

®)

(4)

()

(6)

while giving short term or long-term crop loans they differentiate

between the categories of crops.

The compensation between Horticultural and Agricultural crops also be
differentiated.

C.R.F. Relief Should be enhanced: The present quantum of

compensation for loss of agricultural and Horticultural crops need to be
changed. While fixing the new rates at least the cost of sowing by the

farmers to be taken into account.

Funds out of C.R.F. & N.C.E.F. to be provided for restoration of
permanent infrastructure:- the time tag of 45 days time span to be done

away with presently the C.R.F. is only for rescuer and relief operations.

While short-term crop loan is given by Banks 2% interest is paid by Govt,
in terms of subsidy. But when short-term loan is converted into mid term or
long term there is no clarity as to who should pay this 2% subsidy. The
uncertainly to be removed and suitable guidelines and clarification to be
issued by R.B.L.

Compensation for death of human beings and catties: Now for making
exgratia payment for loss of life of human beings the postmortem is
essential and for cattle's carcass to be physically produced. It needs to be

further rationalized. *
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"DR. TARUN MANDAL (JAYNAGAR): Thank you for giving me permission to
take part in the present discussion. I hail from a constituency Joynagar in West
Bengal under the great Sunderbans which has recently been affected by
devastating ‘AILA’ on 25™ May 2009. Cyclone Aila has taken lives, livestock,
cattle in large numbers, inundated vast stretches of land and ponds in the blocks of
Gosaba, Basanti, Saudshkhali, Kultali, Hingalganj, Patharpratima, Canning etc. at
North and South 24 PGS districts thus making living there nearly impossible. If
‘warning’ in time could be signalled and rescue operation could be initiated in
time and on war footing, many lives and property could have been saved. Post
disaster relief operation were so poor and negligible that due to lack of drinking
water cholera spread, killing the victims who, in many cases, did not get even
normal saline for 1.V. infusion. Neither the State Government of West Bengal nor
the Union Government provided them enough food material and on an average
only 1 kg rice, 100 gm of sugar were distributed per affected person — in this entire
period of 6 months since the calamity, I fail to understand what’s the use of
showing the nation huge stock of food grains at FCI warehouses?

Sir, we demanded special package from the Union Government for relief,
rehabilitation and permanent solution of breach of river embankment of the whole
of Sundarbans. West Bengal State Government also demanded nearly Rs.2000
crores and the Union Government has considered a package of more than Rs.1000
crores by this time. But no visible rehabilitation work is being undertaken in the
affected areas. Till the people of those "Aila’ affected areas are complaining of
lack of food grains, kerosene, health facilities and drinking water. Shameless
nepotism and political partiality is going on in relief operation and distribution of
compensation money for rebuilding houses by the parties running the State

Government. The Central Government must take suitable measures to stop

" Speech was laid on the Table
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corruption, nepotism and ensure food and habitation and health for the affected
population. We want Rs.50,000 for each destroyed homes and Rs.20,000 for
partially damaged homes, not meagre Rs. 10,000 and Rs. 2500 respectively.

Due to want of available daily work/employment, people from Gosaba,
Basanti, Kultali, Patherpratima have migrated to other richer States. Agriculture
Ministry neither from the CPM led State, nor from the Central Government
extended any help to find ways for bringing up suitable crops at salinated lands of
those coastal districts.

River Bank enforcement programme must be started early which can
withstand fury of nature for long years in future. Destruction of mangrove forests
which is natural barrier to such calamities must be stopped and be enriched with
proper measures. River Sludge must be cleared regularly and meticulously by
dredging to prevent yearly flood in those areas increasing navigability and
capacity of rivers.

Sir, natural calamities do not remain natural calamities every time, due to
human activities towards their prevention and post calamity relief operation.

Where there remains no disaster preparedness, albeit formation of National
and State level disaster mitigation/ management authority, rampant corruption and
political nepotism with relief material; sluggish action to supply drinking water,
health facilities causing deaths; this become in fact man-made calamity. Besides,
there are genuine manmade calamities like Bhopal Gas Disaster, on 2-3 December
1984 at Union Carbide (I) Ltd factory due to leakage of M.I. C. gas. Many
promises to save and rehabilitate those victims of world’s largest industrial
disaster have not been fulfilled till date. Union Government and M.P Government
should look into that matter seriously. Sir, I have rich experience of working at
several national calamities/disasters like Gujarat Earthquake, Mumbai Deluge
2005, Super Cyclone Orissa(1999), Tsunami of 2004, 2001 Flood of Kosi in Bihar,
Assam and West Bengal floods and surely Aila 2009 i.e. for last 32 years as a

doctor providing free medical service on behalf of a national level voluntary



30.11.2009 157

organization, Medical Service Centre. I feel sad to comment on the huge loss of
lives , property, crops, each year. Lack of proper planning for permanent solution
of certain calamities is simply unpardonable. Ministry of Home Affairs GOI
cannot deny responsibility in this regard. The Union Government and respective
State Governments must formulate plans within 2010, implement those timely, to
prevent calamities and make active their Disaster Management Authorities to act

on war footing in times of need.
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"SHRI LALIT MOHAN SUKLABAIDYA (KARIMGANIJ): Thank you Sir for
giving me the chance to participate under Rule 193 on Natural Calamities in India.

Sir, we are victims of natural calamities of different kind — Floods, Drought,
Earthquakes, Cyclones, etc. We have always held a fear and alarm such natural
calamities because we are unable to cope with the catastrophies while the world 1s
scientifically much more advanced.

Our present civilization is controlled by nature. We are using nature for our
benefits — any many times we are crossing our limits in maintaining eco-balance
and this 1s one of the main cause of natural calamites.

Global warning which is an alarming phenomenon of these days for which
places, which places never experienced water are flooded and places that were
always flooded are having drought. This type of calamities can be minimised by
strictly maintaining ecobalance.

Our forest areas are diminishing. What we find in the statistics are not real.
In many areas what was dense forest does not exist anymore. As we enter into a
forest, instead of finding dense forest we find only the remnants of dead trees.

It is good news that World Community is concerned about the global
warming. Recently I find our country has announced 25 per cent reduction in CGH
emission. This is good and it will contribute to maintaining eco-balance and save
the earth from future catastrophies.

Sir, my State Assam is a Flood prone State. We are almost accustomed to
this but in recent times we are experiencing drought. There was drought like
situation in 2004. Lakhs of people were affected by Drought. In 2006 Assam
Government declared 22 districts were Drought hit.

This year the Government has declared almost all districts, more than half

of Assam hit by drought due to scanty rains.
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The Government has taken action within their means for relief fo the
farmers. The country is advancing but our farmers miseries remain unchanged.
They are unable to cultivate their land and earn livelihood because they depend on
rainfall.

I have seen in my constituency that in this type of situation the Irrigation
Department is unable to supply even a drop of water to the farmers. So the
Irrigation Department has to be geared up to handle this type of situation.

Floods every year creates havoc in my State. This year also more than 5
lakhs people have been displaced. These displaced people are driven to
uncertaininty and acute poverty. Destruction and damaging of standing crops,
death of human and animal lives, loss of crores worth properties, loss of personal
belongings and ruin of crop land and standing crops worth crores of rupees are
yearly recurrent events as the rivers submerge the State. With this the water-borne
diseases like diarrhoea and cholera takes endemic shape. The miseries are
unending. This year the condition has been worse.

Natural calamities are to be measured by the sufferings of the people. Due
to population growth day by day, people are forced to settle in low lying areas
knowing fully well that their homes will be submerged even in case of heavy
rainfall.

Water passages are blocked in urban areas the conditions are worse. The
solution lies by increasing the water carrying capacity of the river system. For this
the dredging of Brahmaputra and Barak rivers is essential. I was informed by the
Brahmaputra Board about three years back that they have arranged for dredging of
Barak and Brahmaputra rivers. But nothing has happened.

I raised the issue in the Parliament House through debate on budget in 2004,
and again in 2005 through matter under rule 377 and I was informed that adequate
funds were not available for carrying of dredging. In the meantime due to
landslides and erosion silts are getting deposited on the river beds, worsening their

water carrying capacity. Deepening of the river beds are essentially required to
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prevent floods. The long term problem in Assam is food scarcity since no land is
suitable for cultivation in the post-monsoon. What then is the solution? Network
of embankment and dykes can partially take care of rising waters. The problem is
that nearly 70% of the embankments running to a length of 4448 kilometers have
lost their capacity to prevent floods and strengthening the embankments would
require a massive inflow of funds.

The National institute of Disaster Management has suggested Diversion of
Floodwaters as one of the remedies.

As of now there just does not appear to be any immediate solution. So
every year we see the Indian Army launch rescue operation, the civil institutions
worry about epidemics, food shortage becomes acute as the standing crop is
destroyed, roads and rail links get disrupted, and the media sadly treats it as a
routine story. The Assam Government and other organizations of the State have
been continuously asking the Central Government to declare the flood problem in
Assam a National Problem. But to no effect. Plan after plan will be made and the
files will gather dust. For the present, my humble request to the Government is to

allot a 25,000 crore under Indira Awas Yojna for the flood victims.
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam
Chairperson, I am grateful to the hon. Members. Beginning with Shri Rajiv Ranjan
Singh, 19 Members have spoken. I would have normally mentioned the names of
19 Members, but I am afraid, if I mention the name of Shri Ananth Kumar, he will
ask for a right to reply! So, I would not mention...

SHRI ANANTH KUMAR : No, not for you, Sir.

SHRI P. CHIDAMBARAM: Madam, we are discussing a serious subject —
drought and flood. I am not an expert. But what I have read is, climate change is
perhaps the biggest reason why India is buffeted by floods in one part of the year
and drought by another part. In fact, in Karnataka, in 2009, we just dealt with their
memorandum on drought when floods hit the State. So is it in some other States
too.

But, I want hon. Members to kindly appreciate the schemes under which
Central Government comes to the aid of State Governments in the case of natural
calamities, be it earthquake or tsunami or cyclone or flood or drought. We can
only work under an established system. The norms, of course, have to be revised
from time to time. I will point out when we last revised our norms. It was done by
the UPA Government and we have appointed another committee to revise the
norms once again as soon as we get the report of the next Finance Commission.
But, given the norms, given the recommendations of the Finance Commission, we
have to work under those norms.

In the case of a natural calamity, the first task is rescue. If you will pardon
me Madam, I think the Government has done extremely well in terms of rescue. I
think every Member who spoke commended the Central Government for rushing
to the aid of the State Government in terms of rescue. For example, to each of the
States we sent the National Disaster Response Force. We sent boats, lifebuoys,
lifejackets, we sent army columns, we sent naval teams, we sent helicopters, we

sent transport aircraft. Therefore, apart from the unfortunate and regrettable loss of
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life due to people being washed away, we were able to rescue a large number of
people.E

I do not think anybody has any complaint. The Government rushed rescue.
In fact, if [ may say with great respect, when I first got information that torrential
rains are hitting Karnataka and Andhra Pradesh we had the rescue teams already
moving even before the State Chief Ministers asked us for the rescue team.

The second, Madam, is relief. As the hon. former Prime Minister said,
relief is important. We have to provide relief immediately to the people. People
who have lost their homes have to be given shelter. People have to be given
rations, people have to be given clothing. Governments have to step in and do it.
The first responder in all these situations is the State Government. It is the State
Government which has a presence throughout the State. So, without waiting for
whether money will come or money will not come, the first responder in the case
of relief is always the State Government. In fact, [ will go a step further and say —
it should be the district administration, without waiting for instructions from the
Chief Minister. To give five kilos of rice, to give some clothing, to take them to a
school building and give them shelter, you do not require the orders of a Chief
Minister. The District Collector has the power to do that.

Now, money was never a constraint. On the 30 September, 2009, that is
two days after the torrential rains hit the State, Andhra Pradesh on that day had a
cash balance of Rs. 3,340 crore, Karnataka had a cash balance of Rs. 6,103 crore.
So, to spend a few hundred crores of rupees or a few crores of rupees, was not
impossible. All that it required was a certain degree of imagination, a certain
degree of speed in dealing with the situation.

Actually, Madam, as of 26.11.2009, Andhra Pradesh has a cash balance of
Rs. 3,330 crore and Karnataka has a cash balance of Rs. 7,964 crore. Why I
mentioned this — [ will come to in a moment. So, money was not an issue at all in

order to provide relief.
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The next, Madam, is rchabilitation. There, the scheme is that when there is
a calamity of a severe nature, we expect the State Governments to submit a
memorandum. The memorandum is then examined by the Central Government
which dispatches a team. That team visits the States. It cannot possibly visit all
parts of the State. We have to rely upon information furnished by the State
Government. We have to trust the State Government, we have to trust the officers
of the State Government. They give us information. We take that information. The
IMG meets here and then it goes to a High Level Committee.

This is not an innovation of the UPA Government. This has been the
practice right through. This has been the practice even when the NDA was in
Government. The IMG has already met on the 26™ of November and the HLC will
meet in a day or two and we will immediately take steps to release the money
which the team and the IMG have assessed subject to the final approval of the
HLC.

In the meanwhile when the UPA Chairperson and I visited Karnataka and
Andhra Pradesh and then the hon. Prime Minister visited a couple of days later,
the hon. Prime Minister made an announcement that — ‘we will release Rs. 1,000
crore as advance against the NCCF’. Madam, how does it work? There is a CRF.
It 1s about Rs. 4,500 crore — 75 per cent is contributed by the Central Government
and 25 per cent by the State Government. The moment the CRF balance in the
State is drawn down by 75 per cent, you do not have to spend the remaining 25 per
cent, you can still keep it with you — you can draw upon the NCCF. The NCCF
money is completely funded by the Central Government. If, say, the IMG and the
HLC agree that you should give Rs. 1,000 crore or Rs. 2,000 crore, that will be
given through the NCCF.

In the meanwhile, this i1s what I told the Chief Minister of Karnataka, Chief
Minister of Andhra Pradesh, the Chief Secretaries, the Finance Secretaries — I sat
them down and explained to them — ‘do not wait for the IMG, do not wait for the

HLC; you will get money. I can see the devastation, I can see the damage; how
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can it be that you will not get money? You will positively get money. Just go
ahead and spend. You have got a cash balance; just spend the money and when the
NCCF money comes you will replenish the money’

This is what I told the Chief Minister of Karnataka, I told the Chief
Minister of Andhra Pradesh. I think both of them understood what I said, both of
them appreciated what I said. So, please do not have the impression that money
was ever a constraint. If you had spent, that money will be reimbursed once the
teams submit their report.

In the meanwhile the hon. Prime Minister announced Rs.1,000 crore; an
amount of Rs. 500 crore has been released and the remaining Rs. 500 crore will be
released the moment the Supplementary Budget is passed. If you pass the
Supplementary Budget tomorrow, we will release it day after tomorrow. There is
no difficulty about the money. It will not stop with Rs. 1,000 crore. Let me assure
you. | have seen the level of devastation. It will be more than Rs. 1,000 crore. So,
there is no worry about that at all. E

Madam, now let me briefly reply to a few points. Shri Rajiv Ranjan
mentioned about the Kosi floods. Kosi floods really happened last year. I am not
saying that you should not mention it. The facts are as follows.

Before that, let me deal with few other facts. The CRF norms were last
revised in June, 2007 by the first UPA Government. Before that, they were revised
in April, 2001. So, the moment the Finance Commission recommendations came,
we had revised it in June, 2007. Now, we have appointed another committee in
August 2009 and as soon as the Finance Commission recommendations come, the
norms will be revised once again. After we revised the norms, I found that the
amount paid for houses was very low. So, I said that it must be at least equal to the
amount under the Indira Awas Yojana and we raised it to Rs. 35,000. That was an
ad hoc revision.

As far as the uitilisation certificate is concerned, it is too early for a

utilisation certification. Nobody is asking you to submit the utilisation certificate
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within a month. The fact remains that you have, along with your October
memorandum, made a statement that you have already spent Rs. 1,007 crore.
Karnataka has already spent Rs. 1,007 crore. We have asked for some
clarifications, but I am not complaining. The utilisation certificates will come in
time and I am sure, they will provide the clarifications also.

The Prime Minister has indeed announced a relief of rupees one lakh per
deceased person, but you know the procedure. The list of names and addresses
have to be given by the State Government. Once the names and addresses are
given by the State Government, this money will be released. I am not in a position
to say, at the moment, whether it has been released or is being released, but this
amount of rupees one lakh per deceased will be released from the Prime Minister’s
Relief Fund. Maybe it has already been released, but I do not have the information.
It is in the Prime Minister’s Office.

As far as substantive issues are concerned, I would say that there was a
reference to Kosi floods. Now, the position there is that the Kosi floods took place
in 2008. The assistance provided by the Central Ministries and Departments of the
Government totals Rs. 2,273.15 crore. I have the break up. If you wish, I will pass
it on to you. We have already given Rs. 2,273 crore. Under Indira Awas Yojana,
we have allocated 41,070 additional houses to Bihar. This is nothing out of the
way. We are not doing anything out of the way. Bihar deserves it. You have
suffered badly and therefore, it is our duty to come to your assistance. We have
given assistance to the best of our ability.

Likewise, I told both, the Chief Ministers of Karnataka and Andhra Pradesh
that reconstruction is the last phase and that is a long-term programme. I told them
that you give me your reconstruction programme, and we will allot more houses in
the Indira Awas Yojana and we will also take up reconstruction projects with the
World Bank. Let me give some examples. When tsunami hit Tamil Nadu, in terms
of reconstruction $ 465 million were sanctioned for Tamil Nadu and Puducherry in

2005. This is with assistance of the international lending institutions. For Gujarat,
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in terms of emergency earthquake reconstruction, we got US $§ 442 million. For
Andhra Pradesh, under the hazard mitigation and emergency cyclone recovery
project, we got $§ 150 million in 1997. For Maharashtra, under the emergency
carthquake rehabilitation project, which was in Latur, we got $ 246 million in
1994. For Andhra Pradesh, under cyclone emergency reconstruction project, we
got $ 210 million. So, in long-term reconstruction, we are not discriminating
between the States. We will find the money. We will be able to raise the money as
soon as the State gives its plan for long-term reconstruction.

That plan has not yet come. It is a detailed plan that they will have to draw.
Once they give the detailed plan, both for Karnataka and Andhra Pradesh and any
other State which may suffer, we are committed to ... (Interruptions)

SHRI ADHIR CHOWDHURY (BAHARAMPUR): What about Aila Cyclone?
SHRI P. CHIDAMBARAM: I will tell you about Aila Cyclone also. Please wait.E
Therefore, we will certainly find the money for whatever is the requirement.
There are international bodies that are willing to help India. Therefore, we will be
able to find the money, and we will try to help you.

Why are international bodies willing to help India? I will make a slight
digression. The second quarter GDP growth is 7.9 per cent, and the average for the
first half-year is 7 per cent. India’s economy is very resilient, and the
fundamentals are strong. There are countries, which are struggling with one per
cent, and half-a-percent growth. ... (Interruptions) Therefore, India’s economy is
strong, and international bodies will help us and we will try to help Karnataka and
Andhra Pradesh.

A reference was made to a Budget speech of mine of 2004-2005, and it was
reiterated. I did announce repair, reconstruction and restoration of water bodies as
an ambitious scheme, but the only States that signed up were Tamil Nadu, Andhra
Pradesh, Orissa and Karnataka. We got $ 485 million for Tamil Nadu; $ 183
million for Andhra Pradesh; $ 112 million for Orissa; and $ 64 million for

Karnataka. Unfortunately, Bihar did not submit a proposal. At one point of time, |
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thought that West Bengal was going to sign up, but finally I was told that West
Bengal did not sign up. What is it that the Central Government can do unless the
States sign up for it? We announced a project, and these are the only four States
that signed the MoU and we got money for the reconstruction project.

Madam, there is one point made about 45-days stipulation. I think that my
learned friend whom I shall not name because he will assert or ask for a right to
reply. The 45-days for reconstruction is not correct. The 45-days stipulation is for
carrying out repairs. The 45-days stipulation is the time allowed for repairs in the
plain areas, and 60-days in hilly areas and in the North East. It does not apply to
reconstruction. Obviously, if a bridge is damaged, then nobody expects the bridge
to be reconstructed in 45-days. Therefore, you are not reading item 18 of the
norms correctly which applies only to repairs and not for reconstruction.

As far as SLBC is concerned, there was a special SLBC meeting held in
Karnataka on the 15 October 2009 chaired by the Chief Minister. I have the
minutes of the SLB. They have rescheduled loans in accordance with the RBI
norms, and they have faithfully complied with the RBI norms and a lot of relief
has been given. If my hon. friend wants a copy of the minutes, I am willing to give
him the copy of the minutes.

SHRI PRALHAD JOSHI (DHARWAD): But the question that I had raised was
about the two per cent subsidy, which is given by the Central Government for
converting short-term to mid-term and long-term.

SHRI P. CHIDAMBARAM : I am not exactly familiar with the point that you are
making. I believe that the Government of India is now giving a three per cent
subsidy on agricultural loan. I do not know exactly what you are saying, but the
SLB minutes are here. I will leave the minutes with you, and you can look into the
minutes.

SHRI ANANTH KUMAR (BANGALORE SOUTH): I would also like to know
about the loan waiver given to the farmers.

SHRI P. CHIDAMBARAM : We will come to that point also.
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If you have got any problems with the minutes and if you want something
more done here, then please bring it to my notice and I will talk to the Finance
Minister. We are all here to help, and we are not here to score points. The minutes
are here. You can take it, and we will help you. ... (Interruptions) I am saying that
we will help you.
£ oFd TIRM M (RATS): BRI B aR H qadrsd |
SHRI P. CHIDAMBARAM : It is with regard to Maharashtra. I do not have it
with me, and it is not for this year also. I do not have the details with me, but I will
collect the details and give it to you, if you want it. ... (Interruptions)

As regards Maharashtra, if I recollect right, when I visited Mumbai on the
26", the Chief Minister told me that he is sending a copy of the memorandum.
Actually, the Additional Chief Secretary had a copy of the memorandum, and I
went through it. I asked him : “Are you giving it to me now?” He said : “No, he
will be sending it.” Therefore, I do not know whether we have received it. The

moment we receive it, we will look into it.lél

18.00 hrs.

MADAM CHAIRMAN : It is six o’clock now. If the House agrees, the time of the
House may be extended till the completion of the reply of the Home Minister, and
the ‘Zero Hour’ thereafter.

SOME HON. MEMBERS: Yes.

SHRI ANANTH KUMAR : What about the issue of bringing in a constitutional
amendment to include the subject of ‘disaster management’ in the Concurrent List?
SHRI P. CHIDAMBARAM: There are other larger issues that have been raised
about the constitutional amendment. These are issues on which I cannot respond
off the cuff. These are issues which should be examined. I have noted all the
points made. The point on which I wish to conclude is please be assured that the

Central Government makes no discrimination between State and State. All the
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people belong to this country, whether it is a Kannadiga, an Andhrite, a Marathi or
a Bihari. All of us belong to this country. If one person...
SHRI ADHIR CHOWDHURY : What about AILA?
SHRI P. CHIDAMBARAM: I will get the number and give you. We have given
Rs. 516.86 crore from NCCF for AILA against a memorandum which was
submitted for about Rs. 1,700 crore. So, we have taken care of West Bengal.
Madam, let me conclude now. I am happy with the bipartisan spirit shown
by everybody.
SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH (MUNGER): Bihar is a
backward State and you know it better. There is a constraint of resources. There is
a big difference in accounting between your Ministry and the State Government. [
want that you may call the officers from Bihar and take a decision; you can ask
them to sit together and clear it as to where the gap is and how to meet that gap.
That is the only thing that I want you to speak about.
SHRI P. CHIDAMBARAM: I have got a detailed note on that. Bihar said that the
opening balance was zero, whereas the Accountant General said that the opening
balance was about Rs. 900 crore. Now, the Bihar Government has written to the
Accountant General saying that they had an opening balance of about Rs. 400 and
odd crore. I have a detailed note on this. I thought I should not waste the time of
this House dealing with that. Now, the Bihar Government said that they would
reconcile their accounts. So, the Bihar Government, the AG and the Central
Government will reconcile the accounts, and once the accounts are reconciled,
whatever has to be done will be done. Originally, they said that there was a zero
balance, and now they admit that they had an opening balance. I am not blaming
anyone, but I did not want to mention all that as part of a reply to a debate.
Madam, I want to conclude by saying please be assured that the Central
Government makes no discrimination between State and State. We are here to help
every State. Natural calamity is not made by a Government or unmade by a

Government. Natural calamity is a natural calamity. If anyone dies, all of us suffer;
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if anyone’s house is washed away, all of us grieve; if anybody’s paddy or
sugarcane is washed away, all of us suffer. We have to help our people, especially
the farmers. We are doing our best to help the farmers. We will act promptly; as
we have acted promptly. We will act promptly. Once the Thirteenth Finance
Commission’s Report comes, we will revise the norms of CRF. I want State
Governments to please focus on the reconstruction and rehabilitation work and not
worry about money. We will find the money somehow, but please go on and do

the work on the ground so that people do not suffer.
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MADAM CHAIRMAN: The House will take up matters of urgent public
importance.
ST, Wren Rig (Famer): 99l 7816y, § & WReR & &9 99 Q¥ &1 3R MH< BT
e g 6 s ARPR 7 [98R & Silell H auifde g 99 o &y &l i
a1 31 IS T P D qE e PR BT GhAD! Ad A1 R 8T © b I8 g B
UG § AT TR A 3H GeT & AH J Ial dedl g 6 Tae # W B R
RS 8, TaraT § e Ao 8, goord Ao gl A 9 Afedl § R RS9 a ey,
3R GAdRal $H & T Pl R A8 TS wlui@daﬁwmélg

ASH, B9 IMUS AeIH A A JO WA S A MU FRAT Aled © (b FAdmEr Bl
oitell # & qY Usel Sl WM AN GAT 8, g81 ARTATE Y[R IR Wlic e &l Aror ]
D! BT fHaT SMY, § 39 TRE ABR BT LM IMPT BT G
A sftare A AED (ST M) WU HEGD], # Wed § Uh HedqUl qel SOl Aredl gl
11 @R, 2009 Bl (A AT D AN B Y Breil I | SH A P A@ar § A 30,
ISP T BA AT IF B 7 WAl F bR FERIE, AR TORIG B e B faar| a9 o
7 AepSl ARl Bl S of <l

FHURT AR, B DIS ABGWN T8l A 8 IFDB! a1 Heal TaTHe b HIH
v @1 uget & e 8 AfT g § Jie AWET &) ATRardl & SRY I8 AT GH
W AR B T8 & TE| TH HRO GH AR AGIN H & folg -3 gfeR o
TE H el Y| [F AT TG JHE AT A MAT & HH A BT B S gloN g9 Y, IAH 34
RN B a7 A 4G B 5| ARG, H HH F HH Al AN 39 BN H R |

FHITT HBIGAT, § YD AEHH ¥ RBR DI Glad Bl g [ a8l b1 Sl AGH [GHRT
g, SUP ATIRATE B HROT S AN AN §S 8, SAD I IS BT S ARyl SR g
IR-IR B AT A AGARI & T =T AT qa7| ST H AR H=al § b 389 IJUR HRIATS!
BN, 39 AN BT S IR B3 B, ID oy B DR Bl B I o Aeq & S|

GRICICH
et T Rig (STQR): AW, Ush F81 Feaqul #99ell [ bol & (g 8, o # o0 &
H ST fegepd WEGH PR W@ T, S AR H AYD HEHH I Hel dedl gl H UP FareRvl gl



bhist
Cd vt W3



30.11.2009 174

for five &1 v TRAR 9 o @1 ®, 19 3MSVATs BT HBH ol © d S IMMSH! Bl T8
et JET| U el 3MSTATS Bl HBIT of R8T 8, i W dIYel b1 9 8l el M| I
TSI faem SR pdIgSe ard gl # I8 W wear =g b oy siedt 7 @idiue aemn
3R e a9, et Jfhaea 81 W8 8, I9 BIs ol T8 fAd I8 8, S e I8 T,
I T A Td e el ur, 9 is e T8 Hed g

Aeq, A B8 Bl ADHAS I ¢ b S A 59 TD I Told b & vl a1 B
A 21 S gorl! g St B, I e iR A ot frel, aw A9 faech 21 gl
it o R o1gR (FRWR): #ew, § onue wew § A fagw W S & e § A
=T g o fZamad uow 7 e AR & 9wie 19 # W8] d Hul 9 DI 1946 H
SISl B Hed 9 I fRar Tl St gHuett get ft ¥ 99 2002 # o # uw
LT forgard o St oo v e 9 R T, 97 A @ gl 21 $5 & A Ul Sexie
W I8 Gl el {6 99 ded Bl 3w siois & fea A1 99 fafics fiam =R 4 2
feermR 1 B S 2l

few, § aUs AEH ¥ ARG BRI d1ed] § (b [ZArae el 7 9 iR ey &
IAHIRAT BT T -1 W fordl iR ST I8 MR i Iuaer 15 6 a8 I fomar gam
ﬁ@ﬂ%‘lsﬁw—rﬁfaﬁwlmw&h@m IS B IR A BAR Yfold STHIRAT Bl
o frefl, a1 US § A e @M W, HUTd (8 e e Afd Bl gudre HR b
foy ARWR fHar Tl S99 gar Iol f6 9T Eoll SABAMT F -1 o 3R S Holl
EABH B g H UP UL G AW © AfR B g o7l 98 HSel AN A B dIG,
feeell @ U AU & TA.Ud. O Bl 99 fean wan, ! sifees WAl A 2 e
2009 &1 W& & IH ATAHIER § 8 & 2l

HEIGAT, § YD ATeAH W ARG ARBR A ded B0 A1eal § [ u=al SHb! el
gl 39 #sd &l Al B A B [y, s WPHR fAfee IWBR BT fod 3R 99 sfraes
B9 &1 Wl fo, aifs S iR D! o b 3R Sl A-9FH U 4 Afd Bl g,
I dleran S W | ¥g (e dad A € el 8, afed § W A @il o ok ¥ 59

RENIE U EACIGENCRINCIES I
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HeIGd], I8 Udh d9gd 99l &l 2l $9 YR I UHH i B [ 3R 39 PR B
FSl BT AN PR D IEY WOl (AT ST & 3R d8f 98 Ja-Sdl DiFal IR Iwe A b
ST 21 3R I WR 3P ANTHT &, Al Hol 7 dal, blg 7 iy VA1 (07 &H o1 g, o
T B b G| AR 379 Siol Hid Hed I HAd @l A1, A 50 dRI BUY I TGl
Hd Bl
[UTAfY ARG ¢ AR A, AT 316! ThR H Ul a1 H8 of o
I7: TG Y YT W TSI Y|
2 SrRE RiE SR ¢ QU HEIEAT, WX Bad Sa1 Fded § % sifeRe R A% I B
fU @ WBR e R NAMER BT Gl B SR S i Asd Sl oAl b &
fee ¢ ofik fafeer IRepR @ 9 Fded oy, aifh S|B! NaArd AD! o G | 31 I8 fFrde
2 b 39 Asd DI e A WA, foarad Uee & I9 AEM eI @ fduan, S vt T g,
SRESIEIRE IMEEEEIC]

N BieTers PAR (ATeian): [UAR HElGd, H TS 9gd & Hsqul Al SOl &l Hf
qTEdl g T8 AW [Bami B1 Rars R o7 & IR H 21 W B AR 9 2 fHAEl |
6 W B HAA B gas T8 B Tl gD WS B dIC & TS B, FiP 98 ol T B
$Ub HRUT {HAFT DI ATl Bleld 9gd o WK1 8l Tg ol A A9ad &3 Areial § g &1 aR
A G B W Fgd TR IR TSl ATl fIER o #H, Arelar et § S ot qiiv g,
ST ¥ WER WA &l WHR 1 9 7y T S 781 281 § IR ¥ 7 o=l g &
SR ST & Areiar Tl & AW varaal § Udh JSThig SIRT &Y R BRIg ST d20l 59
Fed A AT A BT g b R [ER 4wl dengdl e G 6t daver | gdre|
$it ren Argd R (T Fw R {uTaia JeIed], H oI A1eiH ¥ SRR BT &I BN AR
[P W A vy Y 3R o ST Aredl 1 BN J4 AIRa B riedwel 61 R a9
g1 3T U < H 37 AR B! 9ATGE WA A TRBA 8 & 2] qu F g RHARTA S B
Githgr fa|rT 4 A1 oot RIS # qqmr & 6 o™, SR yew, [ER, SS1 vd qakiR &
I A U a9 T U A I FARRT B e § afdy d9e A of S S IE g
I IFDHI B B R 2] o H R T B MR B B B IS 2 WA D g Fares
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ST el BT W I9E Bl @ gl T8l A B9R Y H Udh SISl o fd 9 &, e

39 25-30 BOR JUY TSl A1 91 e ewd 81 U 2| M-HA[T B Hod W B! 6 2
ABIGTT, T Siial &1 a¥hd & RIcTh d by d¥g B JaRATY TSI B T8 8, AfP

S AT SR Telq, Jede S 7aRit €, S9d AWl § VAT el 8 @l 8 gUiT | Sad

ST Y o SR € {3 ader @1 @M B DY A DI AN BN 3R fFae A e ) ge

DI DI B 3] S B R MRAT & 97 FR-GR SRR o118 § 3R VA B Bl A & fofg

SN 319 WS Bl I8 ©, olfb ARPR DI AR A b1 Arcae el e g

QUMY FEGA : AT WG, MY Sl Aed 8, IFD! AN TRHR F HIfog |

it e Aew R A, RA SN &R ArT sferaRen B sFR F9M § 3R S WRd

DI [T DT AR G 8, A1 A SIS AW F ARG ARBR A AT © 6 Ader &

THR b B MY S BT 17 SV | gdra|

SHRI S. SEMMALAI (SALEM): I express my thanks to you, Madam

Chairperson, for allowing me to raise an important matter relating to the plight of

handloom and powerloom weavers due to rise in prices of raw cotton and cotton

yarn.|| = |alization has hit handloom and power-loom industries severely. Next to

agriculture only, this sector employs the largest number of labourers. There are
34.86 lakh handlooms in our country and Tamil Nadu alone has 4.14 lakh looms
providing employment to nearly six lakh people. In the recent times, the price of
raw cotton and cotton yarn has touched dizzy heights — one prime reason is our

export policy.
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So, I would request the Government to immediately ban the export of raw
cotton and also put an end to online trading on cotton. This would arrest the price
escalation. Allowing the raw cotton export would prove to be suicidal to textile
industry. As stated by the hon. Minister of Textiles, if cotton production is
increased, why should the price of raw cotton and cotton yarn show an upward
trend? I also urge the Government to roll back the duty imposed on waste cotton.
Instead of exporting raw cotton, I make an appeal to the Government to encourage
loom sector by giving some concessions and arrange for the export of their
finished goods to sustain and survive the industry. This is my request and
submission.

SHRI MOHAMMED E.T. BASHEER (PONNANI): I wish to draw the attention
of this House towards the problem arising out of the decision of the Indian
Aviation Company.

They have taken a decision to replace the Air India Express instead of
Indian Airlines, between Calicut and Gulf sector. Needless to say that this sector is
a very important income generating sector of Indian Airlines. AB 320 and 319
flights were operating in this sector. As per this decision, Air India Express 737
will be replaced. This has created a lot of difficulties for the passengers, especially
from the gulf countries to Calicut, which is known as the Headquarters of Malabar.
We all know that the carrying capacity and the luggage capacity of the Air India
Express are very much less than Indian Airlines. So, the passengers are facing a lot
of difficulties. Even the mortal remains, as and when required, were allowed to be
brought to homeland. That also will be come impossible with this new decision.
So, the Government may restore the Indian Airlines, instead of Air India Express
which they have introduced recently. I appeal to the hon. Minister of Aviation to
take urgent necessary steps in this regard.

SHRI L. RAJAGOPAL (VIJAYAWADA): I thank you for the opportunity.
Through you, I would like to draw the attention of the Government to the fact that

the Andhra Pradesh Government has initiated and started a mammoth project, with
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an investment of Rs.38,500 crore, called Dr. B.R. Ambedkar Pranayitha Chavela
Sujala Sravanthi Project. In fact, this project meets all the eligible criteria of the
AIBP. The Central Water Commission also, through its letter, informed the
Government that 2036 tmc of water is made available for this project. This project
involves some submergence of land in Maharashtra also, to an extent of 5,247
acres. In fact, a joint agreement, for a survey of the entire submerged land and the
feasibility as also for compensation has already been submitted to the Government
of India.

This is a mammoth project; this passes through Telangana region of seven
districts, which will cater to more than 16.5 lakh acres and provides drinking water
to 1000 villages including the cities of Secunderabad and Hyderabad. Since this is
such a large project, with a meagre means available with the Government of
Andhra Pradesh, it is not possible to complete; the project is already started,
tenders have been called for and the work is proceeding. E

The Government of Andhra Pradesh requested the Central Government to
declare this project as the national project. The entire Telangana and Andhra
Pradesh recently saw Bundelkhand being given a special package. @~ We are not
asking for a special package. We are trying to say that since it is a backward area,
it i1s dry and upland, at least assistance from Central Government as a national
project be provided to it so that this large project is fulfilled and the disparities
which are existing between delta and upland areas can be removed.

So, I would request the Government, through you, to immediately ensure
that Dr. B.R. Ambedkar Pranayitha Chavela Sujala Sravanthi project is given a
national status and the entire funding is jointly made by the Central Government
and the State Government.
|l AR o g eIy Sft &R s STRET SIgR St @ ua & fawa 21 gafay the
name of Shri Virender Kashyap may be associated with Shri Anurag Singh Thakur.
sft qovot g uea (Jan): 99T wEe, | oue HIeH W WA & &M 39 AW W)
TR BT =TT & 6 Y FFAeT Ui a9 Y I@@l &1 HHH FUIe sl a7 B g,
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g SEURRl & SR & HHT T8 97 D S gl H 3MID AeEH F S dredl g b
FT WBHR - FSRURRT DT 5H ¥ B SdT DI gt Bl Fell BT § W 87 R DR
T Il SgaRel Y BRI SR Qe el A AT ?

[T ARG : a7 AR SFl, 3MIHT v o7 § 6 2

The House stands adjourned to meet tomorrow at 1100 a.m.

18.22 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
OE uesday, December I** 2009/Agrahayana 10, 1931(Saka).
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